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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN ZONE 
BENCH , PUNE, 

ORIGINAL APPLICATION NO. 03/2023(WZ) 

Sandip s/o Sheshrao Jadhav __.....APPLICANT. 
VERSUS 

The State of Maharashtra 
& Ors. ...-RESPONDENTS 

INDEX OF ADDITIONAL AFFIDAVIT 

Sr. Particulars of documents Annex | Pages 
No. 

01. | Copy of Additional Short affidavit 01-28 
02 Copy of the O.W. No. | B-1 29-20 

/2019/Mashaka/Jaminal-1/Kavi- Coily 
1985 dated 18.12.2019 issued by 
the Divisional Commissioner ( 
Revenue ), Aurangabad. 

(i) | Copy of the letter bearing O.W. No.|B-1- [31 
664/20 issued by the Taluka Colly. 
Agricultural Officer, §Phulambri 
dated 22/28.01.2020. 2019 issued 
by the Divisional Commissioner ( 
Revenue ), Aurangabad 

(ii) | Copy of report of soil pertains to | B-1- 32-38 
land gut no. 123 and 144 dated Colly 
16.01.2020 issued by MIT Centre 
for Analytical and Studies . 

(iif) | Copy = of inspection report | B-1 39 
/panchnama dated 03.01.2020 Colly 
submitted before the Human Rights 
Commission 

O.W. Colly | 40-47 
/MPCB/DRO/Aau/Ma.A./946/2022 
dated 22.12.2022 issued by the 
Deputy Regional Officer MPCB, 
Aurangabad. 

| 

‘ivy | Copy of covering letter bearing -1 
| 

| 
| 

| 

(v) | Report dated dated 03.01.2020/B-1 | 48-54 
tendered before the Human Rights Colly 
Commission, Mumbai in MAS/Case 
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No. 6832/2018 by the Joint 
Committee appointed by the 
Human Rights Commission 

(vi) Copy of letter dated 15.01.2020 

bearubg O.W. No. 
SG/GWS/Aurangabad/Tantrik /2020 

issued by the Senior Geologist, 

Ground Water Survey and 

Development Agency, Aurangabad. 

B-1 

Colly 

55 

(vii) Copy of the letter dated 15.01.2020 
addressed to the Divisional 
Commissioner (Revenue), 

Aurangabad. 

B-1 

Colly. 

56-68 

(viii) Copy of the letter dated 28.02.2019 

addressed to the Regional Officer, 
MPCB Aurangabad requirement of 

inspection of the well water by the 

Joint Director ,MPCB, Mumbai. 

B-1 

Colly 

69-70 

(ix) Copy of the letter issued by the 
Senior Geologist, Ground Water 

Survey and Development Agency, 

“Aurangabd addressed to Regisional 

Officer, MPCB, Aurangabad vide 

letter bearing No. 

SG/GWSDA/Aurangabad dated 05‘ 
March, 2019 and thein mentioned 

that, this dept. is not related to 

quality of water below 70 feet. 

B-i 

Colly 71 

(x) Copy of the ietter issued by the 

Deputy Director, Ground Water 

Survey and Development Agency, 

Aurangabad addressed to Dy. 

Regisional Officer, MPCB, Jalna 

Road, Aurangabad vide letter 

‘bearing O.W. No. 49/2019/ 
DSG/GWSDA/Aurangabad/Technical 

datged P.No. 144 dated o7" 
January, 2019 and thein mentioned 

that, this dept. is not related to 

quality of water below 70 feet. 
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(xii) Copy of letter dated 21.1.2018 
issued by the Deputy Regional 
Officer, Aurangabad bearing O.W. 
No. MPCB/DRO /AURANGABD 

B-1 73 

Colly 

(xii) Copy of FIR No. 0169/2028 
registered by Wadod Bazar Police 
Station, Taluka Phulambri, District :- 
Aurangabad. And othr documents. 

B-i 74-113 

Colly 

Copy of relevant photograph 
showing the contaminated water 
and cause of death of animal. 

B-2 114-118 
Colly. 

DATE :- 92-02-2019 

PLACE :- PUNE asta M. NAGARKAR 

ADVOCATE FOR APPLICANT. 
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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN ZONE 

BENCH , PUNE. 

KSIT _ ORIGINAL APPLICATION NO. 03/2023 (WZ) 

ee 8 ) enna _ APPLICANT. 
aengee 

PST 

Q \ 23 VERSUS 

Eee The State of Maharashtra 

“Eager & Ors. RESPONDENTS 

ADDITIONAL SHORT AFFIDAVIT ON BEHALF OF THE APPLICANT 
“LW CONNECTION WITH PERVERSITY IN THE JOINT COMMITTEE 

eZ, REPORT APPOINTED BY THIS HON’BLE TRIBUNAL. 

| Sandip s/o Sheshrao Jadhav, Age :-33 years, OCCcU:- 

Agriculturist, R/o Pathri, Tq. Phulambri, District:- Aurangabad, 

do herby state on oath as under :- 

01. | most respectfully submits that, the Joint Committee 

report tendered as on 29.08.2023 In fact, the Joint Committee 

has neither analyzed the proper inspection of soil and water 

samples nor assessed the loss sustained to the persons as like 

that of me, my family members and the applicants 

companion original Application No. 53/2023 and 79/2023 filed 

before this Hon’ble Tribunlal. Therefore, under such 

EE circumstances placing on reliance of such report is delivered by 

Joint Committee is nothing but to drive the vehicle by blind, 

dum and deaf persons.
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02. Prior to entering into the factual matrix of this 

original application as well as the companion original 

application no. 53/2023 and 79/2023, the following moot 

questions of law needs to be determined, which is briefly s 

summarized as under :- 

(a) Whether Joint committee appointed by this 

Hon’ble Tribunal has discharged its function as per the true 

spirtit and letter of the provisions engrafted by the legislature 

by virtue of sections 14(1),, 15{1), 17 {1)(a),17 (2), 19(4){j) and 

34(1) reading together with the entry nos. 1 to 7 comprising the 

various enactments mentioned therein i.e. the Schedule | st of 

the National Green Tribunal Act, 2010 ? 

(b) Whether joint committee has considered any 

material requiring for analysis of the heads under which 

compensation or the relief for damage as enumerated in 

Schedule III entry no. (a) to {n) reading together with the Section 

15(1) and 17 (1) of the National Green Tribunal Act, 2010 ? 

(c) Whether the Joint committee has observed the 

compliance about section 28 and 29 of the National Green 

Tribunal Act,2010 reading together with section 33-A and 33-B 

of Water Prevention and Control of Pollution Act,1974 ?.. 

(d) Whether the report tendered on behalf of the respective 

applicant conducted by authoritized person holding the 

qualification Ph..D. Geotechnical Engineering IIT Bombay, 

Associated Professor. H.O.D. Invovation,,CSMSS, CSCOE, 

Aurangabad, Chief Consultant Vastyalya consultancy Services, 
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Aurangabad- 431 008, Managing Director, V. Genotech Expert, 

Pvt. Ltd. Aurangabad- 431 008, , under such circumstances, is it 

proper to by-pass such report ? 

(e) Whether the decision making process of _ this 

Hon’ble Tribunal has to be within the frame work of the 

Schedule |, Il and It! reading together with the other relevant 

enactment enumerated therein as fair indicator in decision 

making process ? 

(f) | Whether the report of Dr. Abhinav Maney is in the tune 

of the statutory requirement and so also the said person is the 

government recognized ISO Certified Authority in such 

circumstances, is it proper on the part of Joint Committee to 

ignore such report and that too without any justifiable reasons ? 

(g) Whether the report tendered by the Joint Committee 

appointed by this Hon’ble Tribunal is justifying the statutory 

requirement and expression of meager quantum of 

compensation has any bearing in the light of the factual and 

legal aspect of this matter ? 

(h) Whether requirement of expert opinon in the tune of 

section 45 of Indian Evidence Act, 1872 is required for arrival of 

just and proper conclusion in decision making process ? 

(i) Whether since 2018 onwards, the present applicant as 

well as the applicants in companion original application No. 

53/2023 and 79/2023 have referred numerous provisons under 

Water, Air and Soil Pollution Act and as well Hazardous and

1761



Waste Material (Management and Transboundary Movement) 

Rules, 2016 and the documentary evidence in this respect , still 

non consideration of the same by the Joint Committee 

appointed by this Hon’ble Court justify its duties and function 

? 

(j) Whether the respondents competent authorities are 

possessing all the requisite documents and so also some of 

them are the custodian of the said record and having power to 

refer and produce the said documentary evidence before this 

Hon’bie Tribunal without any fear and prejudicial mind and 

needs to be submitted in compliance of section 166 of Indian 

Penal Code, 1860 corresponding section 198 of B.N.S. 2023,, 

section 196,197,199 of B.N.S. 2023 and reading together with 

the section 4 of Atrocities Act and section 12 of the Scheduled 

Caste and Schedu;led Tribes ( Prevention of Atrocities )Rules, 

1995 ? 

(k) Whether the sample of spent wash collected from Radico 

Company and from the affected land are one and the same by 

virtue of the report dated 24.10.2019 delivered by the 

Regional Forensic Laboratory , State of Maharashtra, Old Nizam 

Bunglow, Cantonmnent ( Chhavani }, Aurangabad one and the 

same and, therefore, to that effect the said record has been 

aiready produced before this Hon’ble Tribunal ? 

(1) Whether the Radico Company has not complied the 

requirement as expressed in the letter dated 11.09.2018 issued 

by the Poilutiion Control Board and, therefore, imposed penalty
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on the said company by virtue of the letter dated 25.10.2018 

’ which is the part and parcel of this Hon’ble Tribunal as well as 

‘the Human Rights Commission and so also prodouced before 

the Hon’ble High Court , then in such situation ignorance of 

such evidence is proper or improper ? 

(m) Whether the applicant in original application No. 

03/2023, 53/2023 and 79/2023 those who are farmer in the 

said application are required to be compensated for 

rehabilation of land to the extent of 2049/-- crorers rupees 

( Twenty Thousand and fourty nine crorers , apart from the 

compensation on account of health problem as well as 

personel loss of earning capactity by the respective each 

farmer to the tune of two corer? 

(n) Where the person working as labourer and the 

companion nearest relative including the family members 

having nothing any sort of agricultural land, the quantum of 

compensation needs to be granted to such applicant to the 

tune of Rs. 2,00,00000/- ( Rupees Two Crores) each. ? 

({o) Whether in the event of grant of compensation as 

claimed by us as prescribed under clause (m) and (n)} as 

referred herein above, the said compensation needs to be 

granted by virtue of the entirity of the situatiion ? 

(p) Whether the above refeered points needs to be 

considered in the light of well known doctrine of legitimate
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expectation and as per Article 14 and 21 of the constitution of 

India. ? 

The above referred (m), (n) and (0) points has been 

raised by me and the companion applicant without prejudice 

to the right to claim more compensation as well as the 

amount of rehabilation if such circumstances arises. 

03. | say that myself and the applicants of 

companion original applications, are the Scheduled Caste 

Category. Whereas, the president/Secretary/Trusttee of 

Foster Foster Development and Mitra Sadhana Shikshan 

Prasarak Mandal, Pathri have contaminated the well water 

and in collusion with Radico NV distrilleries Maharashtra 

Ltd. (Formerly :-Shetkari Baliraja Sugars Ltd.) Through its 

General Manager/Dy. Manager/Competent officer MIDC, 

Shendra,Five Star Area, Aurangabad,Maharashtra State and 

further in collusion with the instrumentalities of state including 

the officers of Polluition Control Board, The Director of Ground 

Water Survey Development Agency,Directorate, Maharashta 

State, Pune, Police Authority and other authorities. The 

intention of these authorities to kitl all of us so as to succed in 

grabing our land by Dwarkadas Bandsod (Pathrikar ) and 

mainly one of the trustee namely Ankush @ Babu Nana Kadam 

and others intended to grab our land. One more court 

proceeding namely RCC No. 1585/2000 is pending before the 

learned trial Court and in order to take revenage of the same, all 

these illegatities committed by them and that too in collusion 

with the instrumentalities of the state. But at the same time, it 
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should be kept in mind that these persons cannot escape from 

the clutches of law. Therefore, all these are deserves to be 

covered under the ‘polluter pays’ principle, which is the 

commonly accepted practice that those who produce pollution 

should bear the costs of managing it to prevent damage to 

human health or the environment. For instance, a factory that 

produces a potentially poisonous substance as a by-product of 

its activities is usually held responsible for its safe disposal. The 

polluter pays principle is part of a set of broader principles to 

guide sustainable development worldwide (formally known as 

the 1992 Rio Declaration). 

The principle underlines most of the regulation of 

pollution affecting land, water and air. Pollution is defined in UK 

law as contamination of the land, water or air by harmful or 

potentially harmful substances. 

But in the instant case, there is intentionally 

damages caused to the land of the applicant including similarly 

circumstanced person i.e applicants in . companion original 

application | namely O.A. No. 53/2023 and 79/2023, the land 

stand in the name of my father namely Sheshrao Gyanuji 

Jadhav. The cause of damage to the agricultural land as well 

as drinking and agricultural water with clear intention to destroy 

the fertility of land. All this is evident from the factual 

background of the materia! produced before this Hon’ble 

Tribunal and therefore, same may kindly be read conjointly
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04. i say that one Mr. Swapnil More, Sub Divisional 

Magistrate is the close relative of the Trusteee of Mitra Sadhana 

and Foster Development Trust. The said Swapnil More is one 

of the Member of amongst the committee appointed on the 

basis of order dated 31.10.2019 passed by the Hon’ble Human 

Rights Commission in proceeding No. MAS/Case No. 6832/2018, 

in which the following are the members of the committee is (i) 

Divisional Joint Director of Agricultrure, Aurangabad (ii) Regional 

Officer MPCB, Aurangabad (iii) Sub Divisional Magistrate 

Paithan Phulambri i.e. Swapnil More (iv)Deputy Chief Executive 

Officer, Rural Water Supply, Zilla Parishad, Aurangabad {v) 

Senior Geologist, Land Water Survey, and Wadod Bazar , Ta:- 

Phulambri. 

Pursuant to the aforesaid letter, practical spot inspection 

has been carried out and accordingly, the Divisional Joint 

Director of Agriculrure, Aurangabad on 22/28/01/2020 bearing 

O.W. No.TAO/664/2020. This is specifically observed in the said 

covering letter, that the quality of water is highly contaminated 

and therefore, it affects fertility of land and therefore, 

resultantly loss of crop. Along with the said covering letter, the 

soil inspection carried out by the MIT Centre for Analysis. This 

information has been obtained under the Right to Information 

Act, 2005. Copy of the the letter dated 18.12.2019 bearing 

O.W. No. 2019/MashaKa/Jamin/Kavi-1985 along with the 

relevant document i.e.{i) Copy of the O.W. No. 

/2019/Mashaka/Jaminal-1/Kavi-1985 dated 18.12.2019 issued 

by the Divisional Commissioner ( Revenue ), Aurangabad (ii) 

‘

1766



“y 

Ss eee 

Copy of the letter bearing O.W. No. 664/20 issued by the Taluka 

Agricultural Officer, Phulambri dated 22/28.01.2020. 2019 

issued by the Divisional Commissioner ( Revenue ), Aurangabad 

(iii) Copy of report of soil pertains to land gut no. 123 and 144 

dated 16.01.2020 issued by MIT Centre for Analytical and 

Studies {iv} Copy of inspection report /panchnama dated 

03.01.2020 submitted before the Human Rights Commission (v) 

Copy of covering letter bearing O.W. 

/MPCB/DRO/Aau/Ma.A./946/2022 dated 22.12.2022 issued by 

the Deputy Regional Officer MPCB, Aurangabad (vi} Report 

dated dated 03.01.2020 tendered before the Human Rights 

Commission, Mumbai in MAS/Case No. 6832/2018 by the Joint 

Committee appointed by the Human Rights Commission (vii) 

Copy of letter dated 15.01.2020 bearubg O.W. No. 

SG/GWS/Aurangabad/Tantrik /2020 issued by the Senior 

Geologist, Ground Water Survey and Development Agency, 

Aurangabad. (viii) Copy of the letter dated 15.01.2020 

addressed to the Divisional Commissioner (Revenue), 

Aurangabad (ix) Copy of the letter dated 28.02.2019 addressed 

to the Regional Officer, MPCB Aurangabad requirement of 

inspection of the well water by the Joint Director ,MPCB, 

Mumbai (x) Copy of the letter issued by the Senior Geologist, 

Ground Water Survey and Development Agency, Aurangabd 

addressed to Regisional Officer, MPCB, Aurangabad vide letter 

bearing No. SG/GWSDA/Aurangabad dated 05" March, 2019 

and thein mentioned that, this dept. is not related to quality of 

water below 70 feet.(xi} Copy of the letter issued by the Deputy
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Director, Ground Water Survey and Development Agency, 

Aurangabad addressed to Dy. Regisional Officer, MPCB, Jalna 

Road, Aurangabad vide letter bearing O.W. No. 49/2019/ 

DSG/GWSDA/Aurangabad/Technical datged P.No. 144 dated 

07" January, 2019 and thein mentioned that, this dept. is not 
related to quality of water below 70 feet. (xii) Copy of letter 

dated 21.1.2018 issued by the Deputy Regional Officer, 

Aurangabad bearing O.W. No. MPCB/DRO /AURANGABD (xiii) 

Copy of FIR No. 0169/2028 registered by Wadod Bazar Police 

Station, Taluka Phulambri, District :- Aurangabad. And othr 

documents is annexed herewith and marked as ANNEXURE-B-1 

COLLY. 

Q5. | say that, in addition to that, the certain 

information has been solicited by me under the Right to 

Information Act, 2005, in respect of the (a) attested copy of 

application tendered by the victim (b) the address of the 

accused person as well as the erring officer (c) certified copy of 

the soil inspection report (d) information in respect of action 

taken by the MPCB as against the Radico Company (c)soalso 

the offending tranker driver by which the dangerous chemical 

namely spent wash carried out upto the field of affected 

farmers and/or applicants in companion original application No. 

53/2023 and 79/2023. Thereafter, the information has been 

furnished by the Depurty Regional Officer, MPCB, office situated 

at Plot No. A-4/1, Pollution Board, Behind Lokpatra News paper, 

Chikalthana, Aurangabad. The said information has been
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furnished for the period commencing from 31.01.2018 to 
13.01.2020. 

From the bare perusal of the actual spot inspection carried out as on 03.01.2020, the following officers were 
present, which is as under 

(i) Sub Divisional Officer ( the then Officer namely Swapnil 
More. 

(ii) Diviional Joint Director of Agricutural, 

(iii) Regional Officer, MPCB. 

(iv) Senior Geogolist Ground Water Survey and Development 
Agency, Aurangabad. 

(v) Assistant Police Inspector, Wadod Bazar 

(vi) Deputy Chief Executive Officer , Water Supply, Aurangabad. 

(vii) Deputy Engineer, Rural Water Supply, Phulambri. 

(viii) The Tahsildar, Phulambri. 

(ix) The Block Development office, Phulambri. 

(x) Assistant Scientist, Zilla Parishad 

Aurnagabad. 

(xi) Deputy Engineer { Technical}, 

Zilla Parishad, Aurangabad. 

(xii) Taluka Agricultural Officer, 

Phulambri. 

(xiii) Circle Officer, Wadod Bazar 

(xiv) Taalathi, Talathi Sajja Pathri
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(xv) Gramsevak, Grampanchayat Pathri, 

Tq. Phulambri, Dist. Aurangabad. 

At the relevant point of time means as on 03.01.2020, 

there is smell of obnoxious substance, such as spent wash and 

the dangerous/hazardous chemical over the gut no. 123 and 

the adjacent land. At that point of time the companion 

applicant of the original application no. 53/2023 as well as 

79/2023 alongwith me i.e. applicant in Original Application No. 

03/2023 are the victim of the illegal activities committed by the 

Trustee of Foster Development and Mitra Sadhana Trust 

belonging to accused persons.. | further clarify that, it is 

observed by the then Committee at that point of time i.e. on 

03.01.2020, the water in the land gut no. 123, 141, 140, 124, 

139 and 143 are found dark yellowish and having obnoxious 

smell, which is dangerous for human health as well as the 

agricultural land. At the relevant point of time, the said 

committee has also observed in respect of suffering of the 

victim including the applications in companion original 

application no. 3/2023, 53/2023 and 79/2023. The Committee 

has also expressed the opinion that that government has not 

provided any funds for rehabilitation and, therefore, 

recommended for rehabilation of the victim. It is also further 

observed that due to the contaminated well water, nearabout 

10 post mortem was carried out. Therefore, on large scale 

there is loss caused since 2018 onweards. Apart from this 

thing, it is observed by the committee that near about 60 feet 

water is contaminated i.e. increase in BOD and C.O.D. as against 
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; / the permissible limit. Now the said spent wash upto reach near ae Py 

*/ about 70 feet as per the report delivered Dr. Abhinav Mane. 
iis 

In fact, most of the officers are not by designation one 

and the same. But also some of few Officers maininly Sub 

Divisional Magaistrate Mr. Swapnil More was also in earlier joint 

committee as well as the Committee appointed by this Hon’ble 

Tribunal. 

it is obligation upon the earlier joint committee as well as 

the present Joint Committee to produce the entire documentary 

evidence on record in order to proper determination of the 

grievances of the parties approached before this Hon’ble 

Tribunal. But most of the members of Joint committee are 

prejudicial in mind and, therefore, suppressed the fact from this 

Hon’ble Tribunal in order to victimize the applicants of the 

respective original application at the same time performing the 

duty to satisfy the polluter intention and whims in respect of 

causing greater hardship to the applicants in companion original 

application No. 03/2023, 53/2023 and 79/2023. 

| further say and submit that, on earlier round of litigation 

as before Hon’ble High Court as well as Human Right 

Se. Commission, relevant material has been produced on record. . 

In fact, the pollution control board is duty bound to produce 

such documentary evidence on record before this Hon'ble 

Tribunal in order to determine the governance of mine and 

other similarly circumstanced applicants in companion original
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application in its proper perspective. The Joint committee has 

not properly assessed the compensation, all this is evident from 

clause no. 7 under the Head of “Recommendation “. An amount 

of Rs. 27,75,000/- ( Rupees Twenty Seven Lac Seventy Five 

Thousand ) can be treated as environmental damage. It is not 

out of place to mention here that, no any member amongst 

committee having expertise in the field of Geology and/or 

geologist and therefore this is very crucial and moot question of 

law that on what basis assessment carried out by the Joint 

committee appointed by this Hon’ble Tribunal. In fact | am not 

completely relying upon the earlier Joint Committee as well as 

the present joint Committee Report. Because, there is 

variance on both the occasion by the said committee. The 

Joint committee appointed by this Hon’ble Tribunal has fully 

justified in discharging their job with a view to satisfy the 

intention of the Polluter and to victimize me and the applicants 

in companion Original Application No. 53/2023 and 79/2023. 

One Equation has been followed by the Joint Committee 

appointed by this Hon’ble Tribunal is that victimization of the 

applicants in original application No. 03/2023 , 53/2023 and 

79/2023 is directly proportional to satisfaction of the polluter 

as well as the authorities acting collusively with them. 

Therefore, this is right time to this Hon’ble Tribunal to destroy 

such equation by acting as per the statutory provisions 

governing the field in this behalf. 

In fact, it is just and essential to consider the report of Dr. 

Abhinav Mane, who is government recognized and ISO certified
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Expert in the field of Geology and, therefore, under such 

circumstances, his report regarding the assessment of 

compensation cannot be brushed aside. Apart from this thing, 

the Joint Committee has not recorded any observation on the 

point of incapability of report issued by Dr. Abhinav Mane. 

This itself indicate that, the Joint Committee appointed by this 

Hon’ble Tribunal is not willing to perform/discharge the 

fundction in the tune of permissible methodology in respect of 

assessment of compensation. It means that Joint committee 

appointed by this Hon’ble Tribunal has supreeseed the true and 

material fact from this Hon;ble Court. 

True and factual position is that, that the spent wash 

utilized by the accused person in crime is very dangerous 

substance and same is percolated up to 70 feet and, therefore, 

it is just and essential to lift the soil up to 70 feet elsewhere and 

same is disposed as per the relevant rules and regulation 

governing the field. Adjacnet land gut number 143, 141, 139, 

140, 124 and 123 are affected land. In the said land there is 

extreme increase in BOD as well as COD of well, borewell 

water. . Therefore, under such circumstances, it is just and 

essential to issue appropriate direction by this Hon’ble Tribunal 

in respect of digging the 70 feet land in the affected area and 

the soild soil needs to be shifted elsewhere. The expenses on 

account of such exercise needs to be firstly recovered from the 

Trustee of Foster Development and Mitra Sadhana Trust as 

well as the NV Radico Distillery and so also the from the erring 

officers who acted in collusion with them.
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Apart from this thing, it is our submission that the 

submission advanced on behalf of Mr. Dwarkadas Pathrikar is 

that, he has has not claimed any amount of compensation from 

the NV Radico Distillery. In fact Mr. Dwarkadas Pathrikar as ell 

as Radico Company has committed the offences in collusion 

with the said Company are the main culprit and/or writer of 

offence then as to how it can be expected from such person to 

claim any kind of compensation, they are the real polluters. 

Under the well known proverb in marathi language “Chorachya 

Uitya Bomba” in marathi, whereas in Hindi language “Ulta Chor 

Kotwal ko date “ in literal meaning “ the theft starts shouting 

‘chor chor’ so he doesn’t get caught’ Therefore, ail these 

kind of efforts have been made with a view to mislead this 

Hon’bie Tribunal. 

The visual evidence was already placed on record in 

respect of contamination of weil water and and some of the 

animal/cattle died on account of contamination of well water. 

Relevant Photograph is annexed herewit and marked as 

ANNEXURE- B-2 COLLY. 

06, The quantum of compensation determined by the 

Joint Committee to the tune of Rs. 27,75,000/- ( Twenty Seven 

Lac Seventy Five Thousand as EDC { Enviornment damage 

compensation )+is not appropriate as per the grativity of 

compensation on the basis of b the factual background. All this 

is evident from the following position.
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The sum and substance of the grievance of the 

applicant is that, the Deputy Regional Officer, Pollution Control 

Board, Aurangabad has issued the letter bearing No. 

OW.1956/2018 dated 07.01.2019 and thereby enquired in the 

office i.e. Senior Geologist,tand Water Survery and 

Development Agency Aurangabad about the spreading of 

spent wash inside the land and requested to furnish the report 

on the point of | depth of spreading of spend wash and 

hazardous chemical percolated in the land. 

In response to the same , the Senior Geologist 

furnished the letter dated 07.01.2019 vide O.W. No. 

Dy.D//LWSDA/Aurangabad/Technical//P.No.144/49/2019 

coommunicated that, the aforesaid proceeding is not related 

with this department. In addition to that one more letter 

dated 05.03.2019, it is communicated by the same department 

that there is nothing any sort of relation about the quality of 

water up to 70 feet depth water. Ultimately, this is equally 

applicable in case of well, because for e.g. if consider the well 

is up to 70 feet in depth and then it is necessary to check the 

quality of well water next 70 feet from the bottom of well. — It 

means that the instrumentality of the state namely Land Water 

Survey Department has failed to discharge its duty and 

obnligation to furnish their opininon and that too without any 

basis for the same for such disinclination. As a result of this, 

the applicants concerned were compelled to approach before 

the expert namely Geologist ori Mr. Abhinav Mane. 

Accordingly, the said survey has been taken and same has been
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produced before the Joint committee appointed by this Hon'ble 

‘Tribunal. 

07, Unfortunately, the Joint Committee appointed by 

this Hon’ble Tribunal has not considered the repor of Dr. 

Abhinav Mane and so also methodology adopted by the Joint 

Committee is nothing any sort suggesting the position in respect 

of proper survery so as to ascertain the depth and gravity of 

the contamination of water and soi! and its effect on human 

body as well as the natural resources effecting the yield of the 

crop. Utlimately, the Joint Committee appointed by this Hon’bie 

Tribunal has opted to furnish the report as per their whims and 

fancies resultantly it cause harm to the applicant and suit the 

convenines to the persons/ pooluters /authorities responsible 

for commission of pollution and that too at the risk of breach of 

various provisions engrafted by the legislature as prescribed 

under Schedule | to Ill of National Tribunal Act, 2010 and the 

various legal provisions governing the field. Thus the report of 

joint Committee is nothing but the addition of fuel in earlier 

- victimization and its continuous effect. In other words it can 

be termed as ignition to the sufferings caused to the applicant. 

This is how the injustice has been caused to the applicant.. As 

per the survey carried out by Dr. Abhinav Mane, the quantum 

of amount of expenses required for excavation of land and/or 

rehabilaion to the extent of land. Apart from the compensation 

required for me as well as the companion applicant of the 

original application No. 53/2023 and 79/2023 to the tune on Rs. 

2049/- crorers ( (Two thousand and fourty nine crorers). The 
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copy of the said report is already furnished by the respective 

applicant before this Hon’ble Tribunal. The survey carried out 

by Dr. Abhinav Mane is on the basis of technical methodlogy. 

Same is in adherence to the relevant provisions governing the 

field to assess the proper compensation. 

08. The applicant further submit that, though the 

applicants have raised the objection on the joint committee 

report earlier point of time, still some additional points are 

required to be mentioned and, therefore, the applicant are 

submitting this short affidavit. In any case in the event of 

consideration the averment in the instant affidavit no prejudice 

worth the name harm will be caused to anybody else. 

09. | say that since 2018 onwards, the loss of crop yield 

is reduced not only the yield of crop is reduced but loss of 

quality of crop. Ultimately it resulted into yield as well as loss 

of quality of crop. For the loss of crop per year at least Rs. 

50,0000/- lac ( Rupees fifty lac for further 50 years per persons. 

Due to inadvertent use of contaminated water, resulted into 

accrual of health related problem neither discussed nor taken 

into consideration by the Joint Committee appointed by this 

Hon’ble Tribunal and its condition and, therefore, the quantum 

of assessment of health needs to be considered. 

10.. The Joint committee has not said any single word 

about the toxicity of spent wash. Spent wash is very 

dangerous substance. The activity of illegal dumping of the 

spent wash and hazardous chemical! started in the month of
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January, 2018. But the gravity of the said illegal activities 

ascertained by the applicant very first time in the month of 

June, 2018, fou! smell immedidately caused health hazardous, 

the air pollution resulted in eye, skin diseases. The chemical 

poured was liquid which immediately percolated deep into 

ground water table & contaminated well waters, resulting in 

mortality of catlles, live stocks and morbidity of the farmers 

| say that the notice dated 11.09.2018 issued by the 

Regional Pollution Control Board, Aurangabad, Maharashtra 

State to M/s. Radico NV Distilleries Maharashtra Ltd. , Plot No. 

D-192 to D-195, MIDC, Area, Shendra, District Aurangabad. 

Some portion of the said letter dated 11.09.2018 is reproduced 

herewith:- 

WHEREAS, it is obligatory on the part on your 

part to comply with conditions of the consent to operate 

granted by the Board to your unit under section 26 of the 

Water (Prevention & Control of Pollution) Act, 1974, 

under section 21 of the Air ( Prevention & Control of 

Pollution ) Act, 1981 and under rule 5 of the hazardous & 

other Wastes (Management & Trans-Boundry Movement) 

Rules, 2016 (AND WHERAS , it is also obligatory on 

your part to provide adequate pollution control system 

and operate & maintain the same. 

AND WHEREAS, the Board officers visted the site of 

your unit on 31.08.2013 and investigated the news 

appeared in the newspaper vide above reference (2) AND 

- WHEREAS, the Sub-Regional Officer of the Board at 

Aurangabad vide above reference (4) reported that the 

spent wash/spent sludge generated from your unit was 

found disposed through tankers in the firm located at 

Gat No.144 Village Pathri, Tq. Phulambri, District 

Aurangabad.
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AND WHEREAS, water in the 
wells located at Gat No.144 as well 
as in the surrounding area was 
getting contaminated due to the 
percolation of spent wash/sludge 
from Gut No.144 after rains only. 
The water of the well located in Gat 
No.144 and Gut No. 123 found 
slightly brownish in colour, which 
clearly indicated that you have 
disposed the Spent wash/spent 
sludge outside the factory premises 
thereby violation of consent 
conditions. 

Thus you are not serious about the pollution control and contravening the provisions of various enactmens and_ also damaging the surrounding environment knowingly and willfully. 
AND NOW, THEREFORE, you are heeby called upon to show cause as to why necessary legal action shall not be initiated against you for the above lacunas. Your reply, if any shall reach this office within a period of seven days from the date or receipt of this notice, failing which, the board will have no any other option than to initiate the necessary legal action under the provisions of the above said enactments against you which may please be noted. 

(A.D.Mohekar) 

Regional Officer- 
Aurangabad. 

Copy submitted to :-
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1. The Joint Director ( APC ), MPCB, Mumbai 

2, The Sr. Law Officer, MPCB, Mumbai. 

Copy to Sub-Regional Officer, MPCB, Aurangabad for © 7 

‘information and necessary follow up. 

ai | say that, the police authority Wadod Bazar Police 

Station,Taluka Phulambri, District Aurangabad, Mharashtra 

State have conducted the panchnama 01.11.2018 and 

collected water sample and thereafter water sample 

forwarded for its examination before the Laboratory i.e. 

Regional Public Health Laboratory, Aurangabad, Maharashtra 

State and the said authority issued the report from which it is 

‘clear that water is contaminated. lf this report is read in 

association with the report delivered by Dr. R.S. Bengal on 15 

June, 2019, then it is clear that there is hazardous effect on 

health. The water is contaminated in respect of turbidity, 

RH, Chloride, Nitrates, Total Hardness, Aikanity, Total 

Dissolved solids. inthe report of Dr. R.S. Bengal it is amply 

clarifying the position that incidents of elevanted turbidity 

have been associated with several outbreaks of diseases 

- depending on the source of turbidity. in the case on hand, it 

is clear that the turbidity is caused due to industrial waste. 

PH is also not normal, PH can affect the corrosion on metal, 

then in such situation it is clear, same is very dangerous 

effect of non maintenance of PH value of water. Chloride is 

ds in high proportion and, therefore, it increases corrosivity, 

high concentration causes physiological impact and 

unpalatable mineral taste. Hardness of water is also not in 
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desirable and/or Permissible limit and this is case of 

use Of alkaline water for drinking can lead to side effect on heart. High Alkaline water disturb the Process of nutrient absorption. Value of total dissolved Soilids is very high and, therefore, ischaemic heart disease and acute myocardiaj 

applicant and the respective family members. Copy of Panchanama dated 01.11.2018, laboratory report dated 27.12.2018 and Dr. R.s. Bangal report dated 01° June, 2019 has been already placed on record, 

thousand litre, |t is not out of place to mention here that Mr.
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Dwarkadas Pathrikar who himself given unequivocal admission 

during the course of panchanama dated 31.08.2018 carried out 

before the MPCB. Factually the spent wash is very much 

hazardous and ame is resulted as cytoxic and Genotoxic. 

Cytotoxicity means chemical destroys living cells and kills. 

Genotoxicity means chemical alters/destroys D.NA. , the genetic 

material of cells results heriditory transmitted diseases and 

malformation in next generation. In this respect the applicant 

crave leave and liberty to rely upon extract of Enviornmental 

Analysis and Ecology studies pertains to Distillery Waste water, 

its impact on environment. There are number of symptoms 

found in the applicants such as skin allergies, headache, 

vomiting sensation, irriating eyes, fever and stomach pain due 

to water pollution, air pollution. All these symptoms occurs 

‘when the concern drink the contaminated water and inhaled 

polluted air, in this respect,the applicant craves leave and 

liberty to rely upon the study on Distilleary effulent , Chemical 

Analysis and impact on enviorment. There is specific 

condition of Zero Liquid Discharge. But this has not been 

followed and, therefore, the present applicant along with the 

other similarly circumstanced applicants filed Misc. Criminal 

Application No. 183 of 2019 before the competent court of law 

lodged the criminal complaint by virtue of penal provisions 

including the provisions related to water, air and Environmental 

pollution as well as the provisions governing the field of 

Atrocities Act. For the purpose of penal provisons and other 

provisions relating atrocities case, the criminal matter is pending
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before the competent court of law. Still in order to ascertain 

the gravity of necessity of compensation, these applicants are 

mentioning the facts in brief about the same. The relevant 

internet extract has been alrady produced on record of this 

Hon;ble Tribunal. 

13. | say that, due to the above said ill effect of dangerous 

chemical substance, one out of us one Indubai Namedo Pagare 

is died. So also one Mr. Govind s/o Bhalchandra Kulkarni who 

was working as a labourer suffered from cancer on account of 

driking of contraminated water and Shivnanda w/o Sandip 

Jadhav have also suffered from certain problem and, resultantly 

compel to abortion the child, due to drinking of the 

contaminated water. Gayabai Dashrath Jadhav is also suffered 

from the gangrene so also similarly circumstanced person 

suffered from ostoporasis, loss of vision, stomanch ache, tumor 

on various part of body, Apart from this thing suffer from 

continuous bronchiatais, cow and goat abortion took place on 

account of driking of contaminated water, these animals are 

incapable to give birth. Apart from cause of death of snake, 

and other bird have been produced before this Hon'ble 

Tribunal. But nothing any sort of material aspect has been 

considered by the Joint Committee appointed by this Hon’ble 

Tribunal. 

14. | say that Joint Committee have never visited in 

between January, 2018 to June, 2018, in fact this is the period 

in which the crime has been happened and so also spent wash 

is liquid substance and same percolated in the land upto depth
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nearabout 70 feet or more. The sample has been collected for 

its examination as on 31.08.2018. Joint Committee very first 

came into existance on 03.01.2023. Insistance to determine 

the decision making process on the basis of such report 
flirnished by joint committee, more particularly by saying that 

there is nothing any sort of visual evidence. Therefore, 

expectation of visual evidence by Joint committee at this stage 

is not at all justifiable and, therefore, under such 

* circumstances, the earlier inspection and panchanma has to be 

relied upon with the assistance of the report of Dr. Abhinav 

Mane, which is at page No. 1025 to 1120, which is specifically 

observed in the order passed by this Hon’ble Court on 

12.02.2024. tn the said order it is also observed by this 

Hon’ble Tribunal in respect of submission advanced by Mr. 

Mahabal i.e. counsel for Radico Company i.e. respondent no. 5 

r that the report submitted by Dr. Abhinav Mane is the private 

person cannot have sanctity. in fact such submission by Mr. 

Mahabal is absolutely untenable one. Because of the fact 

that earlier joint committee as well as the Joint Committee by 

this Hon’ble Court has not adopted any scientic methodogy. 

On the contrary, Dr. Abhanav is having requisite qualification 

holding the field geology and adopted sscientific method and 

theeby rightly assessed the quantum of compensation. On the 

contrary, earlier joint committee as well as the subsequent 

joint committee has not adopted sany scientific method to 

assess the quantum of compensation in right manner. 

Therefore, it is just and essential to express the opinion by the 
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, committee appointed by this Hon’ble Tribunal in respect of 
jy requirement of digging of land near about 70 feet and lifting 

J the soil from the contaminated area of the land and shifting 

new soil in order to create the fertile land to the respective 

victim and their dependents. Such contention of the Joint 
Committee is itself indicate that, the Joint Committee is not 

properly carrying out the inspection as per the expert opinion 

formed by b Dr. Abhinav Mane. Such an attitude of Joint 
Committee is as against the principles of natural justice and 

well known recognized principles of law. It means formation of 

Opinion needs to be required as per section 45 of Indian 
Evidence Act, 1872 and other relevant provisions of special 

enactment governing the field in respect of assessment of 

compensation in the tune of various enactment as mentioned 
in Schdule |, fl and Ill of the National Green Tribunal Act, 2010. 

Apart from this thing, the Joint Committee has also recorded 

the finding in respect of increased BOD and COD so far as the 

land gut No. 143, 141 and 123 of village Pathri Taluka Sillod 

District :- Aurangabad. All the relevant documents are 

annexed herewith. The reply filed by the respondent no. 5 

NV-Radico Company has filed vague reply. Apart from this 

thing, the respondent nos. 6, 16 and 18 have filed the vague 

reply. 

Se The contents of this affidavit are true and correct to the best 
< of my knowledge and belief. , 

| say that the victim i.e. one of the applicant in O.A. No. 

53/2023 has also diagonosed as inf. Wall AMI 06.03.2023PTCA
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dise,, Dimimition of vison ( refraction given already, this is heart 

problem sustained to Mr. Kuldeep s/o Tejrao Jadhav. Recenctly 

medication is still going on. 

| crave leave and liberty to rely upon the averment 

made in the instant affidavit in support of Original 
ApplicationNo. 03/2023, 53/2023 as well as 79/2023. As the 
grievances of the said applicants are alomost identias! in 
addition to the averment in the instant affidavit for complete 

and substantial delivery of justice. 

Date :-) 492-2025 

Place :- Chhatrapati Deponent 
Sambhajinagar ee <_ se oe 

( Sandip s/o Sheshrao Pathrikar) 

ewe 
C Aves h MW Naga) 
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VERIFICATION 

‘) ? 

2 I Sandip s/o Sheshrao Jadhav, Age :-33 years, 
occu:- Agriculturist., R/o Pathri, Tq. Phulambri, District:- 

Aurangabad, do herby state on oath as THAT THE 
contents of this additional short affidavit from paragraph 
no. 1 to 14 are true and coreect to the best of my knowledge 
and as per the documentary evidence. +) 

Hence, verified at Aurangabad on this £2 day of 
February, 2025. 

Identified d and explained 

IDENTIPICE 2 DR 
BY MX assis Deponent 

Sz 
te M. Nagarkar Sandip s/o Sheslirao Jadhav 

ADVOCATE. & 

asoneuee T
V
I
H
V
L
O
N
 

P| t 

CA
RT
EL
 

T
V
I
H
V
L
O
N
 

SANGABAD 

le 

ey pi
er

} 

HOE? & Raclsbared 
ps. sancan ) ne 3 Na eh ROE 
EXP 01.07/21/29 No Be. Bate BA. ys 

T
V
I
S
V
L
O
N
 

1787



ANNEDURG _p | 
Banta separ arate, stern — map Coty 23 

Emall:- deravrangabad@gmail.com Landline No.:- 0240-2353562 

Ua AL. AEE Usd Ate Era aratr, rag ant waror we. MAS/Case No. 
6832/2018 ait tera oh. omere @ sax u. wert ar. Getit Rr. siiomne Retz 
freerittent stttaang get ar warrortar Patie ot.eez0te ater gevarar 

HB WVAMBV SAAT ANT -29c4 feete:~F7,92.2088 

Fick 

SR WaaiGAR AL ARRPE WY Ary gee siete, ses ahhh 
TTT %. MAS/Case No. 6832/2018 Aty AT. ARRISE Teg Ad GRR urant, 
ARF aie eta 3¢.00.20¢8 Wok Ura Peer Red sea. 

- “The order in the present matter is being deserved as it is being assigned 

for a detail re-enquiry, by the office of the Ld. Revenue Commissioner, 

Aurangabad Division, who is directed to constitute a team of experts from the 

departments of Agriculture, Pollution Board & environment to examine & enquire 

into the grievances raised in the complaint & submit its report to his office, for 

onward submission before this Commission for effective’ & complete adjudication 

of the controversy. The team of the expert officers to expect to visit the site, in 

question, interrogate the complainant & the other effected persons collect 

relevant data & material & then" 

aniea fader cach urd sfteat adr aft wa award 2a 
3G. 

ae, | avert are wert a arated ara 

t. | fasta ah aeeterers, ature 

2 | weirs aitert, Agree wer frase ase, share 

3, | saftensira sitent, food 
¥, | oa yee arta aad, ater wef qtaer, Breer siese, stheree 

y, | aftes aghenite, aqarer wderor ania femra aaon, athiarara 
e. | Steir fatrers, ctetrea ort, ale atare ar. etait for, aitarare 

sated aaa A, Aen, Use Ardy gree ae, Aas ards wed 

AMET We Aaa soe aKa Coad Aa sed. Ace wHcomit data wd 

Hea STA AUCH adh, aT Wess RISE Huet. ada wd aitard 
i er ee ee 

D:\Jamin 1 New Files\Letrer Aurangabad.Docx Page 213 

On 
TT: C: AM Neyo piv 

1788



Plz aseg xJOg peqesuemny Janay \satty MAN T Ufuel\:g 

® 

Dep 

Av) mpohvow 7 
— vO 

() ‘piptlerye. ie) ed “W Yelh “DWE b BAUS “YS pide Ye “e—~ » 

“HIPR Ip Pe 

"soo oof Spfr ‘Dtele (\p'192) Mee Yip IPpED 
‘pie Joliel> fteriod “y ‘Shir ‘LelbIe vobd ipieiie Deis Soldie “be ‘babi 

‘PPD ipbib tbbepPlie B [PBilee -[pwIPIA 

lal (vPnoue pit BEbUE Dljelteb) “ite) 

. ‘bib 2DID Bible Ip PIR, b) bath 

Yow wna wadprebee pnfps ypow yum pipe wigpiie wen ib talnde 

= 

“~ — ggcesez-o6z0 -"ON eurpuet TOT [SUP OPEqoOUSINGOP -1eu3 

| (ue Wha) 

SIRIGHR “EBIERE DERIC RYPIREL Owes 1789



ANNEXURE Ay 
—_ Cell 

50-A 

OFFICE OF DIVISIONAL COMMISSIONER, 

AURANGABAD 

Revenue Branch 

Email Landline No 0240- 

dcraurangabad@gmail.com 2353562 

Read: 

Case No MAS/Case No 6832/2018 of Maharashtra 

State Human Righ 

Commission, Mumbai between Shri Sheshrao G. 

Jadhav and other staying at Pathri Taluka Fulambri 

Dist. Aurangabad Vs District Collector Aurangabad 

and Other the journal dated 31/10/2019 

Outward No 2019/MSK/JIMN- Date 18/12/2019 

1/KV-1985 

Order: 

Vide above reference in Case No MAS/Case No 

6832/2018 of Maharashtra State Human Right 

Commission, Mumbai on 31/10/2019 the
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Maharashtra State Human Right Commission 

Mumbai has given directives as under: 

“The order in the present matter is being 

deserved as it is being assigned for a detail re- 

inquiry, by the office of the Ld. Revenue 

Commissioner, Aurangabad Division, who is 

directed to constitute a team of experts from 

the Department of Agriculture, Pollution Board 

and environment to examine and inquiry into 

grievances raised in the complaint and submit 

its report to his office, for onward submission 

before this Commission for effective and 

complete adjudication of the controversy. The 

team of the expert officers to expect to visit 

the site, in question, interrogate the 

complainant and the other effected persons 

collect relevant data and material and then”. 

As per the above directives the Committee of 

following officers is being formed:

1791



Boek 

Sr. | Designation of the Officer and name of the 

No 
Office 

1 | Divisional Agricultural Jt. Director, Aurangabad 

2 |Regional Officer, Maharashtra Pollution Control 

Board, Aurangabad 

3 | Sub-Divisional Officer, Paithan/Fulambri 

4 |Dy. Chief Executive Officer, Rural Water 

Supply, Zillah Parishad Aurangabad 

5 |Sr. Geologist, Ground Water Survey and 

Development Machinery, Aurangabad 

6 | Police Inspector, Police Station Vadod Bazar, 

Taluka-Fulambri, District-Aurangabad 

To the above Committee the copies received from 

Maharashtra State Wuman Right Commission 

Mumbai are being made available herewith. The 

Committee should examine all requisite papers 

related to this case and should actually peruse the 

spot. Similarly after hearing say of all concerned 
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should get confirmation of relevant aspects. 

Accordingly by preparing the factual report it 

should be submitted to this office within 15 days. 

SD 

Parag Soman 

Dy. Commissioner (Revenue) 

Office of Divisional Commissioner 

Aurangabad 

(With the approval of Divisional Commissioner) 

Copy for information and for necessary action: 

1. 

2. 

3. 

Registrar, Maharashtra State Human Right 

Commission, Mumbai-9, Hajarimal Somani 

Marg, Opp. to Chatrapati Shivaji Terminus 

(VT), Mumbai-400001 

All concerned persons 

Shri Sheshrao G. Jadhav and other staying at 

Pathri, Tauka-Fuambri, District-Aurangabad
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ant 

Outward No TKA/664/20 

Office of Taluka 

Agricultural Officer, 

Fulambri 

Dated 22/1/2020 

TO 

Sub-Divisional Officer 

Paithan-Fulambri 

Sub:About submitting Spot Inspection Report in 

Case No MAS/Case No 6832/2018 _ of 

Maharashtra State Human Right Commission, 

Mumbai between Shri Sheshrao G. Jadhav and 

other staying at Pathri Taluka Fuambri Dist. 

Aurangabad Vs District Collector Aurangabad 

and Other 

In view of the above subject in Pathri Taluka 

Fuambri in view of Case No MAS/Case No 

6832/2018 of Maharashtra State Human Right
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Commission, Mumbai between Shri Sheshrao G. 

Jadhav and other on 3/1/2020 the Committee 

under Sub-Divisional Officer Paithan-Fulambri had 

conducted joint spot inspection. In that inspection 

the Sub-Divisional Officer had asked for doing 

inspection of soil samples in Representative group. 

Accordingly one sample in the farm of the farmer 

Bhagwan Shankar Suradkar Gat No 123 and second 

sample in the lake on the farm embankment, 

similarly in the farm of Madhukar Namdev Pagare 

Gat No i124, the soil sample of Mitra Sadhana 

Shikshan Parasrak Mandal in Gat No 144 such total 

4 soil samples have been taken by the prescribed 

method. These samples were given to MIT 

Engineering College Beed Bypass Road Aurangabad 

for checking. The analysis reports of these soil 

samples have been received.

1796



B\-o 

In these reports besides the Nitrogen, phosphorus, 

potassium and the Calcium, Magnetism, Sodium, 

Sulfur, Copper, Iron, Zinc, Baron, Molybdenum, 

Free Lime analysis of ph and EC of the land is also 

done. All above factors affect more or less on 

development of the crop. 

From above reports received it appears that in the 

soil sample of Bhagwan Shankar Suradkar in Gat 

No 123 the salinity of the land is more which is 

detrimental for development of the crop. Similarly 

the quality of the land is medium to more alkaline 

which is not supportive for development of the 

crop. In this Gat No 144 in the report of soil report 

also the quality of the land is found as severely 

alkaline. 

SD 

Divisional Agro Jt. Director 

Aurangabad
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MIT CENTER FOR ANALYTICAL RESEARCH & STUDIES 

Outward No MIT/Cars/2019/2182 Dt. 16/1/2020 

Soil Testing Report 

Report No ULR-TC8242190000001190P 

Name & address of Bhagwan Shankar 

farmer Suradkar 

(Pattern on the Dam) 

Gat No 123, Pathri 

Tal-Fulambri, District 

Mobile No Aurangabad 

9325271734 

Sample No 4552 (Special & Type of Sample: Soil 

Minute Inspection) 

Date of receipt of 13/1/2020 Date of checking 13/1/2020 to 

sample 16/1/2020 

Chemical Inspection Report 

Sr | Qualities in Unit Prope | Ratio Analysis of 

Soil rratio |}recdin | Percent 

No | Inspection inspec- 

tion 

1 Samu (pH) Nos. 7.0 9,22 | Extreme 

alkali 

| 
2 | Alkalinity Mili Less 40.31 | Detrimenta 

(EC) Siemens/ | thani | to all 

Centimete | crops 

1800



3 | Nitrogen (N) 

r 

33-8 

| Kilo/Hecto 

r 

4 Organic 

Carbon 

Percent 

281 

5 Phosphorus Kilo/Hecto 

r 

501.70 

2.18 

Normally 

more 

Quite more 

— 

‘Medium 

6 Palash Kilo/Hecto 

r 

Quite more 

7 Free Lime 

| (CaCo3) 

Percent 8.75 More lime 

'8 | Calcium (Ca) Milieu % 15.09 More 

9 | Magnesium 

(Mg) 

Mitieu % 11.90 More 

10 | Sodium (Na) Milieu % 5 to 8.78 Medium 

11 | Sulfur (So4) PPM 10.1 1835.0 Quite more 

1801



B30 

to 15 

12 *Copper (Cu) | PPM 

134 

More 

than 

0.20 

9.41 Enough 

*Tron (Fe) PPM More 

than 

4.50 

2226.5 Quite more 

14 *Zinc (Zn) PPM More 

than 

0.60 

21.17 Quite more 

15 

16 

*Mangal PPM 

(Mn) 

More 

than 

2.00 

7.00 Enough 

*Boron (B) PPM More 

than 

0.6 

0.15 

r
t
 

Less 

17 /*Molybdenu | PPM 

m 

More 

than 

0.05 

19.96 Quite more 

SD 

Dr. Deepak T. Bornare 

Chief Analyst
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33-D 

Note: 

1. Tests marked with * are not covered under the 

laboratory's NABL certification. 

2. The Laboratory is registered with Agricultural 

Dept Govt of Maharashtra 

3. Without written consent of laboratory change 

cannot be made in the report. 

4. The Test Report would not be accepted for 

Court case.
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Name of Crop: Wheat Name of Crop: 

Type of Crop: In time Type of Caste: Any 

Manure: 10.00 (Ton per 

hector) 

Manure 

Requisite qty of fertilizer Requisite qty of fertilizer 

Nitroge | Phosphoru | Paalas 

n s h 

Nitroge | Phosphoru | Paalas 

n Ss h 

90.00 50.00 50.00 

Time of Requisite Qty of 

giving Fertilizer 

chemical | (Kilogram per 

fertilizer | hector) 

Urea | Singl | Mur 

Pota 

e at of 

Time of | Requisite Qty of 

giving Fertilizer (Kilogram 

chemica | per hector) 

fertilizer | Urea | Singl 

At the 97.8 | 312. | 83.3 

time of 3 
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A3eT 

sowing 

After 21 |97.8 |;00 00 

days of 3 

sowing 

Recommendation: 

As the ratio of land with Salt is found more hence 

for improvement of the land following remedies are 

to be used: 

1. Dig a trench to drain the water. 

2. Use plenty of organic fertilizers. 

3. Apply 5 to 10 tons of gypsum powder and 7.5 

to 12.5 metric tons of organic fertilizer or 12.5 

to 15 metric tons of pressed mud per hectare. 

4. Green crops like jute, Dhaincha, Chevri, Urad 

should be buried in the ground. 

The following measures should be taken to 

eliminate the deficiency of major nutrients:

1805



§ 3-4 

In arable land, 5 to 10 million tons of organic 

fertilizer or 12.5 to 15 million tons of pressed 

mud should be applied at least every 3 years, 

and in horticultural land, 5 to 10 million tons of 

organic fertilizer or 12.5 to 15 million tons of 

pressed mud should be applied annually. 

Since the amount of available nitrogen is low, 

organic fertilizers should be used abundantly. 

Since the amount of available phosphorus is 

low, organic fertilizer PSB should be used. 

The amount of fertilizer should be given to the 

crops as per the fertility level and the 

recommendations of the Agricultural 

University. However, the list of fertilizer to be 

given according to the season is attached. 

The following measures should be taken to 

eliminate micronutrient deficiencies: 

1. Use plenty of organic fertilizers.
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233-1} 

Ferrous sulfate, a micronutrient fertilizer, 

should be applied to the soil at the time of 

sowing at a rate of 25 to 30 kg per hectare. 

Copper sulfate, a micronutrient fertilizer, 

should be applied to the soil at the time of 

sowing at a rate of 10 to 12 kg per hectare. 

Manganese sulfate, a micronutrient fertilizer, 

should be applied to the soil at the time of 

sowing at a rate of 10 to 25 kg per hectare. 

Zinc sulfate, a micronutrient fertilizer, should 

be applied to the soil at the time of sowing ata 

rate of 25 to 30 kg per hectare. 

Things to be implemented for full efficiency of 

chemical fertilizers use: 

Supply the soil with adequate amounts of 

organic fertilizers before applying chemical 

fertilizers.

1807



32-7 

Do not throw or scatter chemical fertilizers into 

the ground. 

Chemical fertilizers should be applied row by 

row next to the crops. 

Use a two-step process to account for the crop 

at the time of sowing. 

Always water the soil lightly to prevent the 

applied fertilizers from leaching out. 

Care should be taken to ensure that the soil is 

always moist to prevent nitrogen’ from 

evaporating into the air. 

For efficient use of nitrogen fertilizers, nitrogen 

fertilizers should be applied in 2 to 3 divided 

doses. 

1 percent neem powder should be used in 

nitrogenous fertilizers.
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10. 

11. 

12. 

$33 

Slowly dissolving fertilizers such as urea DAP 

briquettes should be used. 

Phosphorus and potassium are _ nutrients 

needed in the early stages of the crop, so 

supply these fertilizers at the time of sowing. 

If the soil is low in phosphorus, phosphorus- 

rich fertilizers should be sown or buried. 

When using single super phosphate, mix it with 

organic fertilizer.
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MIT CENTER FOR ANALYTICAL RESEARCH & STUDIES 

Outward No MIT/Cars/2019/2183 Dt. 16/1/2020 

Soil Testing Report 

Report No ULR-TC8242190000001191P 

Name & address of farmer Bhagwan Shankar Suradkar 

(Pattern on the Dam) 

Gat No 123, Pathri 

Tal-Fulambri, District 

Mobile No Aurangabad 

9325271734 

Sample No 4553 (Special & 

Minute Inspection) 

Type of Sample: Soil 

Date of receipt | 13/1/2020 

of sample 

Date of 

checking 

13/1/2020 to 

16/1/2020 

Chemical Inspection Report 

Sr. | Qualities in Unit 

No | Soil 

Inspection 

Proper 

ratio 

Ratio 

recd in 

inspec- 

tion 

Analysis 

of 

Percent 

1 Samu (pH) Nos. 7.0 7.88 Medium 

alkali 

Mili 

Siemens/ 

2 | Alkalinity 

(EC) 

Centimeter 

Less 

thant 

1.47 Harmful 

to crop 

growth 

3 Nitrogen (N) Kilo/Hector | 281 to 250.8 Less 

1812



420 

4 Organic 

Carbon 

Percent 0.41 to 

0.60 

0.15 Quite 

less 

Phosphorus Kilo/Hector 15 to 21 8.75 Less 

Palash Kilo/Hector 151 to 

240 

390.8 Quite 

more 

Free Lime 

(CaCo3) 

Percent 2.5 to 5 10.00 Quite 

more 

lime 

Calcium (Ca) Milieu % 0.041 to 

0.61 

24.53 More 

Magnesium 

(Mg) 

Milieu % 2.5 to 5 4.76 More 

Sodium (Na) Milieu % 5 to 15 6.36 Medium 

Sulfur (S04) PPM 10.1 to 

15 

5.0 Quite 

less 

*Copper (Cu) PPM More 

than 

0.20 

0.51 Enough 

13 *Tron (Fe) PPM 

14 *Zinc (Zn) PPM — 

More 

than 

4.50 

0.29 Less 

More 

than 

0.60 

0.16 Less 

*Mangal (Mn) PPM More 

than 

2.00 

0.40 Less 

16 *Boron (B) PPM More 0.17 Less 

1813



Send 

than 0.6 

17 | *Molybdenum | PPM More 0.15 | Enough 

than 

0.05 

SD 

Dr. Deepak T. Bornare 

Chief Analyst 

Note: 

1. Tests marked with * are not covered under the 

laboratory's NABL certification. 

2. The Laboratory is registered with Agricultural 

Dept Govt of Maharashtra 

3. Without written consent of laboratory change 

cannot be made in the report. 

4. The Test Report would not be accepted for 

Court case.
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Name of Crop: Gram Name of Crop: 

Type of Crop: In time Type of Caste: Any 

Manure: 6.00 (Ton per 

hector) 

Manure 

Requisite qty of fertilizer Requisite qty of fertilizer 

Nitroge | Phosphoru | Paalas 

n Ss h 

Nitroge | Phosphoru | Paalas 

n Ss h 

31.25 62.50 0.00 

‘Time of | Requisite Oty of 

giving Fertilizer 

chemical | (Kilogram per 

fertilizer | hector) 

|Urea | Singl | Mur 

| e at of 

Supe | Pota 

r sh 

Phos 

phat 

e 

Time of | Requisite Qty of 

giving Fertilizer (Kilogram 

chemica | per hector) 

| 

fertilizer | Urea | Singl | Mura 

e t of 

Supe | Pota 

r sh 

Phos 

phat 

e 

At the 67.9 |390. |0.0 

time of 3 63 

sowing 

Recommendation: 
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a S35 = 

As the ratio of land with Salt is found more hence 

for improvement of the land following remedies are 

to be used: 

1. Dig a trench to drain the water. 

2. Use plenty of organic fertilizers. 

3. Apply 5 to 10 tons of gypsum powder and 7.5 

to 12.5 metric tons of organic fertilizer or 12.5 

to 15 metric tons of pressed mud per hectare. 

4. Green crops like jute, Dhaincha, Chevri, Urad 

should be buried in the ground. 

The following measures should be taken to 

eliminate the deficiency of major nutrients: 

1. In arable land, 5 to 10 million tons of organic 

fertilizer or 12.5 to 15 million tons of pressed 

mud should be applied at least every 3 years, 

and in horticultural land, 5 to 10 million tons of 

organic fertilizer or 12.5 to 15 million tons of 

pressed mud should be applied annually.

1816
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2. Since the amount of available nitrogen is low, 

organic fertilizers should be used abundantly. 

3. Since the amount of available phosphorus is 

low, organic fertilizer PSB should be used. 

4. The amount of fertilizer should be given to the 

crops as per the fertility level and the 

recommendations of the Agricultural 

University. However, the list of fertilizer to be 

given according to the season is attached. 

The following measures should be taken to 

eliminate micronutrient deficiencies: 

1. Use plenty of organic fertilizers. 

2. Ferrous” sulfate, a micronutrient fertilizer, 

should be applied to the soil at the time of 

sowing at a rate of 25 to 30 kg per hectare. 

3. Copper sulfate, a micronutrient fertilizer, 

should be applied to the soil at the time of 

sowing at a rate of 10 to 12 kg per hectare.
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Manganese sulfate, a micronutrient fertilizer, 

should be applied to the soil at the time of 

sowing at a rate of 10 to 25 kg per hectare. 

Zinc sulfate, a micronutrient fertilizer, should 

be applied to the soil at the time of sowing ata 

rate of 25 to 30 kg per hectare. 

Things to be implemented for full efficiency of 

chemical fertilizers use: 

1. Supply the soil with adequate amounts of 

organic fertilizers before applying chemical 

fertilizers. 

Do not throw or scatter chemical fertilizers into 

the ground. 

Chemical fertilizers should be applied row by 

row next to the crops. 

Use a two-step process to account for the crop 

at the time of sowing. 

Always water the soil lightly to prevent the 

applied fertilizers from leaching out.
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10. 

11. 

12. 

35—|b 

Care should be taken to ensure that the soil is 

always moist to prevent nitrogen’ from 

evaporating into the air. 

For efficient use of nitrogen fertilizers, nitrogen 

fertilizers should be applied in 2 to 3 divided 

doses. 

1 percent neem powder should be used in 

nitrogenous fertilizers. 

Slowly dissolving fertilizers such as urea DAP 

briquettes should be used. 

Phosphorus and potassium are _ nutrients 

needed in the early stages of the crop, so 

supply these fertilizers at the time of sowing. 

If the soil is low in phosphorus, phosphorus- 

rich fertilizers should be sown or buried. 

When using single super phosphate, mix it with 

organic fertilizer.

1819



“ , Polit pipdie, MET PDS be 

pasate - i Wile Mob [ptt ieres IPAAEN MIDWIC loli (A oe a 7 SUN Alek Jeb Wap PAMIMIDUE hibalN%els YR InagpusieyoR te gt 
BUS Hebilodie wus ide “tettebs nd reneteyen (» pee Ail’ Sable Plewicieniattes tha PAIPAPA Ia@iziins dpanin ipwoyiC Mb) + (a thay : has] nix 

uSHe [2 whol is 
HE oe, rot agens ieaezaeg — TUVNYOS 

fe “oe, 
« ie: AVSWYAL 

a 2 os Vy rr, 
TVEVVA L Y¥uT3a 

cs aes ea [eS 
4q pauls Anentig 4Wd930 

cl aera hs i Prcinnenete a - 
A ieee eo bie F i ee eh “See” “hepa” th 98°0 BH Usb SO Ha'Ih Ip PEST as ae | hh GFT BMIO Meh 90 fH th'lh fa} biipe | gr {ftte cos") Boe eh 007% Ha'th'lh (UI) Etetee ST (pve ata) PIF ith 09'0 #2" IA'IR (uz) Baas [7 4ttte ZIM‘T BHO th OS? Et)" ih'Ih (a4) Sips EI 2th *__ ssz'0 BPE LER 0'0 ed‘ Ib ip (nO) pie. | 7, hae Pst 0°06€ STR TOT Hib (bos) ena | ry debate 80°ZI STB S % IpbS yore) (en) Ldeiste | 97 Paue BP's SRSZ % Ipeyoues (GW) Heri eer | ETS 6L'OE 19°02 tP0'0 % IPdE ote (2D) ified [p Inv pate ppsic OS‘ZI SRST bo (€0325) oh Dp, L DAbH BRoie €TSb9 Ob BIST 239/45) {X) reiin |g bhite Ppsie LEbB IZ ST DPbdy/tous! {d) Deho |g thMe 960 09'0R IPO Sbbo (00) phe per | Ape 8°0SZ OZP B 139z 22Bay[uy (N) ee | 5 iodine Zz'0 ete ih | PAIR Huate ra) [15401 (93) Ipaey |, {Puboie Bip 65°8 OL reay'y (Hd) bee 7] 

2D] 
fthtofe “as 

dohp Rpm Joes Ineite sub on gue |e _ Bilal DIP ialeiyh 
BtEulake 

RIBS Horn Sbie| PibIy = 

o OZ/LO/IZ B OZOT/IO/LE Sbile) Yoh OTOZ/LO/LT 2ble2] Path Ifpes 
i~J {plied Usfete | (Yominp pals b BIRB}) BSSp sw sofas 

F076298998 
“2 ‘Ue PIblPMHE EO) ‘Ysind “pp 

sibel Ufelb ‘prt ‘4a aie 
ey PSH PME JobBiel ibis Et ‘ 1b2h B ie plp-wpie rd 

AS6TIONONONG(Zb789.1-1
N 3st Bae 

1 am 
bi et se ee SA ad Mood Po hy = Srp Vee SSN phase corres ae TE = tg 

@ ssbb) 
L0Z72/6TOZ/Rueeo pie Lea “Te 

4 ea we : 
a3 

1820



.~ ee 

MIT CENTER FOR ANALYTICAL RESEARCH & STUDIES 

Outward No MIT/Cars/2019/2207 

Soil Testing Report 

Dt. 21/1/2020 

Report No ULR-TC8242190000001196P 

Name & address of farmer 

Mobile No 

Pathri 

Taluka-Fulambri, 

District-Aurangabad 

8668679204 

Mitra Sadhana Shikshan 

Prasarak Mandal, Gat No 144, 

Sample No 4558 (Special & 

Minute Inspection) 

Type of Sample: Soil 

Date of receipt | 17/1/2020 

of sample 

Date of 

checking 

17/1/2020 to 

21/1/2020 

Chemical Inspection Report 

Sr. Unit 

No 

Qualities in 

Soil Inspection 

Proper ratio Ratio 

recd in 

inspec- 

tion 

Analysis of 

Percent 

1 Samu (pH) Nos. 7.0 

Mili 

Siemens/ 

2 Alkalinity (EC) 

Centimeter 

Less thanl 

8.59 Strong 

alkali 

0.22 Normal 

3 Nitrogen (N) Kilo/Hector 281 to 420 250.8 Less 

fp Organic Percent 

Carbon 

0.41 to 0.60 0.98 More 

Phosphorus Kilo/Hector 15 to 21 B4.37 Quite more 

Palash 

oa
) 

ul
 

Kilo/Hector 151 to 240 6451.3 Quite more 
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36- B 

Free Lime 

(CaCo3) 

Percent 2.Sta 5 12.50 | Quite more 

lime 

8 Calcium (Ca) Milieu % 0.041 to 

0.61 

30.19 | More 

Magnesium 

(Mg) 

Milieu % 2.5 to5 5.48 | More 

Sodium (Na) Milieu % 5 to 15 12.08 | Medium 

Sulfur (S04) PPM 10.1 to 15 390.0 | Quite more 

*Copper (Cu) PPM More than 

0.20 

0.255 | Enough 

*Iron (Fe) PPM More than 

4.50 

1.812 | Less 

*Zinc (Zn) PPM More than 

0.60 

0.412 | Less 

*Mangal (Mn) PPM More than 

2.00 

0.562 | Less 

*Boron (B) PPM More than 0.6 1.49 | Enough 

*Molybdenum PPM More than 

0.05 

0.86 | Enough 

Note: 

1. 

2. 

SD 

Dr. Deepak T. Bornare 

Chief Analyst 

Tests marked with * are not covered under the 

laboratory's NABL certification. 

The Laboratory is registered with Agricultural 

Dept Govt of Maharashtra 
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86—C 

3. Without written consent of laboratory change 

cannot be made in the report. 

4. The Test Report would not be accepted for 

Court case.
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SE-D 

Name of Crop: Name of Crop: 

Type of Crop: Type of Caste: Any 

Manure: Manure 

Requisite qty of fertilizer Requisite qty of fertilizer 

Nitrogen | Phosphorus | Paalash | Nitrogen | Phosphorus | Paalash 

Time of Requisite Qty of Time of Requisite Qty of 

giving Fertilizer (Kilogram | giving Fertilizer (Kilogram 

chemical per hector) chemical | per hector) 

fertilizer Urea |Singl | Mura | fertilizer | Urea | Singl | Murat 

e t of e of 

Super | Pota Super | Potas 

Phos | sh Phos |h 

phate phate 

Recommendation: 

As the ratio of land with Salt is found more hence 

for improvement of the land following remedies are 

to be used: 

1. Dig a trench to drain the water. 

2. Use plenty of organic fertilizers. 
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3. 

“34 -~[E 

Apply 5 to 10 tons of gypsum powder and 7.5 

to 12.5 metric tons of organic fertilizer or 12.5 

to 15 metric tons of pressed mud per hectare. 

Green crops like jute, Dhaincha, Chevri, Urad 

should be buried in the ground. 

The following measures should be taken to 

eliminate the deficiency of major nutrients: 

1. 

3. 

In arable land, 5 to 10 million tons of organic 

fertilizer or 12.5 to 15 million tons of pressed 

mud should be applied at least every 3 years, 

and in horticultural land, 5 to 10 million tons of 

organic fertilizer or 12.5 to 15 million tons of 

pressed mud should be applied annually. 

Since the amount of available nitrogen is low, 

organic fertilizers should be used abundantly. 

Since the amount of available phosphorus is 

low, organic fertilizer PSB should be used.
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4, 

se 
The amount of fertilizer should be given to the 

crops as per the fertility level and the 

recommendations of the Agricultural 

University. However, the list of fertilizer to be 

given according to the season is attached. 

The following measures should be taken to 

eliminate micronutrient deficiencies: 

1. 

2. 

Use plenty of organic fertilizers. 

Ferrous sulfate, a micronutrient fertilizer, 

should be applied to the soil at the time of 

sowing at a rate of 25 to 30 kg per hectare. 

Copper sulfate, a micronutrient fertilizer, 

should be applied to the soil at the time of 

sowing at a rate of 10 to 12 kg per hectare. 

Manganese sulfate, a micronutrient fertilizer, 

should be applied to the soil at the time of 

sowing at a rate of 10 to 25 kg per hectare.
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5. 

Bob 

Zinc sulfate, a micronutrient fertilizer, should 

be applied to the soil at the time of sowing ata 

rate of 25 to 30 kg per hectare. 

Things to be implemented for full efficiency of 

chemical fertilizers use: 

1. Supply the soil with adequate amounts of 

organic fertilizers before applying chemical 

fertilizers. 

Do not throw or scatter chemical fertilizers into 

the ground. 

Chemical fertilizers should be applied row by 

row next to the crops. 

Use a two-step process to account for the crop 

at the time of sowing. 

Always water the soil lightly to prevent the 

applied fertilizers from leaching out. 

Care should be taken to ensure that the soil is 

always moist to prevent nitrogen’ from 

evaporating into the air.
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10. 

11. 

12. 

oot 

For efficient use of nitrogen fertilizers, nitrogen 

fertilizers should be applied in 2 to 3 divided 

doses. 

1 percent neem powder should be used in 

nitrogenous fertilizers. 

Slowly dissolving fertilizers such as urea DAP 

briquettes should be used. 

Phosphorus and potassium are _ nutrients 

needed in the early stages of the crop, so 

supply these fertilizers at the time of sowing. 

If the soil is low in phosphorus, phosphorus- 

rich fertilizers should be sown or buried. 

When using single super phosphate, mix it with 

organic fertilizer.
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LE A 

Name of Crop: Wheat Name of Crop: 

Type of Crop: In time Type of Caste: Any 

Manure: 10.00 (Ton per 

hectare) 

Manure 

Requisite qty of fertilizer Requisite qty of fertilizer 

Nitrogen | Phosphorus | Paalash Nitrogen | Phosphorus | Paalash 

100.00 62.50 25.00 

Time of Requisite Qty of 

giving Fertilizer (Kilogram per 

chemical hector) 

fertilizer Urea Single | Murat 

Super of 

Phos Potas 

phate h 

Time of Requisite Qty of Fertilizer 

giving (Kilogram per hector) 

chemical 

fertilizer Urea Single Murat 

Super of 

Phas Potash 

phate 

At the time 108.70 | 390.63 | 41.67 

of sowing 

After 21 108.70 | 00 oo 

days of 

sowing 

Recommendation: 

As the ratio of land with Salt is found more hence 

for improvement of the land following remedies are 

to be used: 

1. Dig a trench to drain the water. 

2. Use plenty of organic fertilizers. 
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3. 

38-8 

Apply 5 to 10 tons of gypsum powder and 7.5 

to 12.5 metric tons of organic fertilizer or 12.5 

to 15 metric tons of pressed mud per hectare. 

Green crops like jute, Dhaincha, Chevri, Urad 

should be buried in the ground. 

The following measures should be taken to 

eliminate the deficiency of major nutrients: 

1. In arable land, 5 to 10 million tons of organic 

fertilizer or 12.5 to 15 million tons of pressed 

mud should be applied at least every 3 years, 

and in horticultural land, 5 to 10 million tons of 

organic fertilizer or 12.5 to 15 million tons of 

pressed mud should be applied annually. 

Since the amount of available nitrogen is low, 

organic fertilizers should be used abundantly. 

Since the amount of available phosphorus is 

low, organic fertilizer PSB should be used.
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4. 

S§&—CH 

The amount of fertilizer should be given to the 

crops as per the fertility level and the 

recommendations of the Agricultural 

University. However, the list of fertilizer to be 

given according to the season is attached. 

The following measures should be taken to 

eliminate micronutrient deficiencies: 

1. 

2. 

Use plenty of organic fertilizers. 

Ferrous sulfate, a micronutrient fertilizer, 

should be applied to the soil at the time of 

sowing at a rate of 25 to 30 kg per hectare. 

Copper sulfate, a micronutrient fertilizer, 

should be applied to the soil at the time of 

sowing at a rate of 10 to 12 kg per hectare. 

Manganese sulfate, a micronutrient fertilizer, 

should be applied to the soil at the time of 

sowing at a rate of 10 to 25 kg per hectare.
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5. 

38-2 

Zinc sulfate, a micronutrient fertilizer, should 

be applied to the soi! at the time of sowing at a 

rate of 25 to 30 kg per hectare. 

Things to be implemented for full efficiency of 

chemical fertilizers use: 

1. Supply the soil with adequate amounts of 

organic fertilizers before applying chemical 

fertilizers. 

Do not throw or scatter chemical fertilizers into 

the ground. 

Chemical fertilizers should be applied row by 

row next to the crops. 

Use a two-step process to account for the crop 

at the time of sowing. 

Always water the soil lightly to prevent the 

applied fertilizers from leaching out. 

Care should be taken to ensure that the soil is 

always moist to prevent nitrogen’ from 

evaporating into the air.
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10. 

11. 

12. 

3 §&-E 

For efficient use of nitrogen fertilizers, nitrogen 

fertilizers should be applied in 2 to 3 divided 

doses. 

1 percent neem powder should be used in 

nitrogenous fertilizers. 

Slowly dissolving fertilizers such as urea DAP 

briquettes should be used. 

Phosphorus and potassium are nutrients 

needed in the early stages of the crop, so 

supply these fertilizers at the time of sowing. 

If the soil is low in phosphorus, phosphorus- 

rich fertilizers should be sown or buried. 

When using single super phosphate, mix it with 

organic fertilizer.
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MAHARASHTRA POLLUTION CONTROL BOARD 

Phone No 0240- Dy. Regional Office 

2473461, 62, 63 Plot No A-4/1 Paryavaran Bhavan 

Behind Lokpatra, Chikalthana 

Industrial Area, Jalna Road 

Aurangabad 

INSPECTION REPORT 

Date 3/1/2020 

Today, on 3/1/2020, the Divisional Commissioner 

Aurangabad conducted a site inspection as per the 

instructions given by the Maharashtra State Human 

Rights Commission, Mumbai, in the case No. 

MAS/Case No. 6832/2018, constituted a committee 

on 3/1/2020 for site inspection. 

During the inspection, the committee included Mr. 

Swapnil More SDM _ Fulambri, Mr. Surendra 

Deshmukh Tehsildar Fulambri, Mr. Dr. Ashok 

Dandge BDO Fulambri, Mr. Santosh Tambe Saheb 

API vager bazar, Mr. Shelar Saheb = Senior 

Geologist, Mrs. Patange Madam Agriculture Officer,
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S54 

Mr. Pradeep Wankhede Deputy Regional Officer M 

Pra Ni Mandal, Mr. Raviraj Patil, Mr. Rajesh Auti 

Area Officer, all the complainant Gram Sevaks etc. 

During the inspection, as per the instructions given 

by Sub-Divisional Officer Shri More Saheb, the 

complainant along with his representative and 

others collected water samples from wells and 

borewells in the following locations, Pathri, Taluka- 

Phulambri District, Aurangabad, in the presence of 

everyone. 

1. Shri Bhagwan Shankar Suradkar, Gat No 123 

Vilage-Pathri (Well) 

2. Shri Sanjay Khandu Navgire, Gat No 123 

Vilage-Pathri (Well) 

3. Shri Pramod Eknathrao Jadhav, Gat No 143 

Vilage-Pathri (Well) 

4. Shri Sheshrao Gyanu Jadhav, Gat No 141 

Vilage-Pathri (Well)
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Se 

5. Shri Ganesh Bhagwan Jadhav, Gat No 140 

Vilage-Pathri (Bore-Well) 

6. Shri Dinesh Vinayak Jadhav, Gat No 143 

Vilage-Pathri (Well) 

7. Shri Mitra Sadhana Shikshan Prasarak Mandal, 

Gat No 144 Vilage-Pathri (Well) 

At the time of inspection the samples of water of 

above 6 wells and i boar well were collected and 

were sealed on the spot in presence of all. 

At this time in the groove of Gat No 123 blackish 

coloured spent wash was found. 

SD SD SD 

Shri Bhagwan Shri R.P. Jadhav Shri Kiran 

Shankar Gramsevak Pathrikar 

Suradkar Vilage Village-Pathri 

Pathri 

SD SD SD 

Shri Raviraj Dr. Rajesh Auto’ Shri Pradip 

Patil Area Area Officer Wankhede 

Officer 

Dy. Officer
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MAHARASHTRA POLLUTION CONTROL BOARD 

Phone No 0240- Dy. Regional Office 

2993004 Plot No A-4/1 Paryavaran Bhavan 

Behind Lokpatra, Chikalthana 

Industrial Area, Jalna Road 

Aurangabad 

Outward No MPNM/UPPKA/ Dated 22/12/2022 

M.A/946/2022 

By hand 

To 

Shri Sandip Sheshrao Chavhan 

Staying at Pathri, Taluka-Fulambri 

District-Aurangabad 

Sub: Information asked under Right to 

Information Act 2005 

Ref: Your application under Right to Information 

FTS No 221117-FTS-0242 dated 17/11/2022 

In view of the above subject the information asked 

is being submitted as per the documents available 

in the office as under: (Total Pages 35)
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Information demanded 

1 The complete file of various 

complaints submitted to your 

office by the farmers affected 

in Pathri by chemicals district 

should be attested. 

All documents of 

correspondence made in the 

names of § various relevant 

accused, officers, and 

employees of the proceedings 

taken by your office should be 

attested. 

Complete documentation 

regarding the cooperation 

provided by your office 

regarding the farmers affected 

chemicals, as well as by 

‘complete lab water testing and 

information in 

view of Right 

to 

Information 

as per the 

docs available 

in MPN 

Mandal 

Aurangabad 

the 

information 

verified 

you is 

annexed is 

annexed. 
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soil testing, should be provided. 

4 |The entire file of the action 

taken by your office against the 

Radico company that committed 

the crime and the = accused 

should be attested. 

5 |To certify the file of action 

taken against the tanker driver- 

owner. 

SD 

Public Information Officer, Aurangabad & 

Dy. Regional Officer, Aurangabad 

Encl: As above 

Copy for information 

Appellate Officer & Regional Officer, MPN Mandal, 

Plot No A-4/1, Paryavan Bhavan, Behind Lokpatra, 

Chikalthana Industrial Area, Jalna Road, 

Aurangabad 
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The details of the action taken by the Regional 

Office, Aurangabad on 31/8/2018 in response to 

the news that the health of the citizens was 

affected due to drinking contaminated water from a 

well in Group No. 144 farm land in Village-Pathri 

Taluka-Phulambri District Aurangabad: 

| 31/08/2018 In Daily Lokmat Newspaper dated 

31/8/2018 in village-Pathri, Taluka- 

Fulambri, District-Aurangabad in the 

agricultural land in Gat No 144 due to 

drinking the impure water of the well 

the health of citizens was affected. In 

view of this news along with Officers 

'in Dy. Regional Office Aurangabad, 

Circle Officer and complainant/citizens 

on 31/8/2018 inspection of said area 

was done. During this inspection the 

transport was made through Spent 
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Wash/ Spent Sludge Tanker and in the 

agricultural land in Gat No 144 it was 

found dropped in Gat No 144 in 

village-Pathri, Taluka-Fulambri, 

District-Aurangabad. Hence the colour 

of water in well in Gat No 144 and Gat 

No 123 was found light yellowish. 

05/09/2018 |In view of the said news letter was 

& given to District Agricultural 

07/09/2018 | Superintendent, Aurangabad District 

Animal Husbandry Officer 

Aurangabad, District Health Officer, 

Zillah Parishad Aurangabad on 

5/9/2018 and on 7/9/2018 = and 

transferred for further action. 

'41/09/2018|Due to. violation of terms and 

‘conditions in consent letter on 

(11/9/2018 the Show Cause Notice 

| was served to M/s Radico Distilleries 
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Maharashtra Ltd Shendra, District- 

Aurangabad 

11/09/2018 On 11/9/2018 Shri Pramod Eknathrao 

Jadhav and other all from Pathri, 

Taluka-Fulambri, District-Aurangabad 

in view of the news published on 

31/8/2018 the action report was 

informed. 

24/09/2018 On 24/9/2018 to Shri Pramod 

Eknathrao Jadhav and other all from 

Pathri, Taluka-Fulambri, District- 

Aurangabad in view of the news 

published on 31/8/2018 the analysis 

report of water of well/bore-well was 

given 

05/10/2018 | As per letter dated 18/10/2018 of 

Police Station Vadod Bazaar to Asst | 

Police Inspector of Police Station 

Vadod Bazaar Taluka-Fulambri Dist- 
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Aurangabad vide this office letter No 

| 

1818 dated 5/10/2018 on 31/8/2018 
| 

on the report of samples of collected 

water in writing by self-explanatory 

report it is informed. 

/11/10/2018]/In view of the news published on 

| 31/8/2018 on 11/10/2018 the 

President, Mitra Sadhana Shikshan 

Prasarak Mandal, Gat No 144, Pathri, 

Taluka-Fulambri, District-Aurangabad 

was notified to give the information to 

this office from where the mud/spent 

wash was brought by you that was put 

by you in the agricultural land in Gat 

No 144. 

25/10/2018|On 16/10/2018 and 20/10/2018 in 

view of the complaint of Shri Pramod 

Eknathrao Jadhav and other all from 

Pathri, Taluka-Fulambri, District- 
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| Aurangabad on 25/10/2018 along with 

Shri Rajendra Pathrikar, Vice- 

President Mitra Sadhana Shikshan 

Prasarak Mandal, Pathri inspection of 

the land of Gat No 144 belonged to 

‘the institute was done and during 

‘inspection the samples of water of 

‘well were taken and in view of the 

letter dated 11/10/2018 inquiry was 

made. Due to the dumping of 

sludge/spent wash from the 

distillation project in the said area into 

the land, it is necessary to restore the 

agricultural jJand using biological 

_methods on the soil in the agricultural 

land and water from the well/well 

pipe. For this, I. P. N. Mandal! 

|suggested through a letter that a | 

| time-bound program be submitted
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within seven days. 

25/10/2018 On 25/10/2018 vide Water Pollution 

(Prevention & Control) Act 1974 and 

Air Pollution (Prevention & Control) 

Act 1981 in view of the complaint the 

directives have been given to the 

industry named M/s Radico NV 

Distilleries, Plot No 192 to 195, Five 

Star MIDC Shendra, Aurangabad. 

29/10/2018 On 29/01/2018, M/s Radico Distilleries 

Plot No. 192 to 195 Five Star MIDC 

Shendra, Aurangabad expressed their 

views regarding the said directive and 

further directed appropriate action to 

be taken. 

'29/10/2018 Pursuant to the letter dated 

29/01/2018, Foster Development 

Aurangabad submitted its opinion 

/regarding the said complaint. 
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01/11/2018! On 1/11/2018, a reminder was issued 

| to the District Agriculture 

Superintendent, Aurangabad and the 

District Health Officer, Zilla Parishad, 

Aurangabad regarding the action 

i'taken on the said complaint and also 

the Health Officer, Primary Health 

Center, Vadod Bazar, Phulambri was 

asked for information about the 

patients admitted to the Primary 

Health Center from January 2018 to 

/1/11/2018 in connection with the said 

‘complaint. At present, this information 

is not available. 

'02/11/2018|On 16/10/2018 and 20/10/2018, in 

/accordance with the complaint of Shri 

‘Dr. Pramod Jadhav and Shri Bhimrao 

'Ganpatrao Gadekar and others, Ra 
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Pathri, Taluka Phulambri, District 

Aurangabad, on 2/11/2018, Shri Dr. 

Pramod Jadhav, Shri Bhagwan 

Shankar Suradkar and others, Ra 

Sarva Pathri, inspected the well and 

collected water samples from _ the 

complainants. 

04/11/2018 Dated 4/11/2018, M/s Radico 

|Distilleries Plot No. 192 to 195 Five 

Star MIDC Shendra, Aurangabad has| 

informed that as per the instructions 

given by the Board, a total of 432 May 

Tons of Contaminated Soil was lifted 

‘from Group No. 144 in 27 trips at a 

rate of 16 May Tons per trip and was 

lifted to their composting site at Mouje 
| 

Takli for further disposal (under CSR). 

Also, on 5/11/2018, when a bank 
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guarantee of Rs. 5 lakh was submitted 

and a sample of well water was taken, 

it was reported that further processing 

was not possible due to opposition 

from the villagers. 

"05/11/2018 

/13/11/2018 
} 

In view of the letter dated 18/10/2018 

of Asst Police Inspector, Police Station 

Vadod Bazaar vide letter dated 

5/11/2018 about the analysis report 

of water collected on 31/8/2018 the 

opinion has been given to said Police 

Station Vadod Bazaar. 

On 13/11/2018 the Regional Officer 

Aurangabad had done inspection of 

current situation along with = Shri 

Rajendra Pathrikar, Vice President, 

Mitra Sadhana Shikshan Prasarak 
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Mandal Pathri verbal directives have 

been given for removing at the 

earliest the soil mixed mud/spite 

wash. 

21/12/2018 |The individual hearing of the industry 

29/11/2018 On 27/11/2018 in view of the 

complaint application of Shri Dr. 

Pramod Eknathrao Jadhav, _ Shri 

Bhagwan Shankar Suradkar, Smt. 

Subhadrabai Vinayakrao Jadhav, Shri 

Bhagwan Bala Jadhav~ and _=— Shri 

Sheshrao Vyanuji Jadhav all staying at 

Pathri, Taluka-Fulambri, Disrtrict- 

Aurangabad on 29/11/2018 letter was 

issued to Dy. Director, Geological Dy. 

Director Office Shahanurmiya Darga 

Road, Aurangabad. 

named M/s Radico Distilleries Five |
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Star MIDC Shendra has been done on 

21/12/2018 in Head Office MPN 

Mandal, Mumbai. 

27/12/2018 

| 
| 30/12/2018 

In accordance with the personal 

hearing held at the headquarters in 

this case, this office had sought 

information from the Tehsildar, Tehsil 

Office, Phulambri, District Aurangabad 

vide letter No. 2121 dated 

27/12/2018 regarding the type of 

crops grown in the agricultural land 

owned by Mitra Sadhana Shikshan 

Prasarak Mandal and Foster 

Development in Group No. 144, Pathri 

Taluka-Phulambri District Aurangabad 

for the last 3 years till date. 

The individual hearing of the industry 
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named M/s Radico Distilleries Five 

Star MIDC Shendra was taken on 

21/12/2018 at Headquarter MPN 

Mandal, Mumbai and the proceeding 

of that meeting was received by this 

office by email on 30/12/2018. 

03/01/2019|As per the instructions given during 

individual hearing held on 21/12/2018 

in Headquarter the colour photo with 

longitude and latitude have been sent 

by this office on 4/1/2019 to the 

Headquarter. 

{ 
} 

/04/01/2019|In this case, this office had sought a 

report from the Medical Officer, 

Primary Health Center, Vadod Bazar, 

vide letter No. 1788 dated 1/11/2018, 

regarding the impact on the health of 
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| 

| 

the citizens of Pathri area. 

Accordingly, the report of the Medical 

Officer, Vadod Bazar has_ been 

received as per his letter dated 

4/1/2019, in which the number of 

menstrual patients has been given 

and it has been informed about the 

counseling of the residents of the said 

place and awareness raising about not 

using the water of the well in the field 

of the said place for drinking. Also, the 

Gram Panchayat Pathri has been 

informed about the biological and 

chemical testing of the water samples 

of the wells of the said place. 

10/01/2019|As per the letter dated 7/1/2019 

issued by the Police Station, Vadod 

Bazaar, regarding the examination of 
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the soil and spent wash layer of the 

agricultural land in farm groups no. 

139, 140, 141, 142, 143, 123 and 124 

of the applicant Bhimrao Ganpat 

Gadekar and 47 others in the police 

station, Vadod Bazaar, Taluka- 

Fulambri, District-Aurangabad, and 

the written reply and clear feedback, 

this office has informed that the 

following elements were found in the 

soil and sediment samples within the 

| 

prescribed limits: Cadmium, 

Chromium (Hexa) Copper, Lead (Pb), 

‘Nickel, Nitrate, Nitrogen, Nitrite 
| 

Nitrogen, Zinc, Phosphate. 

18/01/2019 On 27/11/2018 Shri Dr. Pramod 

Eknathrao Jadhav, Shri Bhagwan 

Shankar Suradkar, Smt. Subhadrabai 

| 
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Vinayakrao Jadhav, Shri Bhagwan 

Bala Jadhav and Shri Sheshrao 

Vyanuji Jadhav all staying at Pathri, 

Taluka-Fulambri, Disrtrict-Aurangabad 

in view of their complaint application 

on 29/11/2018 as per the letter given 

by Dy. Director, Office of Geologist 

Dy. Director, Shahanurmiya Darga 

Road, Aurangabad the Dy. Director, 

Office of Geologist Dy. Director, 

Shahanurmiya Darga Road, 

Aurangabad vide their letter No 49 

dated 17/1/2019 has informed that 

this matter is not related to their 

office. 

19/01/2019 From District Soil survey & Soil 

Testing Officer, Agricultural Workshop, | 
| t 

Aurangabad the test report of samples | 
|
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of soil from the farm of Gat No 144, 

Mitra Sadhana Shikshan  Prasarak 

Mandal and Foster Development, 

Pathri, Taluka-Fulambri, District- 

Aurangabad was called. That report 

has been received on 19/1/2019 from 

which it appears that the above 

agricultural land is of common type 

and the expected income is normal. 

21/01/2019 In this matter on 21/1/2019 the Dy. 

Regional Officer, Aurangabad has filed 

affidavit before Maharashtra State 

| 

| Human Right Commission. 

24/01/2019 In view of the proceeding of hearing 

| held of the industry of M/s Redico N.V. 

| Distillery MIDC Shendra the 

information called from this office was 
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submitted to Jt. Director (HPN) MPN 

Mandal Mumbai vide letter dated 

24/1/2019. 

28/01/2019 | In this matter in view of the individual 

hearing held in the headquarter this 

Office has sent letter No 2121 dated 

27/12/2018 to Tahasildar, Tahasil 

Office, Fulambri, District-Aurangabad 

vide which had_ called for the 

information as to in this agricultural 

land since last 3 years till today what 

types of crops were taken in respect 

of Gat No 144 at Village Pathri, 

Taluka-Fulambri, Dist. Aurangabad in 

the agricultural Jjand belonged to Mitra 

Sadhana Shikshan Prasarak Mandal 
| 

/and Foster Development,  Pathri, 

‘Taluka-Fulambri, District-Aurangabad. 

Accordingly Talathi Saza Pathri vide 
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their letter dated 28/1/2018 at Gat No 

144, Mitra Sadhana Shikshan Prasarak 

Mandal and Foster Development, 

Pathri, Taluka-Fulambri, District- 

Aurangabad in the agricultural land 

belonged to Mitra Sadhana Shikshan 

Prasarak Mandal and Foster 

Development, Pathri, Taluka-Fulambri, 

District-Aurangabad in year 2016- 

2017 the crop of Bajri and Maize, in 

year 2017-2018 crop of Bajri and 

Maize were taken and in year 2018- 

/2019 some area was barren and in 

‘some area it is mentioned that Bajri 

and Maize was taken. This information 

has been given to Head Office (HPN) 

Department at the time of individual 

hearing. 
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01/02/2019|In view of the said matter from the 

|Tahasil Office Fulambri in Gat No 144, 

‘the report of the crops in the land 

| belonged to Mitra Sadhana Shikshan 

Prasarak Mandal and Foster 

| Development, Pathri, Taluka-Fulambri, 

‘District-Aurangabad was called. In 

i'view of the same Talathi Saza Pathri 

had informed vide letter dated 

1/2/2019. 

L _ | 

04/02/2019 ea this regard in view of the complaint 

“amongst Mitra Sadhana  Shikshan 

Prasarak Mandal and Foster 

_Development, Pathri, Taluka-Fulambri, 

| District-Aurangabad and M/s Redico 

N.V. Distillery MIDC Shendra_ on 

4/2/2019 individual hearing was 

called. 
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07/02/2019 | In view of the letter dated 29/11/2018 

and 27/12/2018 from Dy. Director, 

Ground Water Survey and Dev 

Machinery Aurangabad the report was 

called and in view of the letter dated 

7/2/2019 they have informed that this 

aspect is not concerned with this 

| office. 
| 
12/02/2019 As per the directives given during 

individual hearing dated 4/2/2019 the 

report has been demanded from Dy. 

Director, Ground Water Survey and 

Dev Machinery Aurangabad which is 

not received at the moment. 

22/02/2019 In this matter in view of the complaint 

the proceeding of the meeting 

‘between Mitra Sadhana  Shikshan 

| Prasarak Mandal and Foster 
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Development, Pathri, Taluka-Fulambri, 

District-Aurangabad and M/s Redico 

N.V. Distillery MIDC Shendra_= Shri 

Bhimrao Gadekar, Patri, Taluka- 

| 

|Fulambri, District-Aurangabad was 

given in view of their letter dated 

7/2/2019. 

05/03/2019 | This office vide letter dated 4/2/2019 

from Dy. Director, Ground Water 

Survey and Dev Machinery 

Aurangabad had called the report of 

Gat No 144 and nearby area after | 

‘doing ground water survey of 70 feet. 

| In view of the same the Dy. Director, 

| Ground Water Survey and Dev 

Machinery Aurangabad vide _ letter 

dated 5/3/2019 has informed that this | 

subject is not concerned with their 
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office. 

a oaeoee In this matter Dr. Pramod Eknathrao 

Jadhav and other has asked for relief 

from Maharashtra State Scheduled 

Castes & Tribes Commission Mumbai 

and in this matter in view of the letter 

dated 8/4/2019 of the Commission 

MPN Mandal Aurangabad has filed 

their say in this regard on 9/4/2019. 

17/05/2019 In this matter before the Court of 

Human Right Commission Mumbai on 

17/5/2019 hearing had taken place. 

tn this matter Police Sub-Inspector 

Shri Sachin Patil, Sub-Inspector Vadod 

Police Station remained present on 

behalf of Police Superintendent 

Aurangabad (Rural) and has 

submitted their report as per EXC. 
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Copy of the same has been made 

available to the complainant and Adv 

Jagtap (MPN Mandal). Similarly the 

representative of Tahasildar Shri 

Deshmukh, District Collector had also 

submitted their report as per EXD and 

its copy was also given to complainant 

and Adv Jagtap of the Mandal. 

“Adv Jagtap (MPN # £=Mandal) =has 

submitted before the Commission that 

in respect of EXC and EXD they do not 

have any Say. 
| 

‘The Commission allowed the 

complainant to submit any statement 

in this regard and if allowed, a copy of 

it should be sent to the concerned 

plaintiff before the next date before 

the final arguments and ordered that 

the next proposed date will be 
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117/7/2019. 

| 
| 

| 21/06/2019 In the above case the Area Officer of 

MPN Mandal had collected samples of 

water of 7 wells in Pathri area with the 

complainant and on the same day said 

samples have been submitted for 

analysis to Regional Laboratory MPN 

Mandal, Aurangabad. 

12/07/2019 In this matter on 21/6/2019 the 

complainant in Pathri Shri Bhimrao 

Ganpat Gadekar about getting 

analysis report of water of well 

collected as demanded on 12/7/2019 

vide letter when said analysis report 

has been given to the complainant 

vide letter No 978 dated 15/7/2019. 

/15/07/2019|In this matter on 15/7/2019 the 
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complainant Shri Bhagwan Shankar 

Suradkar and other had submitted the 

assertion to this office stating that the 

action is being taken to help the 

accused. A copy of this assertion is 

attached. 

17/07/2019 It was learnt over telephone from the 

Legal Officer of the Board that the 

date of final argument before the 

Human Rights Commission on 

17/7/2019 has been cancelled and the 

proposed date has been fixed as 

26/8/2019. 

18/07/2019 In the above case, the report of the 

action taken as per the suggestions 

given in the minutes of the personal 

hearing held between Foster 

Development and Mitra Sadhana 

Shikshan Prasarak Mandal Pathri 
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Taluka- Phulambri, District 

Aurangabad, complainant Pathri and 

Messrs. Redicho NV Distilleries MIDC 

Shendra at the MPN Mandal 

Headquarters dated 4/2/2019 has 

been communicated to the Joint 

Director (HPN), Mumbai, vide tetter 

dated 18/7/2019. 

05/08/2019|As per the assertion and demand 

made by the complainant’ = Shri 

Bhagwan Shankar Suradkar & other 

the Regional Officers of this office on 

5/8/2019 had done _ inspection in 

presence of the complainant and 

samples of water of seven wells in Gat 

No 144 and the area have been 

collected in presence of complainant 

and had deposited on the same day to 

Regional Laboratory Aurangabad ffor 
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analysis. This Analysis report has been 

received by this office the copy of 

which is annexed. 

16/08/2019 Shri Sheshraj Gyanuji Jadhav and all 

other Ra Mouje  Pathri Taluka- 

Phulambri, District Aurangabad, in 

pursuance of their representation 

received by this office through the 

District Collector's Office dated 

20/7/2019, this office has submitted a 

detailed report of the action taken in 

the said case as per letter No. 1130 

dated 16/8/2019 and a copy of the 

same has been conveyed to the 

District Collector's Office, Aurangabad. 

23/08/2019 Police Station Vadod Bazaar Crime 

Reg. No 169/2011 sec 277, 278, 284 

of Indian Penal Code with sec 
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3(1)(c)(x), 3(2)(v)(va) Scheduled 

Castes, Tribes Improvement Act 2015, 

in accordance with the letter received 

from this office dated 16/8/2019 

regarding the collection and 

verification of soil and well water 

samples from. polluted = agricultural 

lands through our office and obtaining 

a report on the pollution, the report 

has been submitted to them as per 

the letter No. 1148 dated 23/8/2019 

of this office. 

04/09/2019|The detailed report about the above 

has been given to Head Office of 

Mandal on 4/9/2019 by email. 

09/10/2019|To Sub-Divisional Police Officer, Sub- 

Division Rural vide this office letter No 
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1273 dated 9/10/2019 in investigation 

of Police Station Vadod Bazaar Crime 

Reg. No 169/2011 sec 277, 278, 284 

of Indian Penal Code with sec 

3(1)(c)(x), 3(2)(v)(va) Scheduled 

Castes, Tribes Improvement Act 2015 

the information has been given. 

Similarly this aspect has also been 

informed to the head office of MPN 

Mandal by email. 

31/10/2019 In case No MAS/Case No 6832/2018 

of Maharashtra State Human Right 

Commission Mumbai the order issued 

in view of Shri Sheshrao J. Jadhav and 

‘other staying at Pathri, Taluka- 

Fulambri, Dist. Aurangabad on 

15/11/2019 the Divisional 

‘Commissioner Aurangabad has formed 

‘Committee of Experts and has given 
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directives of submitting the report. 

Next hearing would be on 4/2/2020. 
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21/12/2019 |In respect of above the order issued in 

Maharashtra State Human Right 

Commission Mumbai the order issued 

in view of Shri Sheshrao J. Jadhav and 

other staying at Pathri, Taluka- 

Fulambri, Dist. Aurangabad dated 

15/11/2019 the Divisional 

Commissioner, Aurangabad as_ per 

order dated 18/12/2019 has formed 

committee of experts who has given 

instruction about submitting the 

factual report within 15 days. 

03/01/2020|In respect of above as per the 

instruction given by Divisional 

Commissioner Aurangabad the 

committee formed had actually done 

‘inspection of the area of Gat No 144 

village Pathri. At that time as per the 

instruction given by Sub-Div Officer 
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Paithan-Fulambri the Officers of MPN 

Mandal have collected samples of 

water of 7 wells in Gat No 144 and the 

area and after sealing them on the 

spot in presence of Complainant and 

Committee members has sent on the 

same day to Regional Laboratory, 

Aurangabad for analysis. 

43/01/2020 Regarding the above, the Sub- 

Divisional Officer, Sub-Divisional 

Officer's Office, Paithan-Phulambri 

| Headquarters, Aurangabad, vide letter 

No. 2019/MAG/Human_ Rights/KV-41 

dated 6/1/2020, submitted the water 

‘inspection report of 7 wells collected 

lon 3/1/2020 in the meeting held on 

13/1/2020 at the Sub-Divisional 

Officer's office. At this time, the Sub- 

Divisional Officer instructed to submit 
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a detailed report on the above in the 

next two days under the signatures of 

the committee members constituted 

by the Divisional Commissioner. 
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AUNDEX. @ rents 

She bh 

MAHARASHTRA STATE HUMAN RIGHT COMMISSION 

MUMBAI CASE NO MAS/CASE NO 6832/2018 SHRI 

SHESHRAO JADHAV & OTHER STAYING AT PATHRI, 

TALUKA-FULAMBRI DIST AURANGABAD VS DISTRICT 

COLLECTOR AURANGABAD & OTHER THE SPOT 

INSPECTION REPORT OF THE COMMITTEE 

In the case of Maharashtra State Human Right 

Commission Mumbai Case No MAS/Case No 

6832/2018 Shri Sheshrao Jadhav & Other staying 

at Pathri, Taluka-Fulambri District-Aurangabad Vs 

District Collector, Aurangabad & other as per the 

order for doing spot inspection through the 

Committee the date of 3/1/2020 was finalized. In 

view of the same in this case on 3/1/2020 the spot 

inspection has been done at Village-Pathri, Taluka- 

Fulambri. At the time of spot inspection following 

employees were present: 

1. Sub-Divisional Officer, Paithan-Fulambri
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Representative of Divisional Jt. Director of 

Agriculture, Aurangabad Sub-Divisional 

Agricultural Officer, Aurangabad 

Representative of Regional Officer, 

Maharashtra Pollution Board, Aurangabad Sub- 

Regional Officer MPNM Aurangabad 

Senior Geologist, Ground Water Survey & 

Development Machinery, Aurangabad 

Asst Police Inspector, Vadod Bazar 

Representative of Cy. Chief Executive Officer 

Water Supply & Cleaning 

Rural Water Supply Dy. Engineer 

Tahasildar Fulampbri 

Block Development Officer, Fulambri 

. Asst Scientist, ZP Aurangabad 

Dy. Engineer Mechanical, ZP Aurangabad 

. Taluka Agricultural Officer, Fulambri 

. Circle Officer Vadod Bazar 

. talathi Patri
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Similarly the applicant Sheshrao Gyanu Jadhav and 

other were also present at the time of spot 

inspection. During spot inspection the statements 

of the complainant were recorded. Similarly the 

samples of affected land and water were taken for 

examination. 

At the time of spot inspection the complainant has 

given the following statement in writing: 

We all complainants before above officers have 

done the inspection. Today, the spent wash in 

group no. 123 is foul-smelling. In Gat No 123 the 

water is yellowish. The Committee has stopped 

water from 2018 which is to be started 

immediately. Everybody is affected by health 

problem. Hence any Government fund is not 

available. Hence arrangement of rehabilitation and 

subsistence is to be made. Because of health 

problem the abortion of 10 women had taken place 

and loss has taken place to the great extent since
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2018. The water of well and bore up to 60 feet is 

impure. The non-applicants threaten and beat us so 

that is to be taken care of. As the cattle were died 

and due to abortion the compensation is to be 

given which is mentioned in the statement. 

In view of the above the written statement of 

complainant, actual spot inspection and the sample 

of soil and water taken during inspection on the 

basis of which the Members of the Committee have 

submitted the report as under: 

Report of Regional Officer, Maharashtra 

Pollution Board, Aurangabad: 

In Daily Lokmat Newspaper on 31/8/2018 news 

was published that in the well in agricultural land in 

Gat No 144 of Village-Pathri, Taluka-Fulambri, 

District-Aurangabad due to consuming the impure 

water adverse impact has taken place on health of 

citizens. In view of the said news along with the 

Officers in Sub Regional Office Aurangabad, Circle
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Officer and complainant/citizens on 31/8/2018 

inspection of this area was done. During this 

inspection the transportation was done Spent 

Wash/Spent Sludge Tanker and the same was put 

in agricultural land in Gat No 144 of Village-Pathri, 

Taluka-Fulambri, District-Aurangabad. Similarly 

colour of the water in well was found light 

yellowish. 

Through the officers of Regional Office, 

Maharashtra Pollution Board, Aurangabad in Pathri 

area of the wells in Gat No 144 and the soil in farm 

were collected by the complainants with their 

consent from time to time on 31/8/2018, 

25/10/2018, 2/11/2018, 21/6/2019 and 5/8/2019 

and their analysis reports are annexed 

herewith (copy annexed).
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On 25/10/2018 vide Water Pollution and 

(Prevention & Control) Act 1974 and Air Pollution 

(Pollution and Control) Act 1981 in view of the 

complaint to the industry M/s Redico NV Distilleries 

Plot No 192 to 195 Five Star MIDC Shendra, 

Aurangabad directives have been given for taking 

suitable action. In view of the same on 4/11/2018 

as per the directives given by the Board during the 

period 27/10/2018 to 3/11/2018 M/s Redico NV 

Distilleries Plot No 192 to 195 Five Star MIDC 

Shendra, Aurangabad in 29 trips 16 M Ton per trip 

total 464 M Ton contaminated soil was taken from 

Gat No 144 and put on their village-Takali Kolte 

Composting Site for further disposal (under CSR) 

as informed by them (copy is annexed). 

Similarly earlier Regional Officer Maharashtra 

Pollution Board, Aurangabad on 1/11/2018 from 

Health Officer, Primary Health Centre Vadod Bazar
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information was asked of the patients registered 

from the month of January 2018 to November 

2018. Accordingly in the report received on 

4/1/2019 month-wise number of patients has been 

given (copy annexed). 

In the above matter from District Soi! Survey & Soil 

Testing Officer, Agricultural Workshop, Aurangabad 

in the farm of Gat No 144 Mitra Sadhana Shikshak 

Prasarak Manda! and Foster Development Pathri, 

Taluka-Fulambri, Dist Aurangabad the Test Report 

of soil was called through Regional Officer, 

Maharashtra Pollution Board Aurangabad. 

Accordingly on 19/1/2019 Regional Officer, 

Maharashtra Pollution Board Aurangabad got the 

said report wherein it is mentioned that said 

agricultural land is of common type and the 

expected income is of common nature (copy 

annexed).
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Vide letter dated 7/1/2019 of Police Station Vadod 

Bazar Office the Regional Officer, Maharashtra 

Pollution Board Aurangabad had earlier vide letter 

No 51 dated 10/1/2019 samples of soil in the farm 

and the samples of mud accumulated near farm 

bund in No 123 were collected. As per the analysis 

report of said samples in the samples of soil and 

mud the factors of Cadmium, Chromium, Copper, 

Lead, Nickel, Nitrate, Nitrogen, Nitrite Nitrogen, 

Zinc and Phosphate were in prescribed limit which 

is earlier informed (copy annexed). 

Similarly on 3/1/2020 in Gat No 144, in Village 

Pathri and in the area the samples of water of 7 

wells were collected with the complainant and 

Committee members their analysis reports are 

received that are annexed herewith. The 

Environment Department, Govt of Maharashtra 

about going improvement in water vide Govt 

Resolution No MMB-2009/325/PK-61/TK-1 dated
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13 July 2009 the regulation has been done. 

Accordingly the classification and norms for use of 

water of well was prescribed. A copy of the same is 

being sent for information and for reference. With 

the above Committee formed on 5/8/2019 and 

3/1/2020 in presence of the complainant the water 

of wells and bore-well was collected as per its 

analysis report it appears that this water is within 

the limit prescribed for using it for agriculture. 

When it is compared with the norm of drinking 

water some factors are found more than the 

prescribed limit. However, as mentioned in analysis 

before using the water for drinking it is necessary 

doing scientific process thereon such~ as 

Coagulation, sedimentation and disinfection. 

Report of Sr. Geologist, Ground Water Survey 

and Development Machinery, Aurangabad:
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As the entire area is roughly suitable for cultivation 

hence the entire area was found under seasonal 

crops and normally the land was found as of 

low/medium quality. In this area there is Basalt 

stone wherein the wells were dug out their depth is 

16 to 20 m and diameter is 4 to 6 m. Below the 

layer of soil to some extent there is Decomposed 

rock below which there rock of Vesicular Arthrosis. 

These wells are in seasonal use and in this area 

mainly Kharip and Rabbi crops are being taken. 

In this area in scattered quantities the population is 

found. For drinking water through Zillah Parishad 

one hand pump was taken which is being used 

throughout the year which has been told by the 

persons present. The Gramsevak of said Gola Pathri 

village named Shri Jadhav took samples of six wells 

of farmers and one hand pump and had deposited 

reciprocally with Divisional Laboratory Dy. Director 

Office, Ground Water Survey and Development
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Machinery at Shahanurmiya Dargah Aurangabad for 

chemical analysis. The 17 chemical analysis tests of 

these samples have been done and its written 

report has been made available to this office from 

the Office of Dy. Director. The information of 7 

sample water wells is as under: 

Sr. | Name of owner of agro farm Gat 

No No 

1 |Bhagwan Sanjay Suradkar 123 

2 |Sanjay Khandu Navgire 123 

3 Dr. Pramod Eknath Jadhav 143 

4 (Ganesh Bhagwan Jadhav 140 

5 |Sheshrao Gyanu Jadhav 141 

6 |Maitri Sadhana Shikshan Prasarak Mandal | 144 

Pathri 

7 |Dinesh Vinayak Jadhav 143 

As above the detailed report of chemical analysis is 

annexed herewith: 
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Conclusion of Chemical Analysis: 

In this area the brief conclusions of chemical 

analysis of 7 samples of water are as under: 

In the collected 7 samples of water in the samples 

of water of Bhagwan Sanjay Suradkar, Sanjay 

Khandu Navgire, Maitri Sadhana Shikshan Prasarak 

Mandal Pathri and Dinesh Vinayak Jadhav the ratio 

of Nitrate is more than ratio of general water. 

In the water samples of Bhagwan Sanjay Suradkar, 

Sanjay Khandu Navgire, Maitri Sadhana Shikshan 

Prasarak Mandal Pathri the ratio of total hardness is 

more than general ratio. However, in the farm of 

Bhagwan Shankar Suradkar Calcium and Mg were 

found in more ratio. The chart of more ratio found 

is aS under: 

(Sr |Name of |Gat]Th Ca Mg No3_ | Proper/ 

|. |agricultura |No [200 |75 to | 30 to |45 Imprope 
L _ [ 
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No | l owner to 200 ma/li |r 

600 mg/li 

mg/li |t t 

t 

100 

mag/li | t 

1 Bhagwan 

Shankar 

Suradkar 

12 

3 

1160 240 109 | Imprope 

r 

2 Sanjay 

Khandu 

Navgire 

652 -| 99 | Imprope 
r 

3 Maitri 

Sadhana 

Shikshan 

Prasarak 

Mandal 

Pathri 

696 -|- -| 88] Imprope 
r 

4 | Dinesh 

Vinayak 

Jadhav 

14 

Other water samples 

Eknath Jadhav Ganesh Bhagwan 

Imprope 

r 

in the farm of Dr. Pramod 

Jadhav and 

Sheshrao Gyanu Jadhav are in normal ratio and the
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water is suitable for drinking about which the 

chemical analysis is mentioned in the report. 

When Total Hardness (TH) is more than general 

ratio of Ca and Mg, that is getting increased. When 

the factors of Ca and Mg taking place in 

Decomposition process are mixed in the water they 

are increased. In some level of ground of Deccan 

Basalt the factors of Ca and Mg would be more. 

Other than this in the soil also in some ratio the Ca 

may be more. That may also affect in increase of 

Ca ratio in the water. The factor No3 increases 

mainly due to use of chemical aspects. Besides this 

due to domestic waste increase may take place in 

Nitrate. 

Conclusion: 

In chemical analysis the increase taking place in 

No3, Total hardness (TH), Ca and Mg more than
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normal ratio is a common factor. In the Divisional 

Laboratory in analysis of chemical samples at other 

places also this factor is normally found. After 

doing inspection of this samples the factors found 

are normal. 

Report of Dy. Chief Executive Officer, Rural 

Water Supply, Zillah Parishad, Aurangabad: 

In Gat No 123, 140, 143, 141 of Village-Pathri, 

Taluka-Fulambri, District-Aurangabad there are 

Bakharies of total 6 families and house of one 

family. Number of such 7 families is 41. Similarly 

they have big number of cattle i.e. 27 wherein 

number of small animals is 22. At present some 

farmers purchase water by tanker and some 

farmers take water by pipeline of Dr. Pramod 

Jadhav which is informed by Grampanchayat in 

writing to this office.
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For this agro colony for 41 persons and including 

small/big animals every day around 3000 liters of 

water is required. On this agro colony last year out 

of water scarcity one new drilling well 200 ft deep 

and 6 inch diameter has been made. Samples of 

said boar and from the affected agro colony water 

of private well has been given for biological and 

chemical testing on 3/1/2020 to Ground Water 

Survey Dev Machinery Laboratory through 

Grampanchayat. The report of water sample of said 

new drilling well is received on 13/1/2020 and the 

water is found suitable for drinking. By way of 

fitting a pump on this bore by pipeline through 

Grampanchayat in temporary manner water can be 

supplied. As a permanent measure in village-Pathri 

from high water tank by 15 km pipeline in coming 

scarcity program by temporary water line (TPWS) 

the planning is made. For that the proposal of 

temporary water line (TPWS) out of scarcity vide
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resolution of Grampanchayat officially demand 

would be made. 

In National Rural Drinking Water Action Plan 2018- 

19 for the village Pathri the plan is sanctioned and 

work of survey is in process. From this plan one 

independent pipeline would be provided for agro 

colony. Similarly it would be included in new budget 

and the problem of drinking water would be solved 

there. 

Police Inspector, Police Station, Vadod Bazar, 

Taluka-Fulambri, District-Aurangabad: 

The applicant named Sheshrao Gyanu Jadhav and 

Other in the application filed before Special District 

& Sessions Court, Aurangabad as per the order 

given by Special Court as per section 156(3) of Cr. 

P.C in Police Station Vadod Bazar vide Crime Reg. 

No 169/2019 under section 277, 278, 284 of Indian 

Penal Code with section 3(1)(C)(X), 3(2)(V)(Va) of 

Scheduled Castes & Tribes Prevention of Atrocities
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Amendment Act 2015 is filed and _ further 

investigation is in order. Concerned with the matter 

due to complaint of Dwarkadas Yashwantrao 

Bansod, Yogesh Bansod, Varun Bansod as stated 

above the offence is registered which is on 

investigation. 

The High Court Aurangabad Bench has sanctioned 

interim anticipatory bail to the offenders of this 

offence but the final order has not been passed so 

far. Similarly the complainant party in this offence 

made demand of change of bench of Judge in High 

Court, the Bench No 10 till this matter goes before 

other bench has given order of for standing over 

the matter. Hence till the process of Court action 

gets completed in this offence filing of charge sheet 

is not possible. Similarly in said offence the accused 

persons for cancelling the FIR also filed the 

application which is also pending in High Court
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Aurangabad bench hence said offence should be 

kept pending before Sub-Divisional Police Officer, 

Sub-Division Aurangabad. 

In view of the said incident from time to time the 

police is in touch with the complaining party. 

Precaution is being taken to ensure that from the 

accused any danger would not be caused to 

complainant and the witnesses. At present in the 

village there is no any communal tension. Similarly 

any problem of law and order has not taken place. 

When the perusal of available papers, statements 

of concerned persons, situation found in spot 

inspection from time to time, analysis report of soil 

and water in this area is done in the land of Village- 

Pathri, Taluka-Fulambri in the land in Gat No 144 of 

Mitra Sadhana Shikshan Prasarak Mandal and 

Foster Development Pathri, Taluka-Fulambri during 

the period January 2018 to June 2018 the Spent 

Wash Spent Sludge has been dropped to the large
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extent. With said area as per the complaint of 

complainant (1) Shri Kailas Devrao Gadekar (2) 

Sanjay Khandu Navgire (3) Ganesh Bhagwan 

Jadhav (4) Chandrakant Shankarrao Jadhav (5) 

Smt. Surekha Madhukar Jadhav (6) Tejrao Gyanuji 

Jadhav (7) Sheshrao Gyanuji Jadhav (8) Bhagwan 

Shankar Suradkar (9) Dinesh Vinayak Jadhav (10) 

Rafique Shah (11) Sindhubai Bhaskar Pagare etc all 

staying at Pathri in Gat No 112, 113, 124, 141, 143 

and 123 as per the complaint of complainant from 

time to time Maharashtra Pollution Board, Regional 

Office Aurangabad have done chemical analysis of 

water in the well. Similarly, the soil in the fields of 

Group No. 144 Mitra Sadhana Shikshak Prasarak 

Mandal and Foster Development Pathri Taluka- 

Phulambri District Aurangabad has been tested by 

the District Soil Survey and Soil Testing Officer, 

Agricultural Workshop, Aurangabad. It appears that 

as per chemical analysis report of said water said
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water appears within the limit prescribed for using 

for agriculture. Similarly when comparison is made 

with the norm set for drinking water it appears that 

some factors are more than the prescribed limit. 

However, when the water from the  borewell 

conducted by the Panchayat Samiti in the area of 

Ganesh Bhagwan Jadhav's block no. 140 was 

tested, the analysis report from the Deputy 

Director Groundwater Survey and Development 

Agency, Aurangabad, shows that the water is 

suitable for drinking. By way of fitting a pump on 

said bore by pipeline through Grampanchayat in 

temporary manner water supply is to be started 

and towards permanent measure besides village 

Pathri from water tank by pipeline out of scarcity 

pipeline the planning of doing water supply through 

TPWS is being done by Panchayat Committee. 

In view of the agricultural aspects the report of 

Divisional Agricultural Jt. Director, Aurangabad is
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not received by the Committee. However, 

Maharashtra Pollution Control Board has stated that 

as per the soil sample test report dated 19/1/2019 

of the District Soil Survey and Soil Testing Officer, 

Agriculture Office, Aurangabad, the said agricultural 

land is of normal nature and the expected yield is 

normal. In such case at police station Vadod Bazar 

Crime Reg. No 169/2019 under section 277, 278, 

284 of Indian Penal Code with section 3(1)(C)(X), 

3(2)(V)(Va) of Scheduled Castes & _ Tribes 

Prevention of Atrocities Amendment Act 2015 the 

offence is registered and so far the charge sheets 

have not been filed. Before that the accused has 

filed application for anticipatory bail before High 

Court Aurangabad which is allowed. For cancelling 

the FIR the accused has filed application in High 

Court and the matter is pending in investigation. 

Hence the factual report is humbly 

submitted.
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SD SD 

Sub-Divisional Officer Regional Officer 

Paithan-Fulambri Maharashtra Pollution 

Head Office Board Aurangabad 

Aurangabad 

SD SD SD 

Dy. Chief Sr. Jeologist, Asst Police 

Executive Ground Water Inspector Vadod 

Officer Rural Survey & Dev Bazar, Taluka- 

water Supply Machinery Fulambri 

Zillah Parishad, Aurangabad 

Aurangabad
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Outward No UPA/PP/TCI/KV/ 

2020/37 

Office of Sub-Divisional 

Office ZP Aurangabad 

Dated 13/1/2020 

To 

Sub-Divisional Officer 

Paithan-Fulambri Headquarter 

Aurangabad 

Sub:For chemically spoiled agro colony at Village- 

Pathri, Taluka-Fulambri about submitting 

report for planning of drinking water 

Ref:1. On 3/1/2020 as per the instructions given 

by you in Village-Pathri, the report of spot 

inspection done is as under 

2. Report of Gramsevak Grampanchayat 

Pathri, Taluka-Fulambri dated 13/1/2020 

Sir, 

With reference to the above in Gat No 123, 140, 

143, 141 of Village-Pathri, Taluka-Fulambri, 

District-Aurangabad there are Bakharies of total 6
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families and house of one family. Number of such 7 

families is 41. Similarly they have big number of 

cattle i.e. 27 wherein number of small animals is 

22. At present some farmers purchase water by 

tanker and some farmers take water by pipeline of 

Dr. Pramod Jadhav which is informed = by 

Grampanchayat in writing to this office. 

For this agro colony for 41 persons and including 

small/big animals every day around 3000 liters of 

water is required. On this agro colony last year out 

of water scarcity one new drilling well 200 ft deep 

and 6 inch diameter has been made. Samples of 

said boar and from the affected agro colony water 

of private well has been given for biological and 

chemical testing on 3/1/2020 to Ground Water 

Survey Dev Machinery Laboratory’ through 

Grampanchayat. The report of water sample of said 

new drilling well is received on 13/1/2020 and the 

water is found suitable for drinking. By way of
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fitting a pump on this bore by pipeline through 

Grampanchayat in temporary manner water can be 

supplied. As a permanent measure in village-Pathri 

from high water tank by 15 km pipeline in coming 

scarcity program by temporary water line (TPWS) 

the planning is made. For that the proposal of 

temporary water line (TPWS) out of scarcity vide 

resolution of Grampanchayat officially demand 

would be made. 

In National Rural Drinking Water Action Plan 2018- 

19 for the village Pathri the plan is sanctioned and 

work of survey is in process. From this plan one 

independent pipeline would be provided for agro 

colony. Similarly it would be included in new budget 

and the problem of drinking water would be solved 

there. 

Hence joint report is being humbly submitted. 

SD SD SD
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Asst Geologist Sub-Div Engineer Block Dev Officer 

BSVYJP (PP), Zillah Class-1 Panchayat 

Aurangabad Parishad, Sub-Div Committee 

PP Aurangabad Fulambri 

Copy to: 

1. 

SD 

Executive Engineer (PP) Zillah Parishad 

Aurangabad for information 

Tahaildar Fulambri for information 

Village Chief/Gramsevak Grampanchayat 

Pathri, Taluka-Fulambri are being informed 

that for supply water to the farmers in above 

for supplying water through Gat vide TPWS the 

proposal is to be submitted to this office. 

Similarly on the newly drilled well out of that 

fund a new electric pump is to be fitted and to 

the affected farmers water supply is to be 

made. In this regard precaution is to be taken 

to ensure that any delay does not take place. 

SD SD 

Asst Geologist Sub-Div Block Dev
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BSVYJP 

Aurangabad 

Engineer (PP), 

Zillah Parishad, 

Sub-Div PP 

Aurangabad 

55°e 

Officer Class-1 

Panchayat 

Committee 

Fulambri
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AW Nise hy 

OFFICE OF SENIOR GEOLOGIST 

GROUND WATER SURVEY & DEV MACHINERY 

CENTRAL ADMIN BUILDING, FAJALPURA, 

AURANGABAD 

Ph 2331508 Emailsrqeo abd@rediffmail.com 

Outward No VBV/BSVY/A- Date 15 Jan 2020 

Bad/Tantrik/43/2020 

To 

Sub-Divisional Officer 

Paithan-Fulambri 

Aurangabad 

Sub: Maharashtra State Human Right Commission, 

Mumbai in respect of case No MAS/Case No 

6832/2018 Shri Sheshrao Jadhav & Other 

staying at Pathri, Taluka-Fulambri, Dist. 

Aurangabad on 3/1/2020 samples of water 

from the well were collected for which about 

submitting the analysis report 

Ref: i Your letter Outward No 

2019/MAG/Manavi-Hakk/ KV-41 dated
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6/1/2020 

2 Letter outward No 2019/VBV/BSVY/JVP/P- 

SHALA/ 71/ 2020 dated 13 January 

2020 of Office of Dy. Director 

In view of the above subject this is to submit that 

order Outward No 2019/MSK/JIMN-1/KV-1985 dated 

18/12/2019 of Office of Divisional Commissioner, 

Dy. Commissioner (Revenue) on 3/1/2019 the spot 

inspection is done. 

The chemical analysis of said water samples is done 

in laboratory. In Divisional Laboratory analysis of 

total 17 chemical factors is being done. In 

laboratory only for drinking water the analysis of 

requisite chemical factors is being done. Other than 

this analysis of other factors is not being done. As 

the remaining chemical factor are coming in 

industrial pollution hence the machinery for testing

1922



Se 
the same is not available in this laboratory. These 

samples are to be checked from the laboratory of 

Maharashtra Pollution Control Board Aurangabad. 

As stated above the analysis report of total 7 wells 

and the report of this office is being made available 

with this letter 

This is being submitted for information 

SD 

Sr. Geologist 

Ground Water Survey & Dev Machinery 

Aurangabad 

Encl: 

Report of this office and chemical analysis report of 

7 wells
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OFFICE OF SENIOR GEOLOGIST 

GROUND WATER SURVEY & DEV MACHINERY, 

AURANGABAD 

In respect of Case No MAS/Case No 6832/2018 of 

Maharashtra State Human Right Commission, 

Mumbai of Shri Sheshram Jadhav and other staying 

at Pathri Taluka-Fulambri, District-Aurangabad 

report of analysis of water of the well collected 

through Grampanchayat Pathri Taluka-Fulambri: 

As per the order of Dy. Commissioner, Office of 

Revenue Divisional Commissioner Aurangabad as 

per the directives of Maharashtra State Human 

Right Commission Mumbai for spot inspection as 

stated below the Committee of the concerned 

Officers was formed: 

pes 

Sr. | Designation of the Officer and name of the 

No | Office 

1 | Divisional Jt. Director of Agriculture, | 
Fe 

L _i.
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Aurangabad 

2 |Regional Officer, Maharashtra Pollution Control 

Board, Aurangabad 

3 | Sub-Divisional Officer, Paithan-Fulambri 

4 (Dy. Chief Executive Officer, Rural Water 

‘Supply, Zillah Parishad, Aurangabad 

a
 

i 

5 |Sr. Geologist, Ground Water Survey and 

Development Machinery, Aurangabad 

| 6 Police Inspector, Vadod Bazar Police Station, 

| | Taluka-Fulambri, District-Aurangabad 

“With the Committee formed as above on 3/1/2020 

in afflicted Gat No 123, 143, 140, 141, 144 in 

Pathri the spot inspection was done. At the time of 

said spot inspection the Gramsevak = and 

villagers/farmers in afflicted area were also 

present. 

General Information in respect of afflicted 

area in Village-Pathri: 
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In the Divisional Laboratory under Ground Water 

Survey & Development Machinery only for drinking 

water the analysis of essential chemical factors is 

being done. Normally total 17 chemical factors are 

being analyzed. Other than this chemical analysis 

of any other chemical factors is not being done in 

the laboratory. The chemical factors in afflicted 

area are coming in industrial pollution the 

machinery checking the said factor is not available 

in laboratory. 

Since the entire area is largely cultivable, it was 

found that all the areas are under seasonal crops. 

Generally, low/medium slope of the land was 

observed. The rock in the area is basalt and the 

depth of the wells dug in it is 16 to 20 m and 

diameter is 4 to 6 m. Under the soil layer, there is 

some decomposed rock and under it there is 

vesicular, jointed rock. The wells are in seasonal
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use and mainly Kharif and Rabi crops are grown in 

this area. 

The area was sparsely populated. It was reported 

by those present that a hand pump has been 

procured through the Zilla Parishad for drinking 

water and is in use year-round. Mr. Jadhav, the 

Gram Sevak of Sadar Pathri village, collected water 

samples from six farmers' wells and one 

government hand pump and submitted them to the 

Office of the Deputy Director of Divisional 

Laboratory, Groundwater Survey and Development 

Agency, Shahanuramiya Dargah, Aurangabad for 

mutual chemical separation. Such 17 chemical 

separations of the said samples have been carried 

out and a written report has been made available 

to this office by the Deputy Director's Office. The 

well owner information for a total of 7 water 

samples submitted is as follows.
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Sr.| Name of owner of agro farm Gat 

No No 

1 | Bhagwan Sanjay Suradkar 123 

2 |Sanjay Khandu Navgire 123 

3 Dr. Pramod Eknath Jadhav 143 

4 |Ganesh Bhagwan Jadhav 140 

5 |Sheshrao Gyanu Jadhav 141 

6 Maitri Sadhana Shikshan Prasarak Mandal | 144 

Pathri 

7 |Dinesh Vinayak Jadhav 143 

As mentioned above the detailed report of chemical 

analysis is annexed herewith. 

Conclusion of Chemical Analysis: 

In this area the conclusion of chemical analysis of 7 

water samples in brief are as under: 

Conclusion: 

In the chemical analysis the increase than the 

normal ratio in No3, Total Hardness (TH) Ca and 
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Mg is normal aspect. In the Divisional Laboratory in 

the chemical analysis of water samples of rural 

areas at other places this aspect is generally found. 

After doing examination of these samples the 

factors found are common. 

SD 

Sr. Geologist 

Ground Water Survey & Dev Machinery 

Aurangabad
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3/1/2020 
To 

Sr. Geologist Ground Water 

Development Machinery 

Shahanur Miya Dargah Road 

Sub:Regarding chemical analysis of samples of 
water from Village Pathri 

Ref: Date 3/1/2020 actual Spot Inspection Team of 
SDM and Tahasildar 

Sir, | 

With reference to the above it is requested that 

in Village-Pathri on date 3/1/2020 as per the 

Instructions given by the Sub-Divisional Officer the 

water samples of following Gat Nos. farms have 

been collected: 

Sr. Name of the farmer Gat No Source 

No 

1 Bhagwan Shankar Suradkar 123 Well 

2 Sanjay Khandu Navgire 123 Well 

3 Dr Pramod Eknath Jadhav 143 Well 

4 Sheshrao Gyanu Jadhav 141 Well
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2 Ganesh Bhagwan Jadhav 140 Drilling 

well 

6 Dinesh Vinayak Jadhav 143 Well 

7 Mitra Sadhana Vidya 144 Well 

Prasarak Mandal 

The samples of water from the Gat have been taken 

as stated above and the same would be sent to 

your laboratory.
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Regional Water Testing Laboratory 
Office of the Deputy Director, 

Groundwater Surveys and Development Agency, 

Shahanurmiya Durgah Chowk, Near Krishi Office, Aurangabad- 431005 

Email: ddau.gsda@gmaii.com Phone: 0240-2331666 / 2334066 Fax: 0240-2331596 

<4 GAR oneaA 
Report No.:;GSDAIRWTLIAUTRI *=-\ 
Name and Address of the Customer 

Reference no. and date: 

Date of Sample Receipt: 

Sample Container: 

TEST REPORT a 72 FAN 
2020 Date- 2 <2 S7.te £UZG 

Sr.Geologist , Groundwater Surveys and Development Agency, Aurangabad. 

Letter No. 03/2020. Date - 01/01/2020 

Date- 01/01/2020. 

White Plastic Can 

Test Method : APHA Method , 23nd Edition 

Sr No lTaluka Village |Sou. [Location DateofColl|Date _ of| eur cao tur )=SCPAYCE.C. [TOS {TH jca [Me [Ne IK. fe (1A (co3 IHcoz cI Ir met Wor [fat 
| } Anal. nTu* pmb [eg/L frog/t femg/b [reg/L® jeg /t.|mesi* fme/t Emesl*|me/t | mest © fenget i imest it ene 

| fem . . ___| _ 
f° |Phulamirs fPathri [DW  |SHASAVAN SHANKAR [26.22.19 1 01.01.20 [Cotourlass /ccouness | 1.15 | 7,25 | 29301 1905] 11601 240{ 136/392} as }o.o4} 260! o | gen [scot a. + ise 
f SURADKAR GUT NO. 123 Ss ees —- : iy 

| i 
ee | i. we aes : r 2 (Phulsunbri {Pathri [DW [SANJAY KHANDU 26.12.19 | 02.01.20 [Colouless [odcurless | gg | 7.37 |igagl wes} 652! 136! 76 laral 23 foal a2a! uo Doone Dgeai nas! oc : : TAL 23 ' t : f 1 
t 

t oie Ga ps e pee ee a lphulambri (Pathe? [DW = |DR. PRAMGD EKANATH 26.12.19 | 01.01.20 [Colouriess [ecotless | 9.63 / 7.60 12200] 789 | 4841 95 | 30 $35.21 32 | oa2l ese] oO | 25h ) G78, 13'| 45 
. JADHAV GUT 143 wee fame pent oe _ : 

f i 1 ater 
b- (Phutaraurt pPRathri JB! [GANESH BHAGAVAN 26.12.19 | 9.G1.20 [Colours fCdouriess 9.73 | 7,20 | 1450] 943 | 500] 102) 59 f20.2) 2.42 10.05] 252, 9 j BO) #1801133 (VINDS [7 SDHAY GUT 140 H H a ieee Sone Ge : : H I AN! i | i 
oo] . i ys * UPhulsrner ]Parher [pw [SH#ESaRA0 SYANE 26.02.19 | 01.07.20 [Coloviess fodceriess | a6 | 7.35 [710] a6: aac! 77! 46 125.8) 14 oci' soet a H ati; | jf i Tees = iADHAM GUT NO. 141 ciel oe : | = + 

*  [Phutambrt [Pathri [DW [MIFREE SADHANA 26.12.19 | 01.01.20 [Colouriess fOeeurless | 1.1 | 7.71 [17301 1125] 696| 139] as [3aaf a5 | 003/176] 0 | 276 fale;o22) Be i SHIKSHAN PRASARAK - =f lf we 
i MANDAL PATHRI 144 ; 

BIS(10S5-2012) Highest Desirable limits 1 je5ee} - | soo | 200/ 75} 30 | - - 1 | 200 map i fa 
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Regional Water Testing Labcratory 

Office of the Deputy Director, 

Groundwater Surveys and Development Agency, 

Email: ddau.gsda@gmail.com 

Shahanurmiya Durgah Chowk, Near Krishi Office, Aurangabad- 431005 

Phone: 0240-2331606 / 2334066 Fax: 0240-2331596 

- 

Report No.:GSDAIRWTLIAUTR § *7-f 12020 

Name and Address of the Customer 

Referance no, and date: 

Date of Sample Receipt: 

Sample Containor: 

TESTREPORT . = 2a 
Dato- \ = J i ‘ 

Sr.Geologist, Groundwater Surveys and Development Agency, Aurangabad. 

Letter No. 36/2020. Date - 03/01/2020 

Date- 03/01/2020. 

White Plastic Can (100ml) 

Test Method : APHA Mathaod , 23 rd Edition 
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Note: 

1) Sampling was not done by Regional Water Testing Laboratory, Aurangabad Region. 
2) The results relate only to the samples tested in this laboratory. 

3} The quality of water is dynamic. Therefore, it is advised to test the sample at regular intervals 
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Outward No Police Station 

Vadod Bazar/2020-61 

Dated 15/1/2020 

To 

Divisional Commissioner 

Office of Divisional Commissioner 

Aurangabad 

Reference : Outward No 2019/MSK/JMN-1/KV- 

1985 dated 18/12/2019 

Subject : In the offence of Police Station Vadod 

Bazar Reg. No 169/2019 sec 277, 

278, 284 of Indian Penal Code with 

sec 3(1)(c)(x), 3(2)(V)(va) of 

Scheduled Castes & Tribes Prevention 

of Atrocities Amendment Act 2015 

about submitting the present report 

Report : §S.B. Tambe, Asst Police Inspector, 

Police Station Vadod Bazar Dist. 

Aurangabad

1944
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Sir, 

With reference to the above this is being humbly 

submitted that in the application filed by applicant 

named Sheshram Gyanu Jadhav and Other in 

Special District & Sessions Court Aurangabad the 

offence Reg. No 169/2019 is registered under sec 

277, 278, 284 of Indian Penal Code with sec 

3(1)(c)(x), 3(2)(V)(va) of Scheduled Castes & 

Tribes Prevention of Atrocities Amendment Act 

2015 and further investigation of this offence is 

being done by Dr. Vishal Nehul, Sub-Divisional 

Police Officere, Sub-Division Aurangabad Rural and 

the brief history of the offence is as under: 

1 | Police Station | Vadod Bazar, Dist. Aurangabad 

_2 | Crime Reg. No & Offence Reg. No 169/2019 sec 

sections 277, 278, 284 of Indian Penal 

Code with sec 3(1)(c)(x), 

3(2)(V)(va) of Scheduled Castes 

1945
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& Tribes Prevention of Atrocities 

Amendment Act 2015 

3. | Investigation Officer | Dr. Vishal Nehul, Sub-Divisional 

Police Officer, Sub-Division, 

Aurangabad Rural 

4 Name and address Shri Sheshrao Gyanuji Jadhav, 

of the complainant age 65, occupation-agriculture, 

staying at Pathri, Tal-Fulambri 

District-Aurangabad 

5 | Name & address of 1. Shri Owarkadas Pathrikar 

the accused 2. Shri Varun Dwarkadas 

Pathrikar 

3. Yogesh Uttam Pathrikar 

All are staying at Pathri, Tal- 

Fulambri District-Aurangabad 

6 Date and time of Hon‘ble High Court Aurangabad 

arresting the Bench has granted anticipatory 

accused bail to these accused 

7 Name of deceased/ | -- 

injured/victim 

8 | Distance of the 7 km at Pathri, Tal-Fulambri 

occurrence spot | District-Aurangabad in Gat No 
| 

from police station 144, 123, 124, 140, 141 

1946
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9 Date and time when | From 15/8/2017 till 22/7/2019 in 

the occurrence had Gat No 144, 123, 124, 140, 141 

taken place of Pathri area 

10 | Date and time of On 22/7/2019 at 20.04 hrs 

filing the offence 

At Police Station Vadod Bazar the complainant Shri 

Sheshrao Gyanuji Jadhav, age 65, occupation- 

agriculture, staying at Pathri, Tal-Fulambri District- 

Aurangabad had given complaint on 22/7/2019 

which is as under: 

At Police Station Vadod Bazar as per the order of 

District & Sessions Judge & Special Magistrate 

Court-3 Aurangabad I am producing original copy 

of Cr. P.C. section 156(3) and say that I am staying 

at above place with my family and by way of doing 

agricultural work I am managing our subsistence. 

I have my 1H 34Are ancestral land in Pathri area in 

Gat No 140 and 141. Similarly adjacent to our land 

there is land of other relatives. In year 2014 my

1947
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neighbor in Gat No 144 out of eight hector of land 

had purchased six hectors of land by Dwarkadas 

Yashwantrao Pathrikar, Chairman of Mitra Sadhana 

Shikshan Prasarak Mandal and two hectors land by 

Yashwantrao Pathrikar Chairman Foster 

Development Aurangabad. 

On 15/8/2017 while my doing agriculture in Gat No 

140 there Dwarkadas Yashwantrao Bansod 

(Pathrikar) had come and said to me that you give 

your agricultural land to us. On that I said to him 

that you do not try to grab our source of 

subsistence from us. Similarly such demand was 

made by him to Bhagwan Shankar Suradkar, 

Ganesh Bhagwan Jadhav, Sanjay Khandu Navdgire. 

But we all had opposed to that. After two months 

Yogesh Uttam Bansod had again started insisting 

for taking our lands. Thereafter at 12.00 noon on 

1/1/2018 Dwarkadas Yashwantrao Bansod had 

dropped tanker of Smelly chemicals in Gat No 144

1948
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due to which in all nearby farms the bad smell was 

coming hence we all farmers jointly met Dwarkadas 

Yashwantrao Bansod and Varun Bansod = and 

requested them that please do not drop such 

smelly chemicals tank to the farm due to which we 

are getting trouble of Nausea, vomiting, shortness 

of breath and headache. But those _ people 

continued to dump chemical tankers into the fields 

without any consideration for our health or the 

farmland. Therefore, till today, chemicals have 

seeped into the soil of our plots no. 123, 124, 143, 

139, 141, 142, 140 and have contaminated the 

water in the wells. Due to unknowingly drinking the 

contaminated water, our health and that of our 

domestic animals have deteriorated. Since then, all 

the farmers and their families have fallen ill and are 

undergoing medical treatment. 

I and my neighbours in Gat No 123, 124, 143, 139, 

141, 142, 140 the farmers belong to Mahar caste

1949
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which is known to Dwarkadas Yashwantrao Bansod, 

Yogesh Bansod and Varun Bansod. In spite of that 

for grabbing our lands and with an intension of 

causing loss to our health by way of dropping 

chemical tankers in Gat No 144 they have caused 

loss to our agricultural Jand and our health. On 

2/9/2018 we all farmers got troubled by sickness 

and we came together in Gat No 143. At that time 

Dwarkadas Yashwantrao Bansod had come there 

and said to us that we have done experiment of 

chemical on you so at least now give your lands to 

me. 

The Pollution Control Board has given report that 

the water of the well is detrimental for the health. 

We all have opposed and in this regard we have 

asked for relief before District & Sessions Judge & 

Special Magistrate Court Aurangabad and as the 

Court has given order for registering the offence 

hence the complaint is being given.
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Hence legal action is to be taken against the 

accused persona named Dwarkadas Yashwantrao 

Bansod, Yogesh Bansod and Varun Bansod. From 

the complaint of above contentions as stated above 

the offence is registered and it is pending on 

investigation. 

During investigation on 23/7/2019 the Sub- 

Divisional Police Officer had called on the spot the 

Government arbiters (1) Vinayak Bhagwantrao 

Shingare age 57 years, occupation-service, Head 

Office Asst, Land Office Fulambri, Taluka-Fulambri 

Mobile No 9422717196 (2) Ravindra Sridhar Misal 

age 26 yrs, occupation-service as Clerk in Office of 

Agricultural Officer Fulambri, Taluka-Fulambri, 

District-Aurangabad staying in plot No 46 Mayur 

Park Aurangabad Mobile No 9764621588 and has 

done Panchanama of occurrence spot wherein
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investigation notes of the following witnesses are 

recorded: 

1. Bhagwan Shankar Suradkar, age 48, 

occupation-agriculture, caste-Mahar, staying at 

Pathri, Taluka-Fulambri, District-Aurangabad 

Sheshrao Gyanuji Jadhav, age 65, caste- 

Mahar, occupation-agriculture, staying’ at 

Pathri, Taluka-Fulambri, District-Aurangabad 

Sanjay Khandu Navgire, age 50, occupation- 

agriculture, caste-Mahar, staying at Pathri, 

Taluka-Fulambri, District-Aurangabad 

Ganesh Bhagwan Jadhav, age 37, occupation- 

agriculture, caste-Mahar, staying at Pathri, 

Taluka-Fulambri, District-Aurangabad 

Sandip Sheshrao Jadhav, age 28, occupation- 

agriculture, caste-Mahar, staying at Pathri, 

Taluka-Fulambri, District-Aurangabad 

Shivnandabai Sandip Jadhav, age 28, 

occupation-housework and agriculture, caste-
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11. 

12. 
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Mahar, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad 

Tejrao Gyanuji Jadhav, age 62, occupation- 

retired/ agriculture, caste-Mahar, staying at 

Pathri, Taluka-Fulambri, District-Aurangabad 

Kuldeep Tejrao Jadhav, age-35, occupation- 

labour work, caste-Mahar, staying at Pathri, 

Taluka-Fulambri, District-Aurangabad 

Arunabai Tejrao Jadhav, age 55, staying at 

Pathri, Taluka-Fulambri, District-Aurangabad 

Narayan Maroti Jadhav, age 61, occupation- 

agriculture/ agro labour, staying at Pathri, 

Taluka-Fulambri, District-Aurangabad 

Shailabai Narayan Jadhav, age 55, occupation- 

housework and agro labour, staying at Pathri, 

Taluka-Fulambri, District-Aurangabad 

Dinesh Vinayakrao Jadhav, age 23, occupation- 

agriculture, caste-Mahar, staying at Pathri, 

Taluka-Fulambri, District-Aurangabad
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14. 

15. 

16. 

17. 

68- kK. 

Subhadrabai Vinayak Jadhav, age 53, 

occupation-agriculture, occupation-agriculture, 

caste-Mahar, staying at  Pathri, Taluka- 

Fulambri, District-Aurangabad 

Amol Sheshrao Jadhav, age 24, occupation- 

agriculture, caste-Mahar, staying at Pathri, 

Taluka-Fulambri, District-Aurangabad 

Tulsabai Bhagwan Suradkar, age 42, 

occupation-house work/agriculture, caste- 

Mahar, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad 

Sarla Bhagwan Suradkar, age 18, occupation- 

education & housework, caste-Mahar, staying 

at Pathri, Taluka-Fulambri, District-Aurangabad 

Rushikesh Bhagwan Suradkar, age 16, 

occupation-education & housework, caste- 

Mahar, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad
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19. 

20. 

21. 

22. 

Ratnadeep Sheshrao Jadhav, age 29, 

occupation-agriculture, caste-Mahar, staying at 

Pathri, Taluka-Fulambri, District-Aurangabad 

Chaya Ratnadeep Jadhav, age 24, occupation- 

housework and_— agriculture, caste-Mahar, 

staying at Pathri, Taluka-Fulambri, District- 

Aurangabad 

Sindhubai w/o Bhaskar Pagare, age 44, 

occupation-housework and agriculture, caste- 

Mahar, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad 

Aruna w/o Ganesh Jadhav, age-32, 

occupation-housework and agriculture, caste- 

Mahar, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad 

Bhagwan Bala Jadhav, age 65, occupation- 

agriculture, caste-Mahar, staying at Pathri, 

Taluka-Fulambri, District-Aurangabad
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24. 

25. 

26. 

27. 

AT 

Padmabai Bhagwan Jadhav, age 55, 

occupation-housework and agriculture, caste- 

Mahar, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad 

Nanasaheb Bhagwan =—=s-_ Jadhav, age 28, 

occupation- agriculture, caste-Mahar, staying 

at Pathri, Taluka-Fulambri, District-Aurangabad 

Sunanda w/o Sanjay Navgire, age 42, 

occupation-housework and agriculture, caste- 

Mahar, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad 

Vaishali d/o Sanjay Navgire, age 21, 

occupation-education and agriculture, caste- 

Mahar, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad 

Panchasheela Nanasaheb Jadhav, age 20, 

occupation-housework and agriculture, caste- 

Mahar, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad
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29. 

30. 

31. 

32. 

33. 
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Pavan Madhukar Pagare, age 20, occupation- 

education, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad 

Sushilabai Sheshrao Jadhav, age 60, staying at 

Pathri, Taluka-Fulambri, District-Aurangabad 

Madhukar Namdev Pagare, age 48, caste- 

Mahar, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad 

Indubai Namdev Pagare, age 68, caste-Mahar, 

staying at Pathri, Taluka-Fulambri, District- 

Aurangabad 

Ajay Bhaskar Pagare, age 20, occupation- 

education, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad 

Chandrabhaga Madhukar Pagare, age 45, 

occupation-agriculture, staying at Pathri, 

Taluka-Fulambri, District-Aurangabad

1957



34. 
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36. 

37. 

38. 
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Devichand Kisan Gangve, age 40, occupation- 

private service, caste-cobbler, staying at 

Goutamnagar, Taluka & District-Aurangabad 

Hemant Doulatrao Bhise, age 39, occupation- 

vehicle driver, staying at Bhavsingpura, Taluka 

& District-Aurangabad 

Dr. Pramod Eknathrao Jadhav, age 56, 

occupation-medical, staying at Pathri, Taluka- 

Fulambri, District-Aurangabad 

Gayabai Dasharath Jadhav, age 90, caste- 

Mahar, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad 

Bhimrao Ganpatrao Gadekar, age 49, 

occupation-agro labour, caste-Mahar, staying 

at Pathri, Taluka-Fulambri, District-Aurangabad 

presently staying at Pethe Nagar, Mukund 

Society, Aurangabad
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39. Jaideep Sheshrao Jadhav, age 36, occupation- 

agriculture/taxi driver, caste-Mahar, staying at 

Pathri, Taluka-Fulambri, District-Aurangabad 

40. Renisha Jaidip Jadhav, age 34, occupation- 

housework/ agriculture, caste-Mahar, staying 

at Pathri, Taluka-Fulambri, District-Aurangabad 

The samples of water and soil seized from 

occurrence spot of this offence are got verified from 

Forensic Laboratory and its report has been 

included in the original documents. Similarly the 

report of water and soil are got verified from 

Pollution Control Board and included in the original 

papers. Also, the Regional Health Experiment 

School has sent water samples from the said land 

for verification and feedback has been received. 

The report states that the water from the wells in 

the said land is not suitable for drinking.
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The High Court Bench, Aurangabad, has granted 

interim pre-arrest land to the accused in the said 

crime, but the final order in this regard has not 

been made yet. Similarly, since the prosecution in 

the said crime has demanded a change of bench of 

judges in the High Court, Bench No. 10 has ordered 

a stand-over until the said land case is taken to 

another court. Therefore, it is not possible to file a 

charge sheet in the said crime until the completion 

of the said judicial process. Also, the accused in the 

said crime has also applied for FIR Quash, which is 

also pending in the High Court Bench, Aurangabad, 

so the said crime is pending with the Sub-Divisional 

Police Officer, Sub-Division, Aurangabad Rural. 

In view of the said occurrence we are in contact of 

complainant and are taking precautions to ensure 

that from the accused the complainant and the 

witnesses would not get any danger. In the village 

at present there is no any communal unrest and
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there is no problem of law and order. Hence the 

report of current situation is being submitted. 

Humbly submitted, 

SD 

S.B. Tambe 

Asst Police Inspector 

Police Station, Vadod Bazar 

Through Sub-Div Police Officer, Sub-Division, 

Aurangabad
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oY Gap 
MAHARASHTRA POLLUTION CONTROL BOARD 

Ph 24010437/24020781/ Kalpataru Point, 2/3/4" Floor 

4014701 Fax 24024068 Opposite Senate Planet 

Visit us at http@mpcb.gov.in Sion Circle, Sion (E) 

Email enguiry@mpcb.gov.in Mumbai-400022 

Most urgent: 

No MPN/SH-S (HPN)/736 Dated 28/2/2019 

To 

Regional Officer 

Maharashtra Pollution Control Board 

Aurangabad 

Sub: In Gat No 144 of Village-Pathri, Taluka- 

Fulambri, Dist-Aurangabad by way of putting 

thousands tankers Spent Wash about causing 

damage to lives of villagers and environment 

Ref: 1 Proceeding of individual hearing held in 

headquarter of the Board on 4/2/2019 in 

respect of concerned subject 

2 Application of chemical afflicted farmer dated 

27/2/2019
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In view of above referred subject in respect of the 

concerned subject on 4/2/2019 in the individual 

hearing held in headquarter you were told that 

from Ground Water Survey and Development 

Authority (GSDA) about Gat No 144 Pathri Village, 

Taluka-Fulambri about doing ground water 

checking of 70 feet deep the report is to be 

obtained and thereafter further action would be 

taken. 

The chemical afflicted farmer vide application dated 

27/2/2019 about this subject again the inquiry is 

made. However, you should personally visit the 

Groundwater Survey and Development Authority 

(GSDA) office and follow up on the information and 

ensure that the information reaches this office 

within the next 7 days. Similarly as contended in 

concerned application checking of the water of well 

around Gat No 144 is also to be made. Photocopy 

of said application is annexed.
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Op-c 

SD 

Dr. V.M. Motghare 

Jt. Director (HPN) 

Encl: As above 

Copy for information 

Applicant chemical afflicted farmer, Pathri Village, 

Taluka-Fulambri, District-Aurangabad 

On 4/2/2019 the proceeding of individual hearing 

held in head office of the Board is annexed.
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A viy &x Licary, 

Mo 

OFFICE OF SENIOR GEOLOGIST 

GROUND WATER SURVEY & DEV MACHINERY 

CENTRAL ADMIN BUILDING, FAJALPURA, 

AURANGABAD 

Ph 2331508 Email 

srgeo _abd@rediffmail.com 

Outward No VBV/BSVY/A-Bad/Sarvekshan/ Date 5 Mar 2019 

300/2020 

To 

Regional Officer 

Maharashtra Pollution Control Board 

Aurangabad 

Sub:About quality of water in ground water 

Ref: Your office letter No MPCB/ROA/262/2019 

dated 12/2/2019 

Sir, 

In view of the above referred letter this is being 

humbly submitted that through your office in Gat 

No 144 of Village Pathri Taluka-Fulambri, District-
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Aurangabad and around that about the information 

of quality of water at 70 feet depth inquiry was 

made. 

Accordingly it is being informed that the 

information asked by you in Gat No 144 of Village 

Pathri Taluka-Fulambri, District-Aurangabad and 

around that the information of quality of water at 

70 feet depth is not concerned with this office and 

such type of information is not available in this 

office. 

Hence the information is being given. 

Yours faithfully, 

SD 

Sr. Geologist 

Ground Water Survey & 

Development Machinery 

Aurangabad
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ANNES oy 
CA ly 

Office of Dy. Director 

Ground Water Survey & Dev Machinery, 

Besides Agricultural Office, Peer Bajar Road 

Jyotinagar, Aurangabad Division, Aurangabad 

Email dydirauranqabad.gsda@maharashtra.gov.in 

Outward No UPS/BSVY/A/ Date 7" Jan 2019 
Tantrik-P.K-144/49/2019 

To 

Dy. Regional Officer 

Maharashtra Pollution Control Board 

Jaina Road, Aurangabad 

Sub: 

Ref: 

Complaint filed regarding the dumping of 

hazardous chemical substance distillery spent 

wash in farge quantities in Group No. 144, 

Group’ No. 123,  Pathri-Taluka-Phulambri, 

District Aurangabad, causing pollution of air, 

water and land, causing damage to life, 

property and environment due to communal 

hatred 

Letter Outward No MPNM/UPkKA/1956/2018 

dated 29/11/2018 of Dy. Regional Officer, 

Aurangabad
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With reference to the above subject this is being 

informed that the dangerous chemical, the Spent 

Wash coming out of Distillery business is dropped 

in the above Gat Numbers which has’ been 

mentioned. 

This matter is not concerned with this office. Hence 

in respect of pollution control requisite action may 

be taken by you. 

SD 

Dr. P.L. Salve 

Dy. Director 

Ground Water Survey & Dev Machinery 

Aurangabad Division, Aurangabad 

Copy to: 

Regional Officer, 

Maharashtra Pollution Control Board 

Aurangabad 

For information
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ANN NG Liay 

MAHARASHTRA POLLUTION CONTROL BOARD 

Ph 0240-2473461, 62, Sub-Regional Office 

63 Plot No A-4/1 Paryavaran Bhavan 

Behind Lokpatra, Chikalthana 

Industrial Area, Jalna Road, 

Aurangabad 

Outward No MPNM/UPKA/ Date 29/11/2018 

1956/2018 

To 

Dy. Director 

Office of Geologist Sub-Director 

Shahanurmiya Darga Road, 

Aurangabad 

Sub:Complaint filed regarding the dumping of 

hazardous chemical substance distillery spent 

wash in large quantities in Group No. 144, 

Group No. 123, Pathri-Taluka-Phulambri, 

District Aurangabad, causing pollution of air, 

water and land, causing damage to life, 

property and environment due to communal 

hatred
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Ref: The complaint applications dated 27/11/2018 

of Shri Dr Pramod Eknathrao Chavhan, Shri 

Bhagwan Shankar Suradkar, Smt. Subhadrabai 

Vinayakrao Jadhav, Shri Bhagwan Bala Jadhav, 

Shri Sheshrao Vyanuji Jadhav all are staying at 

Pathri, Taluka-Fulambri, District- Aurangabad 

Sir, 

With reference to the above subject you are being 

informed that the complaint applications of Shri Dr 

Pramod Eknathrao Chavhan, Shri Bhagwan Shankar 

Suradkar, Smt. Subhadrabai Vinayakrao Jadhav, 

Shri Bhagwan Bala Jadhav, Shri Sheshrao Vyanuji 

Jadhav all are staying at Pathri, Taluka-Fulambri, 

District- Aurangabad have been received by this 

office on 27/11/2018. As mentioned in the said 

application the Spent Wash that is coming from the 

Distillery business is dropped in above Gat 

Numbers which is mentioned. Similarly in this 

regard it is requested that detailed ground water 

survey is to be done and report is to be given.
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You are requested that up to which percent and up 

to what depth the said Spent Wash is permeating in 

the above mentioned lands? Its _ detailed 

examination is to be done and its report is to be 

submitted to this office immediately so that giving 

information to the complainant would be 

convenient. 

SD 

Dy. Regional Officer, 

Aurangabad 

Copy for information to: 

Regional Officer 

Maharashtra Pollution Control Board 

Aurangabad
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ANNEX — pp | J Cor Ly 
N.C.B.8 (04.8) 

LLF.ef (Rapa Brae Tit - 

(Under Section 154 Cr.P.C.) 
PIT Gay Aaa 

(wert 94u Goan wie Bea) 

4, District (faeel): akenane aric P.S.(oTa): FS IRI Year (34): 2019 

FIR No.(38) Gay w.): 0169 Date and Time of FIR (1. @. feria anit 4a): «22/07/2019 20:21 a 

2. "S.No. (4.%.) |Acts (aftFrery) Sections (@ci7) 

1 FRdld ce Meal 4250 Ibo 

2 undid ee Ufear Icke | Enya 

2 3 aS Wise I2G0 38 BY 

4 Sie sith saela ote (Sera = (S(1)(c}Cae) - 

es wart 32 ised (agree ([S(2)za) C3) 

3, (a) Occurrence of offence (Fadl Tem): . . ’ 

1. Day(faa): atari fea Date From (fa7iai TRE): 15/08/2017 

Time Period Date To ( fia win): 22/07/2019 

roperrach): Time From (320%): «12:00 7 

’ Time To (Aenia): 20:04 Fa 

(b} Information recelved at P.S. (infect frareret olefher amet): 

Date (fia ): 22/07/2019 Time (43): 20:04 a 

(c) General Diary Reference (Warr dat 

Entry No. (lq 026 Date & Time (frie anf; das): 22/07/2029 20:04 at 

4. Type of information (ifédi war): = ata 
5, Place of Occurrence (Ue-Me1a): 

2.(a) Direction and distance from P.S.(deitt swarmed fen a stax): elem, 7 fet 
Beat No. (ff #.): 

{b) Address (S71): Ala well Brad We FT 14449 

(c} In case, outside the limit of this Police Station, then (a dcitt seared Salaez SRaCaAy): 

Name of P.S.(atelha aivare A114): 

District(State) (faea(ea)):
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SE : ay N.C.R.B (afar) 
LLF.-t(ehiga ara GF - 6. Complainant / Informant (am@rermfet SUT): 

(a)Name (4); free ah one 
(b) Father's/Husband's Name(azta fot a =a) 
(c) Date/Year of Birth (a= 1954 (d) Nationality (avtreay: ara {e) UID No. (3.204.21. #.): 
{f) Passport No.(uiRqy w.): Date of issue (a1 &rardt ante): Place of Issue (a1 deandt fear: 
(3) Id details (Ration Card,Voter ID Card,Passport,UID No.,Driving License,PAN) S.No.(3. [id Type (meni tery jid Number (sear eis) i 

ete 

(1) Address (va): 
S.No.(a.| Address Type Creare] Address (Ta) 25.) Irae) 

1 Wer 

2 Wet 

(i) Occupation (aqua): 

G) Phone number (a 4.); Mobile Cilgirai,): : 
7. Details of known/suspected/unknown accused with full particulars ‘(dia annem pindta/acteret omtdher wai oe); 

S.No. [Name (1a) Alias (34a) ~ Relative’s Name Present Address (a4 wai)| 
(sum) | 

(Teasers ara) il | @RGER aman 
1. Osi a Heat, ate aronz, TRIS ; afters afer rene, ART 2 avr eaae 
1. onl TW oealnts aon, —~s 

1. Well Of Heal, ate aro, 
8. Reasons for delay in reporting by the complainant/informant (Ratt Soar TTR 
aeons fretaret erect): 

9. Particulars of properties of interest (aiteiter renter aasita): 

(a(S. ey) 10 Total value of property {In Rs/-)-(aitta tdear qrenraa VHA Fea (G. 7e3)): 

case No., if any (@@qaae steara/ WET TROT «#0 apeara)): , 
ie jS-No. (31. |UIDB Number (4.a0g.4F.! im.) dim.) 
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ANWE CY -L-/ CF, ofA - A 
FIRST INFORMATION REPORT 

(Under Section 154 of Cr. P.C) 

1. State District Police Station Year 

Maharashtra Aurangabad Varod Bazaar 2019 

Rural 

FIR No Date Time 

169/2020 22/07/2019 20.21 Ars 

2. Sr. Acts Sections 

No 

i. Indian Penal Code 277, 278, 284, 34 

ii. Scheduled Castes 3(1)(c)(x) 
and Scheduled 3(2)(va)(v) 
Tribes (Prevention of 

Atrocities) Act, 1989 

3. a. Occurrence of the offence 

Date from: 25/8/2017 Dateto 22/7/2019 

Time from: 12.00 hrs Time to 20.04 hrs 

b. Information received at Date: 22/7/2019 

Police Station Time: 20.04 hrs 

c. General Diary reference No: 0026/2019 

Entry Time: 20.04 hrs 

4. Type of Information: 

Written/Oral: Written 

5. a. Place of Occurrence (a) Direction and distance 

from police station 

7 km from police station towards south

1981
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b. Address 

Village Pathri Area, in Gat No 144 

c. In case of outside limit of this police station, 

then 

Name of Police Station: 

District: 

Complainant/Informant: 

a. Name: Sheshrao Gyanuji Jadhav 

b. Father’s/Husband’s Name: - 

c. Date/Year of Birth: 1954 

d. Nationality: Indian 

e. U.I.D. No: 

f. Passport No 
Date of Issue 
Place of Issue 

g. ID Details (Ration Card, Voter ID, Passport, UID 
No, Driving License 

h. Address: 

Sr. Type of Address 

No Address 

1. Present Village Pathri, Varod Bazar, 

Aurangabad, Rural 

2. Permanent Village Pathri, Varod Bazar, 

Aurangabad, Rural 

i. Occupation:

1982



j. Phone No. 
Mobile No. 

77- oO 

Details of Known/Suspected/Unknown accused with 

their full particulars: 

Sr. 

No 

Name 

1. Dwarkadas 

Yashwantrao 

Bansod 

? Yogesh Bansod 

3 Varun Bansod 

Alias Address 

Pathri, Varod Bazar, 

Aurangabad, Rural 

Pathri, Varod Bazar, 
Aurangabad, Rural 

Pathri, Varod Bazar, 

Aurangabad, Rural 

Attach separate sheet if necessary. 

Physical features, 

of the suspect: 

deformities and other details 

Se 

| x 

Date/Yea | Buil 

r of Birth |d 

Heigh 

tin 

CMS 

Complexio | Identificatio 

n n marks 

1 2 3 4 5 6 

Deformities/ Teeth 

peculiarities 

Hair Habits | Dress 

Habits 

Eye 

rd 8 10 11 12 

—y
 

1983
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Languages/ Place of 

Dialect Burn Leucederma | Mole Scar Tattoo 

mark 

13 14 15 16 17. | +18 

These fields will be entered only if complainant/ 

informant give any one or more particulars 

about the suspect. This will be used only for the 

purpose of preliminary retrieval to assist IO. 

A database created will subsequently link one 

suspect in several cases, if any. 

A comprehensive and complete data on all fields 

will again be prepared when any accused is 

arrested irrespective of previous suspicion. 

8. Reasons for delay in reporting by the 

complainant: 

9. Particulars of properties stolen/involved 

(Attach separate sheet if necessary)

1984
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10. Total value of properties stolen/involved: 

= 

11. Inquest Report/U.D. Case No if any: 

12. FIR Contents (Attach separate sheet if required) 

I am Sheshrao Gyanuji Jadhav, age 65 years, 

caste-Mahar, occupation-agriculture, staying 

at Pathri, Taluka-Fulampbri, District- 

Aurangabad Mobile No 9765688924. 

Personally in Police Station Vadod Bazaar as 

per the order of District Sessions & Special 

Magistrate Court 3'? Aurangabad by way of 

producing the original copy under section 

156(3) of Cr. P.C. saying that I am staying at 

the above address and doing agricultural work 

Iam managing my subsistence. In Pathri Area 

I have 1H 34Are ancestral land in Gat No 140 

and 141. in neighbourhood’ there _ is

1985
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agricultural land of other relatives. In my 

neighbourhood in year 2014 in Gat No 144 out 

of 8 hectors of lands six hectors of land was 

purchased by Dwarkadas Yashwantrao 

Pathrikar, Chairman Mitra Sadhana Shikshan 

Prasarak Mandal and two hectors land was 

purchased by Dwarkadas Yashwantrao 

Pathrikar Chairman of Foster Development 

Aurangabad. 

On 15/8/2017 while my doing agriculture in 

Gat No 140 there Dwarkadas Yashwantrao 

Bansod (Pathrikar) had come and said to me 

that you give your agricultural land to us. On 

that I said to him that you do not try to grab 

our source of subsistence from us. Similarly 

such demand was made by him to Bhagwan 

Shankar Suradkar, Ganesh Bhagwan Jadhav, 

Sanjay Khandu Navgire. But we ail had 

opposed to that. After two months Yogesh 

Uttam Bansod had again started insisting for 

taking our lands. Thereafter at 12.00 noon on 

1/1/2018 Dwarkadas Yashwantrao Bansod

1986



7 [-G 

had dropped tanker of Smelly chemicals in Gat 

No 144 due to which in all nearby farms the 

bad smell was coming hence we all farmers 

jointly met Dwarkadas Yashwantrao Bansod 

and Varun Bansod and requested them that 

please do not drop such smelly chemicals tank 

to the farm due to which we are getting 

trouble of Nausea, vomiting, shortness of 

breath and headache. But those people 

continued to dump chemical tankers into the 

fields without any consideration for our health 

or the farmland. Therefore, till today, 

chemicals have seeped into the soil of our 

plots no. 123, 124, 143, 139, 141, 142, 140 

and have contaminated the water in the wells. 

Due to unknowingly drinking the contaminated 

water, our health and that of our domestic 

animals have deteriorated. Since then, all the 

farmers and their families have fallen ill and 

are undergoing medical treatment. 

I and my neighbours in Gat No 123, 124, 143, 

139, 141, 142, 140 the farmers belong to

1987
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Mahar caste which is known to Dwarkadas 

Yashwantrao Bansod, Yogesh Bansod and 

Varun Bansod. In spite of that for grabbing our 

lands and with an intension of causing loss to 

our health by way of dropping chemical 

tankers in Gat No 144 they have caused loss to 

our agricultural land and our health. On 

2/9/2018 we all farmers got troubled by 

sickness and we came together in Gat No 143. 

At that time Dwarkadas Yashwantrao Bansod 

had come there and said to us that we have 

done experiment of chemical on you so at least 

now give your lands to me. 

The Pollution Control Board has given report 

that the water of the well is detrimental for the 

health. We all have opposed and in this regard 

we have asked for relief before District & 

Sessions Judge & Special Magistrate Court 

Aurangabad and as the Court has given order 

for registering the offence hence the complaint 

is being given.

1988



13. 

14. 

15. 

TIL 

My above typed statement is read before me 

and it is true and correct as told by me. 

Action taken: Since the above report reveals 

commission of offences at Item No.2 

registered the case and took up _ the 

investigation/directed Vishal Vasant Rank 

Dy. SP to take up the investigation/ Refused 

Investigation/Transferred to Police Station 

—____ on point of jurisdiction. 

FIR read over to the complainant/informant 

who admitted to be correctly recorded and a 

copy given to the complainant/informant 

free of cost. 

Signature/Thumb Impression of Sign 

Complainant/Informant 

Date and time of despatch to aa 

the Court

1989
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Signature of Officer-in-Charge of Police Station 

Name : Satyajeet Sudhakar Taitwade 

Police Station : - 

Rank : Inspector 

No : DGPSSTM8306

1990
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4 CRIME DETAILS FORM 
| BSC Teeal/ TRUM aasihae AAAI 

Tea: wer. Raat TT ae. afte war . | Sra 5 

Act and Sections : 

afte ae = 

The Place of Occurrence shown by : wet foam crafeonerd :- = Wiival 
a Plt ather’s/Husband’s Name‘ 
NOM Aaah Ma Sa wae: SESE 

~ Addtes:...... as easudiggsseea : 
mT Reg. > RAR 

TYPE OF CRIME (Ail including M.0.Crime) : 
TpsuraT eR ( Rate wd Text ae ) 

(D act Head : “ 

“Goek Caeatng of Mahor Head -.......... Mr earenesiee 
Ware site anit = 
(iii} * Method {s) :- 

Wet :- 

(iv) * Conveyances used : 
ae art a 

(v) * Character assumed : . = 
aeet deine j Seteht ara :- 

(vi) * Language/ S. Lang.. Used : 
aperetelt et f leit Tat :- 

{vit) * Special Feature-l : ........ <= 

festa afd - 9 

(viii) * Special Feature-2 : .........160++ 
fasta Sfired - 2 :- 

Peererrerrretrrrrterrirrirriiirrrr ri rirererrr Teer ere terre tener 

(ix) * Special Feature-3 +... esssrssseseen sions 
fasta area - 3 - 

ae 
iT r a 

EX Ws) 
UR wee Xi junsnsssenanqaceensaas

 ras aeee 

(9) Type of Place 0 courrence : cit ase seat AaLT aR 

(xi) Type of Property Involved (4 Types) : (Major head of the Property to be filled) 
atenta oemritd FAT 

rere Pretrriet oro eo ere erro eh eke 
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CRIME DETAILS FORM 

State Maharashtra 

District /|: Aurangabad 

Police Station :|Vadod Bazaar 

FIR/Proceeding/ G.D. 

No 

330/2018 

Year 2018 

Date 1/11/2018 

Act and Sections 

The place of 

occurrence shown by 

Name Bhagwan Suradkar 

Father/Husband’s 

name 

Shankar Suradkar 

| Address : | Village-Pathri, 

Taluka-Fulambri 

1995



Type of Crime (All 

including M.O. Crime) 

$(-f 

i. |Major Head 

ii. | Classification of 

Major head 

fii | Method (s) 

iv. | Conveyance used 

v. | Character 

assumed 

vi. | Language/s 

tongue used 

vii | Special features 1 

Special features 2 

Special features 3 

1996
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viii | Type of place of}: |In Pathri Area, in Gat No 

occurrence 123 

ix. | Type of property 

involved (4. types) 

Major head of the 

property to be listed 

1. 

2. 

3. 

4 

5. Particulars of the victims (Attach separate sheet if 

required) 

Sr
. 

N
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Motive of crime 

By way of making water contaminated to 

cause danger to the lives. 

Details of properties stolen/involved (use 

appropriate prescribed form(s) and attach. 

Date and time of visit to the place of 

occurrence: 

Date 8/10/2019 time at 18.10 to 20.15 hrs 

Description of place of Occurrence:

1997
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We, the above mentioned Panch, were 

summoned by S.P.N. A.S. Patil, Assistant 

Police Inspector, Police Station, Vadod Bazar, 

Pathri Shivarat, Farm Group No. 123 and 

informed that the incident in application 

number 17/18 at Police Station, Vadod Bazar 

has to be investigated, but we have been 

informed that we should appear in person and 

investigate the situation as it appears. We 

have agreed to appear as the Panch, and the 

investigation was conducted as follows: 

Witness Sanjay Khandu Navgire, a resident of 

Pathri, Taluka-Phulambri, was present at the 

scene and briefly narrated the facts that 

Dwarkadas Yashwantrao Bansod had filed a 

complaint under the Scheduled Castes 

Prevention Act for conniving and endangering 

life by contaminating drinking water with

1998
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casteist sentiments. The incident was shown as 

follows: 

Looking at the incident site, it is the farm of 

Bhagwan Shankar Suradkar in farm group no. 

123 in Pathri Shivara and since spent wash 

was seen lying in it, in the presence of two 

arbitrs, the layer of spent wash on the farm 

land was placed in a plastic jar and the soil 

mixed with the spent wash from the farm land 

was placed in a white bag. The plain soil from 

the farm land was placed in a white bag and a 

seal was affixed on the spot where the 

panchayats' signature was written and kept 

separately for CA inspection. Also, water was 

taken from the well of Bhagwan Shankar 

Suradkar in farm group no. 123 in a five-liter 

green can and the water from the well of 

Sanjay Khandu Navgire in farm group no. 123, 

approximately 200 meters from the well, was

1999



10. 

@ ype 

taken in a white five-liter can and the labels of 

the Panch's friends were put on it, sealed with 

lacquer and sent to the regional laboratory in 

Aurangabad. No crops are visible in the said 

farm, but the boundary of the said incident site 

is as follows: Sanjay Khandu Navgire's farm in 

the east, Foster Development and “Mitra 

Sadhana's farm in the west, Subhash Devidas 

Jadhav's farm in the south and Manohar 

Jadhav's farm in the north. 

While conducting the Panchnama of the said 

incident site, we, the Panch, were present from 

the beginning to the end, which, according to 

our observation and statement, is correct and 

true. 

Sketch/Map of the place of occurrence (Attach 

Sketch/Map with legends’ separately) if 

needed.

2000



11. 

12. 

8 J- 

If to scale, indicate so. May be certified and 

signed by witnesses, if required. 

Whether the  Sketch/Map prepared by 

draftman? 

Yes/No 

Description of physical evidence from the 

scene of crime for the property 

recovered/seized for the purpose of 

investigation: 

1. Witness Name Laxman Yadavrao Shinde age 

45 years, occupation-koshti 

Address Staying at High Court area, 

Aurangabad Mobile No 

9923281506 

2. Witness Name Shri Rangnath Balaji Hapat, 

age 45, occupation-agriculture 

Address Staying at Village-Paithri, 

Taluka-Fulambri Mobile No 

9765416286

2001



Date:20/11/2018 

Place: Lavle 

6 J-#H 

Signature of Investigation Officer 

Name A.S. Patil 

Rank Asst Police Inspector 

Police Station Vadod 

Bazaar

2002
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Dated 5/8/2019 

TO 

Manager 

State Bank Kumbhefal 

Taluka & Dist Aurangabad 

Sub:Police Station Vadod Bazar Crime Reg. No 

169/2019 under section 277, 278, 284, 34 of 

Indian Penal Code with sec 3(1){C)(X), 

3(2)(V), (Va) of Scheduled Castes & Tribes 

Atrocities Act 2015 for doing’ seizure 

Panchanama for getting two arbiters as Govt 

Arbiter. 

Sir, 

With reference to the above this is to submit that 

on 22/7/2019 as per the complaint given by the 

complainant named Sheshrao Gyanuji Jadhav, age 

65 years, staying at Pathri, Taluka-Fulambri, 

District-Aurangabad as stated in the above subject 

the offence is registered and for investigation of the 

same a Panchanama is to be made. Hence for

2005
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doing the Panchanama it is requested to give to 

Govt Arbiters 

Regards, 

SD 

S.S. Rodge 

Vachak sub-Inspector 

Sub-Div Police Officer 

Aurangabad Rural Office

2006
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HOUSE/PROPERTY SEARCH & SEIZURI FORM - 

EAS TIA AeTae MeL a shen der 
(Search/Production/Recovery U/s 165 CrPC) 7 

Lt 9&4 Sara eee Beel/ Tea Prasat) 
Sian les] 4 

|. State..MAHA..._ Dist..A’BAD...P.S. ACoA Gin/Proceeding/G.D.No. . Year. —Date.24 J>22019 
Uo + ATE Pret; aia «| GL. Uigeht war a. / mR a. Di ana 

2, Actsand Sections 2p. 23% 298, 284.44 onehA Ge F--3U) CCX) “12D 
Cot]. st. %. TG: tty - So1tT 

3. *Nature of property seized/Recoved : Stolen/Unclaimed/Unlawful prossession/Invol ved/Intestate. 
ana asteat | Prarie aerartd pred: otfien teeh ¢ dart / danasiz arn / aienfa  qeqoenfrars 

ay FACE AE Oo TF ap -ysEG} 
seneseets 4) Fe eT ee eres vccncnc dicts rarsecvastmireperrrssant oe eauavangritunesane steatlancadtetatecnFadbicctgrecaes 

e “) (a) Place from where acs Sha). Se DEA ma [ebb rere shot Lm 
dupa aca arelt 7 ova Praae Al am - 

(b) Description of the place of seizure/recovery : - ... Oo a ay 

aden j ora edema send avin yada a dactesavauavessae a oR AAS 

5. Person form whom siezed - (ating ora del) - ° 

*Professional Receiver of Stolen Property : - Yes/No. .A} 0 
andra at ser Frayarét 
Name | - ...... shure c=. Father's/Hushand's Name : ..3-M. AGRI GMa Sex oe oa a 

aaa aa : 

‘eo > oe ie seas e sa Oa a Aches aa wisa Slim. neAge ee 

6. Acton taken/recommended for disposal property : - ... 
alae ate retarted) ese fiers j crete ora 

property 
HeTEr Sem ceeorarl deta Brora | weet ardardél -- Es 

g Identification repuired :- Yes NG. 2 ccccccssecerenmeecerenttteteneeeeenses Fc ecvxsnenta- neal gurensongeymanane vvoreossceneeeesage 

‘ ) gia ceard) amet ara Fropsret 

9, Details of propertie seized/recovered (Use prescribed form (8) and attach) : 

oe ae Ce ee 

(1) (Attaeb separate sheet, if segues) 

(2)... 
10. Ci rcumstances/Grounds are seizur aliN 

seh with pao pee “esac” er i‘ Se rae ee 

I. The aboce mentioned properties were seized in accordance with the provisions of law in of the 

below said witnesses** and a copy of the seizure memo was given to the person/the occupant of the place 

from whom seized. 

AR RT ona se clea een wae arMeardin meas aA wHeTATT ae, 4% soi aah srr get Rass ATT 

Wa RICA STA PN TARYN TTA SOTA aT.
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12. The following properties were packed and/of sealed and the Signature of the below said wiinesses ob! thereon or on the body of the property. = 
SEG TT RS so / Fr ete eaewae anel anf erat er eta gion ereerctom ween dwura one, Sr.No. 

Property/memm 

fot) 
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13, property seized : {a) Date toa. types (b) Time: 1470.2 to wh & LOD. ore il eer - mie OF | OR] Lats wa a 

S Baeaata: pteg she sea e aah or “nee ~oTRL Rag Pee § 
bo AE aren SAL FERIA: trac, GO 

: EZ. RATA Name and Siynaturé6f Investigation Officer 15 Brean apm .... Gyr, oP arora "él Rais: Che] Lolo ce } Nane “Sh. feeaney” SER es a 
One Rane... BoD... B.No.if any oo... 16. WTS et cia det aol wl . Tea SAGE 2731 AYE Signature renee lalh rc. setaeeeaneepeaces PHCE © o.eajonses tcacircl.. Dales... ge... o : Peer nia fg | 201g, 

** In case the property is seized from such a place that no receipt is required to be given to any body this portion of the sentence should be struck off. 
* arent charac teardtoneeraerer et an oma woe at ran oc, & ane cies era,
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HOUSE PROPERTY SEARCH & SEIZURE FORM 

(Search/Production/Recovery U/S 165 of Cr. P.C) 

State : Maharashtra 

District : Aurangabad 

Police Station : Vadod Bazar 

FIR/Proceeding/GD : 1169/2019 

No 

Year : 2019 

Date > 22/7/2019 

Act and Sections : section 277, 278, 

284, 34 of Indian 

Penal Code with sec 

3(1)(C)(X), — 33(2)(V), 

(Va) of Scheduled 

Castes & Tribes 

Atrocities Act 2015 

Nature of Property : -~- 

seized/Recovered/ 

Stolen/Unclaimed/ 

Unlawful 

possession/ 

Involved/Interstate

2009



Name & Address of : 

accused 

a. Place from 

where 

seized/recovered 

b. Description of : 

the place of 

sejzure/ 

recovery 

Person from whom 

seized & 

professional 

receiver of stolen 

property: Yes/No 

Name 

Father/Husband 

Name 

SS -B 

Dwarkadas Bansod & 

Other two. all are 

staying at Pathri, 

Taluka-Fulambri 

District-Aurangabad 

From Radico Co 

Shendra MIDC, Taluka 

& District-Jalgaon 

From the area of 

Radico Company 

Sripad 

Govindrao Patil

2010



Sex 

Age 

Occupation 

Address 

Action taken, 

recommended for 

disposal of 

perishable property 

Action taken, 

recommended for 

keeping of valuable 

property 

Identification 

required Yes/No 

QS—C. 

Male 

60 years 

GM (HR) Admin 

C/O Quarter No A2, 

Radico Co, Radico 

Colony MIDC 

Shendra, Taluka & 

District-Jalgaon 

Sent for CA Testing 

Yes 

Details of properties seized/recovered (Use 

prescribed form(s) and attach)

2011



10. 

11 

12 

Crp 

1 Attached separate sheet if required 

2 

The above mentioned properties were seized 

for getting CA Test Report. 

The above mentioned properties were seized 

in accordance with the provisions of law in the 

presence of the below said witnesses** and a 

copy of the seizure memo was given to the 

person/the occupant of the place from whom 

seized. 

The following properties were packed and/or 

scaled the signature of the below § said 

witnesses obtained thereon or on the body of 

the property 

Sr. Property 

No 

1 3 From Radico Company coming out 

sample of the blackish coloured 

Spent Wash each in 1 litre plastic 

bottle.

2012



BSE 

2 3 From Radico Company coming out 

sample of the blackish coloured 

Press Mud based  bio-compost 

sample each in 1 kg plastic bag. 

6 Total six samples using seal of 

police station Karmad have sealed 

in presence of the arbiters. 

13 Property seized 

a. Date > 5/8/2019 

b. Time : 14.00 to 16.00 

14 Names of arbiters 

1 Ishwar Gangadhar Shelke, age 32, 

service-Manager, Maharashtra Rural Bank, 

Karmad Branch, Talujka &  District- 

Aurangabad mobile No 9923014569

2013



Po~ pe 
2 Gajanan Vitabhukranv Devpadhye, age 53, 

service-Record Keeper, SBI Br Kumbhefal, 

staying in House No 3, Vishranti Nagar, 

Aurangabad Mobile No 9420265580 

15 Specimen of : Dated 5/8/2019 

Stamp 

16 Sign from whom it : 

is seized 

Signature of Investigation Officer 

Name: Dr. Vishal Nehul - SDPO 

Rank: 

Place: Aurangabad Rural

2014
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go-h 

Police Journal No Dated 5/8/2019 

Vadod Bazaar Police Station Offence under section 

277, 278, 284, 34 of Indian Penal Code with sec 

3(1)(C)(X), 3(2)(V), (Va) of Scheduled Castes & 

Tribes Atrocities Act 2015 

Complainant : Sheshrao Gyanuji Jadhav, age 65 

Occupation-Agriculture, staying at 

Pathri Taluka-Fulambri, District- 

Aurangabad 

Accused : Dwarkadas Bansod and other 2 ail 

are staying at Pathri Taluka- 

Fulambri, District-Aurangabad 

List of the items seized by Dr. Vishal Nehul, SDPO 

Aurangabad Rural at Radico Company on 5/8/2019 

in presence of two arbiters: 

Sr. From whom | Detailed description | Nos., Value 

No of | and where of the seized items | size, of the 

seized | seized weight items 

items or 

measure 

of items 

2016



J 

a At Radico A sample of black 3 00 

Company spent wash coming 

from Sripad | out of the 

Govindrao production process 

Patil at Radico Company, 

in 1 liter plastic 

bottles each. 

Ps --do-- Samples of press 3 i 00 

mud based bio- 

compost produced 

from the production 

process at Radico 

Company, each 

weighing 

approximately 1 kg, 

were taken in 

plastic bags and 

sealed in paper 

bags. 

Property of No 60/19 Dt. 5/8/2019 

This property for CA testing deposited in CA 

Office vide Outward No 2046/2019 on 

9/8/2019. 

Dr. Vishal Nehul 

SDPO, Aurangabad, Rural 

Outward No 2019/Vidhi-Dand/ 

KV-Tahsil Office Fulambri 

Dated 23/7/2019 

2017
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67h 

To 

Sub-Divisional Police Officer 

Sub-Division, Aurangabad (Rural) 

Sub: For getting arbiters for doing Panchanama of 

the occurrence spot 

Ref: Your letter Outward No AGUV/Gunhe- 

Tapas/2019-1804 dated 23/7/2019 

Regarding above in view of the reference letter it is 

being informed that as per Police Station Vadod 

Bazar Crime Reg. No 169/2019 the offence is 

registered wherein appointment of two Government 

Employees is being made as Govt Arbiters. 

For this purpose appointment of Shri Misal RS Clerk 

Taluka Agri. Officer Office Fulambri and Bighot HP 

Nimatanandar Land Record Office Fulambri is 

appointed as arbiter. In this regard by way of 

remaining present the action is to be taken. 

SD

2019



Executive Magistrate = 

Fulambri 

Copy to: 

1. By giving a copy to Shri Misal RS Clerk Taluka Agri. 

Officer Office Fulambri is being informed that you 

should contact Sub-Divisional Police Officer 

Aurangabad Rural and should remain present in this 

work Mobile 9764621588 

Bighot HP Nimatanandar Land Record Office Fulambri 

Bighot HP Nimatanandar Land Record Office Fulambri 

he is being informed to contact Sub-Divisional Police 

Officer Aurangabad Rural and should remain present in 

this work Mobile 7719044700 

SD 

Executive Magistrate 

Fulambri

2020
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NIS4 
Police Journal No Dated 23/7/2019 

Vadod Bazaar Police Station Offence under section 

277, 278, 284, 34 of Indian Penal Code with sec 

3(1)(C)(X), 3(2)(V), (Va) of Scheduled Castes & 

Tribes Atrocities Act 2015 

Complainant : Sheshrao Gyanuji Jadhav, age 65 

Occupation-Agriculture, staying at 

Pathri Taluka-Fulambri, District- 

Aurangabad 

Accused : Dwarkadas Bansod and other 2 all 

are staying at Pathri Taluka- 

Fulambri, District-Aurangabad 
- 

List of the items seized by Dr. Vishal Nehul, SDPO 

Aurangabad Rural at Radico Company) on 

23/7/2019 in presence of two arbiters: 

Sr. From whom | Detailed description | Nos., Value 

No of | and where of the seized items | size, of the 

seized | seized weight items 

items or 

measure 

of items 

lo From A sample of soil in 1 00 

occurrence farm of Sheshrao 

2023



spot Village 

Pathri area 

in presence 

of arbiters 

Gyanuji Jadhav in 

Gat No 140 

normally of 1 kg 

weight in one 

plastic bag 

‘Total 20 00 

2 Property of 

No 59/19 

Dt. 

23/7/2019 

Samples of press 3 00 

mud based bio- 

compost produced 

from the production 

process at Radico 

Company, each 

weighing 

approximately 1 kg, 

were taken in 

plastic bags and 

sealed in paper 

bags. 

9/8/2019. 

This property for CA testing deposited in CA 

Office vide Outward No 2046/2019 on 

Police Journal No I[7Sk dated 23/7/2019 

Vadod Bazaar Police Station Offence under section 277, 

278, 284, 34 of Indian Penal Code with sec 3(1)(C)(X),

2024



29-¢. 

3(2)(V), (Va) of Scheduled Castes & Tribes Atrocities Act 

2015 

Complainant 

Accused 

Sheshrao Gyanuji Jadhav, age 65 

Occupation-Agriculture, staying at 

Pathri Taluka-Fulambri, District- 

Aurangabad 

Dwarkadas Bansod and other 2 all 

are staying at Pathri Taluka- 

Fulambri, District-Aurangabad 

List of the items seized by Dr. Vishal Nehul, SDPO 

Aurangabad R ural at Radico Company-= on 

23/7/2019 in presence of two arbiters: 

Sr. From whom 

No of | and where 

seized | seized 

items 

Detailed description Nos., Value 

of the seized items size, of the 

weight or | items 

measure 

of items 

7 From 

occurrence 

spot of 

village Pathri 

in presence 

of the 

arbiters 

In farm of Gat No 144 | 3 00 

of Dwarkadas Bansod 

3 samples of well 

water in 1 plastic 

bottle of 1 liter each 

2025



8 | --qlo-- In farm of Gat No 141 [3 |oo | 

of Sheshrao Gyanuji 

Jadhav 3 samples of 

well water in 1 plastic 

bottle of 1 liter each 

--do-- In farm of Gat No 141] 1 ele) 

of Sheshrao Gyanuji 

Jadhav 3 samples of 

soil in 1 plastic bottle 

of 1 kg each 

2026
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VV ZS 7 
Police Journal No Dated 23/7/2019 

Vadod Bazaar Police Station Offence under section 

277, 278, 284, 34 of Indian Penal Code with sec 

3(1)(C)(X), 3(2)(V), (Va) of Scheduled Castes & 

Tribes Atrocities Act 2015 

Complainant : Sheshrao Gyanuji Jadhav, age 65 

Occupation-Agriculture, staying at 

Pathri Taluka-Fulambri, District- 

Aurangabad 

Accused : Dwarkadas Bansod and other 2 all 

are staying at Pathri Taluka- 

Fulambri, District-Aurangabad 

List of the items seized by Dr. Vishal Nehul, SDPO 

Aurangabad Rural at Radico Company = on 

23/7/2019 in presence of two arbiters: 

Sr. From whom Detailed description Nos., Value 

No of | and where of the seized items size, of the 

seized | seized weight or | items 

items measure 

of items 

4 From Samples of water in 3 00 

occurrence weil 3 Nos. from farm 

spot of of Sanjay Khandu 

village Pathri | Navgire in Gat No 123 

in presence in plastic bottle of 1 

2029



A — Ps 

of the liter each — 

arbiters 

5 --do-- Sample of soil in farm | 1 00 

of Sanjay Khandu 

Navgire in Gat No 123 

in plastic bag of 

normally 1 kg weight 

6 --do-- Sample of soil in farm | 1 00 

of Dwarkadas Bansod 

in Gat No 123 in 

plastic bag of 

normally 1 kg weight 

2030
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\] 15% 
Police Journal No Dated 23/7/2019 

Vadod Bazaar Police Station Offence under section 

277, 278, 284, 34 of Indian Penal Code with sec 

3(1)(C)(X), 3(2)(V), (Va) of Scheduled Castes & 

Tribes Atrocities Act 2015 

Complainant : Sheshrao Gyanuji Jadhav, age 65 

Occupation-Agriculture, staying at 

Pathri Taluka-Fulambri, District- 

Aurangabad 

Accused : Dwarkadas Bansod and other 2 all 

are staying at Pathri Taluka- 

Fulambri, District-Aurangabad 

List of the items seized by Dr. Vishal Nehul, SDPO 

Aurangabad Rural at Radico Company on 23/7/2019 in 

presence of two arbiters: 

‘Sr. |Fromwhom_ | Detailed description Nos., Value 

No of | and where of the seized items size, of the 

seized | seized weight or | items 

items measure 

of items 

1 ~ | From Samples 3 Nos. of 3 00 

occurrence blackish water in farm 

spot of village | of Bhagwant Shankar 

Pathri in Suradkar in Gat No 123 

presence of in plastic bottle of 1 liter 

the arbiters each 

2031



4I-D 

~=-do-- Sample of soil in farm 1 00 

of Bhagwant Shankar 

Suradkar in Gat No 123 

in plastic bag of 1 liter 

--do-- Samples 3 Nos. of 3 00 

blackish water in farm 

of Bhaqwant Shankar 

Suradkar in Gat No 123 

in plastic bottle of 1 liter 

each 

2032
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q3- A 

9 100 Sample of soil from the farm of Sheshrao 

Gyanuji Jadhav in Gat No 141 in plastic 

bag of around 1 kg 

10 tele) Sample of soil from the farm of Sheshrao 

Gyanuji Jadhav in Gat No 140 in plastic 

bag of around 1 kg 

Date and time of 23/7/2019 at 12.30 to 17.00 

Panchanama 

Names of Arbiters: 

1. Vinayak Bhagwantrao = Shingare, age 57 yrs, 

Occupation-Service in office of Headquarter Asst Land 

Record, Fulambri, staying in Adarsh Nagar, Fulambri, 

Mobile No 9422717196 

Ravindra Gangadhar Misal, age 35 years, Occupation- 

Service Clerk, Office of Taluka Agricultural Officer 

Fulambri, Staying at Plot No 46, Mayur Park, 

Aurangabad Mobile No 9764621588 

Date 23/7/2019
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ABS-C 

Description of Physical evidence from the scene of 

crime for the property recovered/seized for the 

purpose of investigation: 

1 Rs.0/- Three samples of blackish water in lake 

from the farm in Gat No 123 of 

Bhagwan Shankar Suradkar in plastic 

bottles of 1 liter each 

2 Rs.0O/- The sample of soil from the farm in Gat 

No 123 of Bhagwan Shankar Suradkar 

in plastic bag of 1 kg 

3 Rs.0/- Three samples of water in well from the 

farm in Gat No 123 of Bhagwan 

Shankar Suradkar in plastic bottles of 1 

liter each 

4 Rs.0/- Three samples of water in well from the 

farm in Gat No 123 of Sanjay Khandu 

Navgire in plastic bottles of 1 liter each 

5 Rs.0/- The sample of soil from the farm in Gat
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No 123 of Sanjay Khandu Navgire in 

plastic bag of 1 kg 

6 Rs.0/- The sample of soil from the farm in Gat 

No 144 of Dwarkadas Bansod in plastic 

bag of 1 kg 

7 Rs.O/- Three samples of water in well from the 

farm in Gat No 144 of Dwarkadas 

Bansod in plastic bottles of 1 liter each 

8 Rs.0/- Three samples of water in well from the 

farm in Gat No 141 of Sheshrao Gyanuji 

Jadhav in plastic bottles of 1 liter each
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Description of the place of occurrence (Contd) : 
geTen arta abt (qs aeq) : 

abe bese ere tense arensnesbantererre errr ere tr tr Try TEPeaE aes Ree eee Ce ee eee 

ers Ce ee es oe errs eo ee ee ees 

seas peegaeeneeaaeteneerecheneesaceseserseesaience eee bee PrreTr ire) deena eee eer ery ee eer Sewer 

weneateeeseeenttera hanes 
i. 

Ce eer errr) OU PE ee ee ee PC ce eee eres 

oe ee er CO Pee ee Cee ee ere 

POSSE RS RR REE ER Re ee Perret yy bbbe bene ee. ee es 

PERSE RR wa essa dee Settee rere 

Pee eee ee eer Febbire ogg eta opie gt wes, Porrreragma baad tee 

eaweee sheer SOG SSE ES eee sete Per rerr rere rr Sree Cem e eR e 

ee eee re ry CO eee ere) aoe Pe bbe ree 

CO ee eee res Pree rrr rr erie rrr) 
Drmantea bake ee ee ee res 

Peer er er eer ee eee ers ee ee eee ere rer ee Tre ey ee ere re See er er S44 e Ree 

eee er re See RRO Rae errr 

ceeetersaee Perret rrr ra ere ra CO eee WEE ee oe 

SURE EE RR ERE ee errr rrrrrrrr sy Sr terry ry eo ete er er sr ey 

rere eer re rer er ee rere Peer ere Serr. errr ee rr 

Se rr or errewewees eee eer Tiree tree serra Ce ee Se eer eer 6 i 

weaneeaaee oneeeeeo Se eer rer vheeerrree ee 

deers n be eh er ery Se ee ee ea 

cae Deeb tet be teeter ere 

saucer eeepaaegaee 

Teere err errs) Ce 

See eae eee oe deere abaer SEO OSC ICoORE 

errr ery 

senna cCetbeeresenee nea beet ewere 

Pree ere ere ree errr Tere et aac sper eee eee eres 

ee ee ee en 

TIPT Tree eer rr ee eee rere erry (renee ee cee he eee eee eee ee ead pp eee 

SPR RoR a pea eee Cea e eRe bed beg CE beeps eee eRe ee ep eee errr rer Tere Tei yy 

SSaSen bed ere ree sores ere eee 

revere rirrer irr iry: POSSE P PERRO AER AE POE Bae 

Sor eerie 
-* 

$e babe Pereeree Tce er errr rere err ee ere rr eer 

eer rere Ts PererIeeer errr rrr eee ee ey eee rere ere 

rere Seer re Tee Te Tee 

seereeeee (COMINUE..... 

eee Cees ere See Prise Teer eee ee TR PReSeeR Ee HEE 

ee erry wenn neeree rane Dente ee eS ES RES EE ERR EERE REE
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Description of the place of occurrence (Contd) : 
resem ahd ash (ye we) :- 

~ 

ae es ea eid 
Beepeeaneeee 

\A4 Ne BATS 

i TU ey bl iatarl 
Piste came ee A 

: 

eee 

ee Beare a 
aS Sune Ss 

fk Le i mee Bee “Fae. 
pee ath 

Ne... “cot galt eS o-] 

err a rere oi eee J 
Sie ae fore we ee ee ‘tone aT 

BEST San a tint Part d - a 514 

ee vase “aan 

“sti = aa "4 Me meer grt Tate “SE Ru) oXSTEE Te 

st aT Bikey FS re" as arr Sepaae ) 

aie) goles “wey “Peary ay 
ees “RT 

Pererererrer ere Teer re errr etre etree eee er Ce Creer ret cere eee Serer re Cee eee eee eT eer eer re er eee eee er rr er er 

auvhibe op baste ntebnanvienntntee eae stb sos eeecnere seeeserescteenoereseecoteausceuecea Mgesessacsesestegeeeeess ceteeeeeeeereee (COMLITME,..... 
Ty, i 

-
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~ (@ipe pole eke Iie 
Leen a tee be ph STE 

__froreie~ bist eae. a see 
«igo dle Ther sees 

, dc en oe 
Och ON 4128 Se 

wi Pees bas 
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Particulars of the victims (Attach separate sheet, if required) :- F adhn aesitet ( aren areca Raa BITE witeraq} :- 
& Str.do. Full name Date/ Yeas Sex Nationality Religton Whether Occupation Address Injury: M&ans an Fpl aig of Birth in westara ud SC/ST aRTaTa 7m erievous/ AKA ary aide ich Simple = pal sar yaa 

7) Aref 

l 2 3 4 5 6 7 8 9 10 HH 
@ ~~ [ate | At BE Nec ad tye aerisr | | rma aS ae 

Ere ‘ ne. 

® fer |4ea6 Bar pa ret |4e yer” | gnxfiyr wat oa ~ 

2 = seme Pyar fanatiy PGI” (TAT ker gy rape cil. 

Motive of Crime «..... 
Teor ty 

ive of Crime “vrrntegennenvnngmeceren notin sermon in net 
Ala shea ta SITIES AMT} 5 aot wah acer 

Details of properties Stolen/Invalved : (Use appropriate prescribed forms (s) and attach; . iden | ofafa seortar aaefie ( ara ET amen a Baa sign) 

UST Taniy aia: 

Sihvereeacas SAAN OST Sree anaes” : pas rey ERA a 

(ga [is Sw 8 oes 21 TR Baer CO ce 
ig aT 

Seiad _ Bi ea” - rue Stet aren 
Bh Ie Ware SAA “ae a re one 

ct] G34 
eee TOAST Ta a STE Res AS H| 
Bi oe aT Eicina Pack aera -_ 

fa) Sey” he eC ae 2 Te es alli ~ = BOT a | ee eee STATS 
nea arama Baraca GAL ae ae SOS 
MG ACoA | sah ol FEgq “Snide of UValyr Asef 
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CRIME DETAILS FORM 
Weare era / Tea Aaa AAAT 

State... VWAHA...Dist. A*BAD...P.S.... wee FIR/Proceeding/G. D. eee S cea VAT ear.. we Date, 2 ete 
qa: mene 40 aren ahem aeupte cafe court a. f appt 34. és hiqaa aria 

ne ete SODA BS ROE SE SET BS BUY Coy EY SEY ay Oe) oa 
BW. BAIT DEY. oere, 

The Place of Occurrence aie by : west fins arate -- 
MAI vidi .. Father’s/Husband's Name : 

f Sr at hail alae aa Wa) iiSad 
Aare: shat vila 

= a, 

Bn SEU Rgee  e ee R eg BE bm recente toed ET ERROR ERS Crees ened CREME epee perpen pat eoed ee POMEL LEUNG pe eeddaedaned Jaga Rona PE RB ASM eee 

TYPE OF CRIME (All including M.O.Crime): 
. ‘) Tpeatn GER ( [EGE ad ht ae} 

ie ieee Beate: ae “gree aor cath saath any 
(ii) cation of Mahor Flead : . 

Gurl sited anita sa 

(iit) * Method (s) :- 
a 

dy, a SORTA GET er gd ar Bretagne 

2 

corre eae rend eM OBS ed sd be ee ed ee ee a eh ld OS A be pe he ea ene en ee eee 

CU eC corm reece aed ida ase acc incal ec SS eSg aaa eo ga ean ca Se e Ea G  canunnneapeen en cansencunannana 
aor med: = 

(v) * Character assumed: ........... iit palate saa tamed apteandealln aE ana gee LST SCT ave eT SY 
eet Gat | detest aaah -- _ 

(vi) * Language? §. Lang. Used soo... tee 
arreret MMT} tell WATT -- a 

(vii) * Special Reames Pviscwancaitencacaaeee 
Prag are} - 9: ~ 

(viii) * Special Femtures2 : usec cee ctscecscareeoaeetnerees 
Fasma alin - 3 = 

(ix) * Special Feature-3 : ... 
fasts dined - 3 - 

x) T of Place of Occurrence 2 oo... pepe ap lh ome Be (2) Dypgof bes ae ae AB 

(xi) Type of Property Involved (4 Types): (Major head of the Property to be filled) 
ain areraerd wane :-
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CRIME DETAILS FORM 

State 

District 

Police Station 

FIR/Proceeding/ G.D. 

No 

Year 

Date 

Act and Sections 

The place of 

occurrence shown by 

Name 

Maharashtra 

: Aurangabad 

: Vadod Bazaar 

169/2019 

: 2018 

22/7/2019 

> Section 277, 278, 

284, 34 of Indian 

Penal Code with sec 

3(1)(C)(X), 3(2)(V), 
(Va) of Scheduled 

Castes & Tribes 

Atrocities Act 2015 

: Sheshrao Gyanuji 

Jadhav, age 65 yrs, 

occupation- 

agriculture, staying 

at Pathri, Taluka- 

Fulambri, Dist.
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Father/Husband’s 

name 

Address 

Type of Crime (All 

including M.O. Crime) 

iii 

vi. 

vii 

Major Head 

Classification of 

Major head 

Method (s) 

Conveyance used 

Character 

assumed 

Language/s 

tongue used 

Special features i 

Special features 2 

Special features 3 

QI 

Aurangabad 

> Gyanuji Jadhav 

From the caste 

feeling to make land 

and water impure 

Leaving chemical 

mixed water in the 

land
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vii Type of place of : Agricultural land and 
i occurrence wells 
Ix. Type of Property : 

involved (4 
types) Major 
head of the 
Property to be 
listed 

1 

2 

3 
A 

Particulars of victims (attach separate sheet, if 
required) 

9
2
 

7
W
 Full Date | Sex Natio | Reli [Whe | Occup ] Addres Injury:Gr Me | name | /Year nality | gion | ther | ation ievance/ | ans of SCc/ simple 

Birth ST 

2 3 4/5 6 7 8 9 10 11 
Shes | 65 M | Bhar Mah | Agri. | At 
hrao | yrs al | atiya ar Pathri, 
Gyan e Taluka 
uji 

Fulam 
Jadh |. 

bri 
av 

Dist. 

Auran 

gabad 

Bhag | 48 M | Bhar Mah | Agri. | At 
wan | yrs al | atiya ar Pathri, 
Shan e Taluka 
kar 

Fulam 
Sura 

bri 
dkar Dist. | 
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Auran 

gabad 

3 | Sanj | 50 M | Bhar Mah | Agri. | At 
ay yrs al | atiya ar Pathri, 
Khan e Taluka 
du Fulam 
Navg bri 
ire Dist. 

Auran 

gabad 

Motive of crime 

Out of caste contaminated feeling to contaminate 
the land and the water. 

Description of the place of occurrence: 

The investigation of Vadod Bazaar Police Station 

Offence under section in the case No. 16919 case 

under section 277, 278, 284, 34 of Indian Penal 

Code with sec 3(1)(C)(X), 3(2)(V), (Va) of 

Scheduled Castes & Tribes Atrocities Act 2015 is 

being done by myself Dr. Vishal Nehal, Sub- 

Divisional Police Officer, Aurangabad Rural. During 

this investigation the Panchanama of the 

occurrence spot is to be made we have appointed
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Government Arbiters named (1) Vinayak 

Bhagwantrao Shingare, office of Headquarter Asst 

Land Record, Fulambri, staying in Adarsh Nagar, 

Fulambri, Ravindra Gangadhar Misal and (2) 

Ravindra Gangadhar Misal, Office of Taluka 

Agricultural Officer Fulambri at the occurrence spot 

in Village-Pathri, Taluka-Fulambri, District- 

Aurangabad. Similarly for taking samples of soil and 

water from the occurrence spot for help made 

available the officer Shri P.H. Pund, Chemical 

Analyser in Forensic Laboratory, Aurangabad and 

A.M. Pathan - Chemical Analyser as helpers. 

Similarly for doing Panchanama of the occurrence 

spot for help we made available the employees of I 

Bike in Sub-Division. 

At the occurrence spot the complainant Sheshrav 

Gyanuji Jadhav is present. We have told in brief the 

history of the occurrence to the arbiters that the 

complainant Sheshrav Gyanuji Jadhav has land in
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Gat No 140, 141 in Pathri area near which there are 

lands of people of community of the complainant in 

Gat No 123, 124, 142, 141, 139. 

The accused in the said crime, Dwarkadas Bansod 

(Pathrikar) and others, dumped a large quantity of 

chemical-laden water from a tanker containing a 

foul-smelling chemical in their plot no. 144 of Pathri 

Shivara on 1/1/2018 at 12.00 pm. The said foul- 

smelling chemical-laden water seeped into the 

ground from the field of accused Dwarkadas Bansod 

in the adjoining areas of the complainant and his 

community group no. 123, 124, 142, 141, 139. 

Along with this, some chemicals were washed into 

the field. Due to this, the said chemical water got 

into the wells of the farmland of the complainant 

and his community and the said water was 

contaminated. Also, the soil in the field got 

contaminated. The said act was done by the 

accused to acquire the land of the complainant and
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other people and on 15/8/2017, while the 

complainant was farming in his block no. 140, the 

accused Dwarkadas Bansod had demanded his 

agricultural land from the complainant. The 

complainant is stating this before the Panchayat. 

After this, the Panchayat agreed to conduct a 

Panchayat of the incident site, and a Panchayat of 

the incident site was conducted before the 

complainant and the Panchayat as follows: 

The place of the incident is being shown by the 

complainant Sheshrao Gyanuji Jadhav himself 

before the panel. The place of the incident is 

located in the village of Pathri, south of the road 

going from Aurangabad to Jalgaon and east of the 

road going from Aurangabad-Jalgaon main highway 

to Pathri to Dongargaon. Adjacent to the road from 

Pathri to Dongargaon, on the east side is the farm 

of accused Dwarkadas Bansod in block No 144 and 

there is a dirt road leading from the Pathri to
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Dongargaon road to block No 144. After going to 

Group No. 144 on the said dirt road, adjacent to 

Group No. 144, on the east side is the farm of 

victim Bhagwan Shankar Suradkar in Group No 123. 

Within Group No 123 itself, on the east side is the 

farm of victim Sanjay Khandu Navgire. Adjacent to 

Group No. 144, there is a farm of Group No 143 on 

the north, and to the north of it is Group No 142, to 

the north of it are the farms of Group No 141 and 

Group No 140 owned by the complainant, and to 

the north is Group No 139 and to the north of it is 

the Aurangabad to Jalgaon highway. Adjacent to 

Group No 144, to the east, there is a drain for 

watering the maize field owned by the victim 

Bhagwan Shankar Suradkar, and a blackish 

chemical-mixed water was found to be 

accumulating in the said drain. In the presence of 

the complainant, the judge and other staff, 3 

samples of i liter water each were taken from the 

said drain in plastic bottles. After that, a soil sample
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weighing about 1 kg from Bhagwan Shankar 

Suradkar's farm was taken for testing. He used a 

bucket to scoop water from a well in Bhagwan 

Shankar Suradkar's maize field to the north of the 

said drain and collected 3 samples of 1 liter of 

water each in plastic bottles. Then, water was 

drawn from the wells in the corn crop field of 

Sanjay Khandu Navgire, located to the east in 

Group No 123, with a bucket and 3 water samples, 

each 1 liter in a plastic bottle, were taken. A soil 

sample weighing about one kilogram was taken 

from the said farm in a plastic bag for testing. After 

that, a soil sample weighing about one kilogram 

was taken from the maize field of the accused in 

the said crime _ in group no. 144, where the 

complainant says that he had put spent wash mixed 

with chemicals, in a plastic bag for testing. After 

that, water was taken from the well in the farm of 

Dwarkadas Bansod in group no. 144 with a bucket 

and 3 samples of water were taken in Plastic bottles
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Of one liter each in plastic bottles. After that, water 

was taken from the well in the farm of Sheshrao 

Jadhav in group No 141 with a bottle and 3 samples 

of water were taken in plastic bottles of 1 liter each 

in plastic bottles and a soil sample weighing about 1 

kilogram was taken from his own farm in group no. 

141 in a plastic bag for testing. Also, a soil sample 

weighing about 1 kilogram was taken from his farm 

in group No 140 in a plastic bag for testing. While 

farming in the said group No i140, the accused 

Dwarkadas Bansod demanded land from the 

complainant on 15/8/2017. The complainant is 

telling the Pancha that the farm and that land are 

the same. The water and soil samples seized from 

the said incident site were sealed in the presence of 

the Pancha and a label with our and the Pancha's 

Signatures was affixed on it. 

Boundaries of the Occurrence Spot:
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GOVERNMENT OF MAHARASHTRA 

Directorate, Medical Education & Research Mumbai 

4" Floor, Building of Govt Dental College & Hospital, 

Cent George’s Hospital Campus, Fort, Mumbai-400001 

No DMER-12019/31/2024-EDU Dated _/3/2024 

To 

Dean 

Sir J.J. Group Hospital 

Mumbai 

Sub:Letter dated 26/10/2023 of chemical afflicted 

villagers of Village-Pathri, Taluka-Fulambri, 

District-Aurangabad 

Ref: Govt letter No Sankirn-2123/SK-213/ 2023/ 

VSV-1 dated 12/12/2023 

In the above matter vide reference Government 

letter the chemical afflicted villagers of Village- 

Pathri, Taluka-Fulambri, District-Aurangabad have 

informed to the Minister (Medical Education) that 

due to contaminated air and water they have got 

long term poisoning and their sickness have been

2056



Joo-hh 

aggravated. Hence it is requested to the Dean Govt 

Medical Colleges, Aurangabad that they should be 

sent for necessary treatment to Experts Committee 

in well-equipped hospital in Mumbai for which it has 

been requested giving directives. 

In this matter you are being directed that the 

chemical afflicted villagers of Village-Pathri, Taluka- 

Fulambri, District-Aurangabad have got long term 

poisoning due to contaminated air and water. For 

doing medical examination of such villagers by way 

of contacting the Dean, Government Medical 

College, Chatrapati Sambhajinagar and after doing 

their medical examination the report is to be 

submitted to the Directorate. 

SD 

Deelip Govindrao Mhaisekar 

Director 

Medical Education & Research, Mumbai
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Copy for information and for further action: 

- Dean, Government Medical College, Chatrapati 

Sambhajinagar 

They are being directed that the chemical 

afflicted villagers of Viliage-Pathri, Taluka- 

Fulambri, District-Aurangabad have got long 

term poisoning due to contaminated air and 

water. For doing medical examination of such 

villagers by way of contacting the Dean, Sir 

J.G. Group Hospital Mumbai the action of doing 

medical examination of poisoned villagers may 

kindly be taken.
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Looking at the conclusion of Committee, to be 

submitted with the report of earlier Committee. 

SD 

22/4/2024 

To 

The Commissioner 

Medical Education & Research 

Mumbai 

Sub: Regarding the submission of an inquiry report 

in accordance with the complaint filed under 

the Atrocities Act regarding the action taken 

against the doctors concerned for providing 

false medical certificates to the victims of the 

Vadod Bazar Police Station without examining 

them and helping the accused in getting land 

and acquitting them. 

Ref: 1 Directorate Order No 

SVSVS/SMNVY/Atrocity Offence No 169- 

2019/SMT/2024 dated 15/3/2024
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2 Revised Directorate Order No 

SVSVS/SMNVY/ Atrocity Offence No 169- 

2019/SMT/8913/2024 dated 16/4/2024 

Sir, 

In view of above subject vide reference order in the 

subject matter at the level of Directorate a high 

level Committee has been formed. In view of that 

said Committee on 18/4/2024 at 11.00 am by way 

of remaining present in Govt Medical College, 

Chatrapati Sambhajinagar and direct inquiry of all 

concerned was made and in this matter written 

statements of Chairman of the Committee and 

working members of Inquiry Committee of Govt 

Medical College, Chatrapati Sambhajinagar have 

been recorded. 

For this inquiry as shown below the Committee 

Chairman and Members were present:
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Dr. Haridas Prasad, Professor, Medical Science 

Dept, Chairman of B.J. Govt Medical College 

Pune. 

Dr. Vijay Jadhav, Professor, Forensic 

Department, Member of B.J. Govt Medical 

College Pune 

Dr. Yalappa Jadhav, Associate Professor, 

Department of Preventive and Social Medicine, 

Member-Secretary of B.J. Govt Medical College 

Pune 

Dr. Somnath Khedkar, Associate Professor, 

Pathology Dept, Member of B.J. Govt Medical 

College Pune 

Shri Chandrakant Kumawat, Administrative 

Officer, Shri B.H.S.V.M. Dhule -— Member
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On 18/4/2024 the actual inquiry and checking of all 

concerned complainants took place by the above 

Committee: 

1. The previous committee had submitted reports 

of 45 victims, and accordingly, all the said 

victims were asked to appear before the 

committee today, but only 36 of them were 

present before the inquiry committee and the 

remaining 9 victims were absent. The medical 

documents of all 36 victims present were 

reviewed. The attendance of all the victims 

present was recorded. After that, the 

committee discussed the matter in person with 

all 36 victims, conducted a medical 

examination through the committee and 

provided them with appropriate medical advice 

and guidance (Annexure-1 Page i to 10).
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The oral and ~written responses of the 

Chairperson of the previous committee, Dr. 

Meenakshi Bhattacharya, Prof. & V. P. 

Pharmacology and the working member, Dr. 

Prabha Khaire, Prof. & V. P. Pediatrics were 

recorded and the non-examination of the 

victims by the said committee was discussed. 

The written explanation submitted by them 

before the committee in this regard is attached 

herewith (Annexure-2 Page 1 to 11). 

While the committee was in session, the 

aggrieved members submitted a memorandum 

in the names of the Chief Secretary (Ministry 

Mumbai), the Principal Secretary (Department 

of Medical Education and Pharmaceuticals, 

Ministry Mumbai) and the Commissioner 

(Medical Education and Research). The said 

statement is being submitted for your
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information and perusal (Annexure-3 page 1 to 

83A) 

Conclusion: 

After discussing with the victims present and 

reviewing all available medical and _ other 

documents, the committee presents the following 

findings. The committee is of the opinion that it 

cannot be ruled out that the symptoms of vomiting, 

diarrhea, stomach pain, dizziness, itching, burning 

eyes, etc. that the victims initially experienced in 

September 2018 were due to drinking 

contaminated water. The Committee is of the 

opinion that the chronic illnesses suffered by some 

of the victims are incidental. The Committee also 

agrees with the report submitted by the previous 

Committee. 

Encl: 

Annexure- : Victims' inspection and attendance 

1
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report table: Total victims present: 

36 and victims absent: 9 

Annexure- : Written 

2 Committee 

Annexure- Copy of the assertion given by the 

statement of earlier 

3 victims to Secretary & Commissioner 

the the 

Committee 

SD 

Dr. Somnath 

Khedkar Member 

through Chairman of 

SD 

Dr. Vijay Jadhav 

SD 

Shri Chandrakant 

Kumawat Member Inquiry 

Member Inquiry 

Committee & Admin 

Officer SBHSVM 

Dhule 

SD 

Dr. Yallappa Jadhav 

Member Inquiry 

Committee & 

Associate Professor 

RPVSAV Science, 

B.J. Govt Medical 

College, Pune 

Annexure-1 

Information of 

Committee 

Inquiry Committee & 

Associate Professor 

Pathology, B.J. Govt 

Medical College, 

Pune 

SD 

Dr. Haridas Prasad 

President Inquiry 

Committee & 

Professor Medical 

Science, B.J. Govt 

Medical College, 

Pune 

persons present 

Committee & 

Associate Professor 

Forensic Science, 

B.J. Govt Medical 

College, Pune 

before Inquiry
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7 . ; Detail analysis of the cases affected by consuration of contaminated water as on 18/04/2024 

$r.Mo.| MAD Patents NAME AGE DISEASE 2038 DISEASE 2019 ratory oe . = Exminations findings Advice Remarks 

Polyarthrits, Osteoporosis, 
degemerative lumber, spondylosis 
with redicullpathy with rt of pwd 1s | 1743428 |Gayabal Jadhay 50 - with distal, phatyrx of rt middle Absent 

Ginger dry gangrene with sepsis 
with AKI 

Joint pain, Diminution of vision to follow In 
lschemic Heart disease with congestive . thas been advised cataract Medicine OPD 

gg Li 
2 340134 [Narayan Jadhav 68 inh IHD with CCF, AGE, anem:a surgery already), decreased Pedal Edema, BP 130/8Ommhg GMC Chh. 

hearing Sambhajinager 
3 NA [Pramod Jadhav 61 Hypertension Hypertension, Chronic pan chewer Exertlonal dyspnoea, Normal PFT 

° to follow in 
Recurrent anemia, Spleenamegaiy Pallor, icterus, dubbing Medicine OPD 4 552577 |Nanasaheb fadhav 34 | Anemia, Hyperbifirubinemia, splenomegaly jaundice Jolnt pain , bodyache present, splenomegaly GMC Chh. 

Sambhalinagar 
to fatlow in 

5 1822865 |Ganesh Jadhav 4 Hypertension since 1 yr., Prostatomegaly Hypertension, APD insomnia normal on oo 

Sambhafinagar 
continue 

6 1822337 pears Suradkar 54 Mild enemia (MCV-1DS} Normal Joint pains & generalised Normal antihypertension 
weakness medida 

itil) 
Diagnosed as inf.wall AMI on 

6/3/2023. PTCA done, . 7 ~~ | 3831466 |Kuideep Jadhav al gastritls No documents Diminition of vision {refraction Normal 

given already) 
B 1931364 | Aruna ladhav 51 Generalised symptoms No documents Absent 9 | 1831453 |Sheshrao Jachav 71 Generalised symptoms No documents Joint paln Normal = 

follow up 1D | 2831446 |Sushilabai Jadhav 68 Generalised symptoms No documents Diminiilon of visian x 1 yr Normal Ophthalmology 

opp 
ii | 1831347 |Ratnadeep Jadhav 36 Generalised symptoms - Exertional dyspnoea, Normal - 
ua 231405 [Atul Jadhav ig - : Normal 

Headache, loss of apptite, Paltor, Present, BP 216/80 43 | 1822869 |Shallabal Jadhav 61 microcyilc anemia microcytic anemia fatigue 

Headache, fever on and aff, 
4 

- = . i 
1 859087 {Chaya Jadhav a1 wesi Narmal 
15 __| 1831349 (Neha Jadhav Ao - = Normal r 16__| 1831351 [Raj Jadhav 9 Notmnal (Asymptomatic) - « Normal 17__| 20130278 |Sandeep Jadhav 34 sinusitis, herpes rooster Tinea barbae, Headache, joint pain 1 Normal - 

q 6 i, G 
alt \ a) Cont 

[Ry Ovey 

| 

bey.
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Sept 2015: gastitls, May 25: | pimunition of vision % 2018, 
G2P1L1 AT 7 WEEKS OF Pregeacy refraction ign already 

18 | 2831353 [Shivnanda Jadhav 28 Wath INCOMPLETE ABORTION, [oe fo Two missed short Normal 

Aug 19: chronic diarrhea, irregular in 2038 & 2020 

MeRSES - 
follow up In Skin 

19 | 1831355 |Sangharsh Jadhav 9 AGE, febrile convulstons AGE Intremittent itching Normal opp 

Dignose as CVST wigh minimal \ continue reguiar 

20 NA [Amol Jadhav 4 
SAH on , Normal fie 

Zi {1831341 |taydeep Jadhav 36 Nonspecific symptems 
Absent, 

72} 1306390 [Vira] Jadhav 15 Normal (Asymptomatic) 
comon eotd occasional Normal 

za | 1822836 |Siddhanth Sanjay Navgire | 16 Upper respiratory tract infection Acute gastroenteritis 
Absent 

Nonspecific complaints{ Private Joint pain x2 yrs, dignosed as 

24 «| SS7ZB4 |Sanjay Navgice 58 consultation) 
post viral arthettls on 6/4/202 Normal 

Nonspecific complaints Private 

2s NA = [Sunanda Navgire 46 tation} 
Bodyache, backsche Normal 

. Follow up in 

‘ 
Exertional dyspnoea, Headache, 

26 | 1461642 |Dinesh Jadhav 30 Nonspecific comptatats Upper respiratory tract infection Normal Opthalmology 
dinlrutien of Vision opp 

27 205803 [Subhadrabal Jadhav f1 
Acidity HNonmal Ld 

28 = | 1822833 |Varsha Navgire 24 
Intermittent skin rash x1 yr Normal Tollow its Skin 

29 «| 1824562 [Hemant Bilse 39 

Absent 

Backache x 1 yr, lower 

abdominal paln, diminution of 

30 | 183187 [Aruna Jadhav 38 
vision x 2 yrs- refraction Normal pelea au 

correction done, decreased 

hearing left earx 2 yrs. 

31 | 132710 |Sagar Jadhav 14 Ht preauriqular sinus abscess 
Absent___ 

32 | 1425134 |Panchsheela Jadhav 28 . 
Normal 

33 | 1815789 [Devanand Jadhav B Acute enteritis 
- Normal 

a“ 252579 |Bhagwen Jadhav 71 AGE 
Joint pain, Acidity Normal 

Generalised bodyache, 
" 

giddiness, diagnosed as right moe ne = 

35 | 1822970 |Padmabal Jadhav 50 mild microcytic anemia 
hemiplegia due to cerebellar Normal GMC Chh. 

bleed on 18/11/2023 also Sambhajinagar 

an 
dignosed as HT & OM 

36 | 1582068 |Devichand Gangee 39 it groin abscess, skin rash 
Absent 

follow up In Skin 

37 | 1822848 |Diksha Jadhav 18 - urticarial rash, itching since 3 year Intermittent skin rash Normal opp 

38 [201024 [Seema Jadhav 16 : AGE, microcytic anemia Absent, 

_ Me y ‘ 
C, vy 

ho a1) 

Te?! inn 368 Meevde Ap 
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Advised urgent 

Diminution of vision left eye- addmission, sent 

39 °)«=« fF 1831450 [Sindhubal Pagare 46 mid microcytlc anemia - refractinja correction alrcady BP 220/120 mmtig to casulty 

done, accasional palpitation accompanied by 

RMO on duty 

40__| 471724 _|Ajay Pagare 2 - Absent 

Skin thickening over both soles, follow up In Skin 
41 | 183146? |Madhukar Pagare 46 - - Biddiness Normal orp 

Generalised weakness, esrache 
42 | 1831324 |Pawan Pagere 26 - in the Normal 

Jolnt pain , bodyache, 
Diminttion of vision {refraction follow up ENT 

43 | 1824530 |Bhimrao Gadekar 53 HTN, BA, BPH, AT inguinal region [Iporma elven already]Advised cataract Normal orp 

surgery already, decreased 

hearing 

44 | 591050 |Chandrabhaga Pagare 42 APO, mitrocytic anemia - Backache, menorhagia Normal peste — 

Watering from eyes, dignosed 

as both eyes immature senile Follow up la 

45 | 1831462 |Tefrao Jadhav 68 HTN, left sided min pl effusion as a ieraioaas " on cataract, exertional dyspnoea, peop alate Ophthalmology 
ila ftehing & skin rash & Sun OFD 

intermittantly 

Cape 
C 0%. 

Mr.Chandraka 

Member 

Enquiry committee 

Administrative officer 

Shrl B.H.G.M.C. Dhule 

mawat Or.Somnath Khedkar Or.Vijay Jadhav 
Member Member 

Enquiry committee Enquiry committee 

Associate Professor, Dept. of Pathology, Professor, Dept. of FMT, 

BJ.G.M.C Pune BJ.G.M.C, Pune 

tha 

Chairman 

Enquiry committee 

Professor, Dept. of Medicine, 

6.G.M.C Pune 

y,_/ 
Or. Yallapa Jadhes 

Member secretary 

Enquiry commitiee 

Associate Professor, Dept. of PSM, 

BJ.G.MLC Pune
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To, 
pt-18/04/2024 ~ 

The Chairman, 

DMER Enquiry committee on water contamination Atrocity, 

Subject- Submitting my say regarding the enquiry done on water contamination cases- 

Reference- DMER fetter Atrocity No. 169-2019/ Dated- 

Respected sir, 

|, Dr. Prabha Bhaskar Khalre, professor & Head Department of Paediatrics was one of the member of the 

Institutional committee for criminal appeal number 766 of 2019, Dwarkadas Yashwant Bansode @ 

Pathrikar and others vs state of Maharashtra. | had attended the enquiry meeting conducted in the 

department of Medicine on 16" September 2019 at 3.30PM onwards. We followed the Instructions 

mentioned In the reference letter recelved from the Hon High Court Bench at Aurangabad. We 

meticulously studied all the case paper records and documents including the paediatric cases. Every case 5} 

file was sincerely screened by our committee and we prepared a final concluding report and submitted i 

on the same day. All the cases Including paediatric cases were already examined and treated by our on 

duty doctors and pediatric unit incharges.. We meticulously followed all the instructions mentioned in 

the reference letter received from Hon High Court Bench at Aurangabad, O No. 

CRI/PPHCABD/PRB/SJ/11116/2019 Dated-05/09/2019. As per the directions we prepared and submitted 

our conclusion report. 
a 

Thank you. 

Dr. Prabha Khaire 

Prof & Head 

Department of Paediatrics 

Govt Medical College, Chh Sambhaji Nagar.
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16 Kum. Raj Ratnadeep Jadhav — Minor SD 

17 Ms. Neha Ratnadeep Jadhav — Minor SD 

18 Shri Sanjay Khandu Navgire SD 

19 Mrs. Sunanda Sanjay Navgire SD 

20 Ms. Varsha Sanjay Navgire SD 

21 Mrs. Padmabai Bhagwan Jadhav SD 

22 Mrs. Panchashila Nanasaheb Jadhav SD 

23 Ms. Diksha Ganesh Jadhav SD 

24 Kum. Devanand Nanasaheb Jadhav —- 

Minor 

SD 

25 Shri Bhagwan Bala Jadhav SD 

26 Kum. Pavan Madhukar Pagare SD 

27 Shri Madhukar Namdev Pagare SD 

28 Mrs. Chandrabhaga Madhukar Pagare SD 

29 Mrs. Shivnanda Sandip Jadhav SD 

30 Kum. Sangharsh Sandip Jadhav — Minor SD 

31 Smt. Subhadrabai Jadhav SD 

32 | Shri Dinesh Jadhav SD 
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33 Mrs. Aruna Tejrao Jadhav SD 

34 Mrs. Rinisha Jaideep Jadhav SD 

35 Kum. Viraj Jaideep Jadhav -— Minor SD 

36 Mrs. Sindhubai Pagare SD 

37 Shri Tejrao Jadhav SD 
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Dt-§8/04/2024 

To, 

The Chairman, 
DMER Enquiry committee on water contamination Atrocity, 

Subject- Submitting a statement regarding the enquiry done on Atrocity crime related to 

water contamination cases- 

Reference- DMER letter Atracity No. 169-2019/ Dated- 

Respected sir, 

I, Dr. Meenakshi Bhattacharya, professor & Head Department of Medicine, was chairman of the 

institutional committee for criminal appeal number 766 of 2019, Dwarkadas Yashwant Bansod @ 

Pathrikar and others vs state of Maharashtra. 

We meticulously studied every case paper record and other received documents. ‘We discussed on the 

concerned matter, and prepared our concluding report as per the directions given by“Hon High Court 

Bench at Aurangabad and then submitted it. 

We sincerely made all the efforts to study documents of every case file and submitted. our report 

honestly. We concluded that- 

1. The water from well no.2 is unfit for drinking by Humans due to presence of non 

permissible level of turbidity chlorides. Total harness, alkalinity, TDS and PH. 

2. Consumption of such water may cause nausea, diarrhoea, itching of skin, irritation of eyes 

etc. Prolonged use of alkaline water can lead to side effects on the heart as per theliterature. 

3. In this particular case it is not clear for how many days and how much amount of water 

these patients have consumed from well number 2. And hence the non specific symptoms 

complained by the patients are caused due to consumption of this water or are caused dueto 

some other cause is not clear. However the possibility of being caused due to consumption of 

water cannot be ruled out. 

4. The hypertension and age related degenerative diseases, seems to be incidental in 

occurrence. 

5. Pregnancy with incomplete abortion may not be directly related to use of this water. 

We meticulously followed al! the instructions mentioned in the reference letter received from Hon 

High Court Bench at Aurangabad, O. No. CRI/PPHCABD/PRB/SJ/11116/2019 Dated- 05/09/2019. 

Which mentioned that “We are providing following papers of MLC of patients whowere affected by 

consuming unknown substance. All these affected persons were treated and examined by doctors. I 

request you (The Dean, to form following expert committee to find out cause of disease/infection of the 

patient. The committee mentioned should go through the documents pertaining to (1. GLS Gastric 

Lavage sample. 2. Case papers of 2018. 3. Analysis regarding reports of investigations. You are 

requested to submit case conclusion report of the committee on or before I 9/09/2019 at 10am sharp 

without fail.” .. ‘
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As per our interrogation today with your enquiry committee, we herewith submit that examination of all these patients was beyond the scope of the job assigned to us. We are submiiting herewith summaries of all case Paper records. Annexure 1- Summary of all cases.Annexure 2- Detail case report of every case. 

We would like to mention here that along with our routine patient care, undergraduate, postgraduate etc teachings and departmental administration we sincerely try to help theinstitutional administration in such matters, 

Currently Dr. Anant Beedker, Dr, Madhuri Kulkarni, Dr. Ramesh Wasnik and Dr. Sudhir Medhekar are transferred to other institutes B.J.Medical college, Pune, Government Medical College, Parabhani, Government Medical College, Jalgaon, and Sion Hospital Mumbai respectively. 

Thank you. 

Bets, \¢ 
Dr. Prabha Khaire Dr. Meenakshi Bhattacharya, Professor & Head Professor & Mead Department of Paediatrics Department of Medicine Govt. Medical College, Govt. Medical College, Chh Sambhaji Nagar. Chh Sambhaji Nagar. 
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No 

Sr. Name of person present 

|og a 

Dated 18/4/2024 

Sign 

1 Shri Sheshrao Jadhav SD 

Shri Sandip Sheshrao Jadhav SD 

Shri Bhagwan Shankar Suradkar SD 

Dr. Pramod Jadhav SD 

Shri Narayan Jadhav SD 

Shri Nanasaheb Jadhav SD 

Shri Ganesh Jadhav SD 

Shri Bhimrao Gadekar SD 

Shri Kuldeep Jadhav SD 

Mrs. Shailabai Narayan Jadhav SD 

Kum. Atul Jadhav SD 

Mrs. Sushilabai Sheshrao Jadhav SD 

Shri Amol Sheshrao Jadhav SD 

Shri Ratndeep Sheshrao Jadhav SD 

Mrs. Chaya Ratndeep Jadhav SD 
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GOVERNMENT OF MAHARASHTRA 

Directorate, Medical Education & Research Mumbai 

4" Floor, Building of Govt Dental College & Hospital, 

Cent George’s Hospital Campus, Fort, Mumbai-400001 

Most Urgent 

No SVSVS/Atrocity/C. Sambhajinagar/ Dated 16/5/2024 

C-Ahwal-I-382133/2024 

To 

Chief Secretary 

Medical Education & Medicine Dept 

G.T. Hospital Building, 9° Floor 

Lokmanya Tilak Road, 

Mumbai-400001 

Sub: Regarding the submission of an inquiry report 

in accordance with the complaint filed under 

the Atrocities Act regarding the action taken 

against the doctors concerned for providing 

false medical certificates to the victims of the 

Vadod Bazar Police Station Offence No 

169/2019 without examining them = and 

helping the accused in getting land and 

acquitting them.
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Ref: 

Sir, 

Vo 

Letter No VSV-2022/PK-06/PS-1 dated 

9tt Nov 2022 of Medical Education & 

Medicine Dept 

Directorate letter No 

SVSVS/SMNVY/353/2023 dated 

21/3/2023 

Letter of Dean, Govt Medical College & 

Hospital Chatrapati Sambhajinagar dated 

25/10/2023 

Order of Directorate dated 15/3/2024 

and 16/4/2024 

Report of Inquiry Committee Ann-1i to 3 

submitted on 22/4/2024 

According to the government's letter on the above 

subject, a complaint has been made to the Minister 

of Medical Education regarding action against the 

doctors concerned for filing false medical reports 

before the court without examining the victims of
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the case No 169/2019 filed under the Atrocities Act 

and helping the accused get bail and acquit them. 

It has been mentioned in the complaint that a false 

report in this regard was given by the Government 

Medical College and Hospital, Chatrapati 

Sambhajinagar. Also, vide letter No VSV-2022/PK- 

O6/PS-1 dated 9 November 2022 from_ the 

Department of Medical Education and 

Pharmaceuticals, it has been informed that an 

immediate report should be submitted in the said 

case. 

After repeated correspondence with the 

Government Medical College and Hospital, 

Chatrapati Sambhajinagar, the Dean has given his 

opinion that the report of the inquiry committee 

constituted at the institution level under reference 

No 3 is correct.
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After the opinion given by the Dean on Inquiry 

Report as per the directive by the Commissioner for 

forming Inquiry Committee at Directorate level vide 

the order of reference No 4 the Inquiry Committee 

of 5 doctors was formed and to this inquiry 

committee the order was given for verifying the 

opinion given by the Dean. The said committee was 

present at Government Medical College and 

Hospital, Chhatrapati Sambhaji Nagar on 

18/4/2024 at 11.00 am and directly questioned all 

those concerned in the said case. Also, the written 

statements of the Chairman and working members 

of the Inquiry Committee of Government Medical 

College and Hospital, Chhatrapati Sambhaji Nagar, 

which was previously constituted in the said case, 

were recorded. Accordingly, the Committee has 

submitted the Committee's report dated 22/4/2024 

as per reference no. 5 along with Annexures 1 to 3
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and the following conclusions are mentioned in the 

said report. 

Conclusion: 

After having discussion with available victims and 

after perusal of all available medical and other 

papers the Committee is of the opinion that the 

symptoms of vomiting, diarrhea, stomach pain, 

dizziness, itching, burning eyes, etc. that the 

victims initially experienced in September 2018 

cannot be ruled out as being caused by drinking 

contaminated water. The Committee is of the 

opinion that the chronic illnesses suffered by some 

of the victims are incidental. The Committee also 

agrees with the report submitted by the previous 

Committee. 

However, the report of the Directorate-level inquiry 

committee in this case, Annexure 1 to 3, and the 

report of the previous inquiry committee of the
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Government Medical College and Hospital, 

Chatrapati Sambhajinagar, are being submitted to 

the government for information and further action. 

SD 

Rajeev Dattatray Nivatkar 

Commissioner 

Medical Education, Research & Ayush 

Dated 16/5/2024 

Government of Maharashtra
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GOVT MEDICAL COLLEGE & HOSPITAL AURANGABAD 

Dean, Govt Medical College & Hospital, Panchakki 

Road, Aurangagad-431001 

Ph 0240-2402412-17 Email msqmcha@qmail.com 

Outward No SVMRA/VA/590/2023 Dt. 5/7/2023 

Confidential/Important 

To 

Shri Sandip Sheshrao Jadhav & Other citizens 

At Pathri, Taluka-Fulambri 

District-Aurangabad 

Sub: Complaint application dated 4/5/2023 in 

offence No 169/2019 Vadod Bazar Police 

Station, Taluka-Fulambri, District- 

Aurangabad 

Ref: 1 Complaint application of Shri Sandip 

Shesherao Jadhav & Other citizens dated 

4/5/2023 

2 Verbal order of Dean, Govt Medical 

College & Hospital, Aurangabad
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Under the above subject, under Crime No. 

169/2019, the applicants mentioned in the 

reference application at Vadod Bazar Police Station 

Taluka-Phulambri, District Aurangabad, 

contaminated the water of the well of the victims 

by pouring the chemical Spent Wash to commit 

mass sacrifice and after drinking the water, the 

victims suffered from nausea, vomiting, headache 

etc., so the patient was sent to the Ghati Hospital 

for examination. 

Also, a five-member committee of expert doctors 

from Ghati Hospital has submitted a report based 

on the medical records of a total of 46 patients in 

the years 2018 and 2019 from Pathri Taluka- 

Phulambri District, Aurangabad, as per the letter 

No. 765/2029 dated 16/9/2019 of the Department 

of Pharmacology. 

Since the said report is not acceptable to you, a 

request has been submitted to this office for the
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formation of an inquiry committee by other medical 

colleges and hospitals and for a report. Therefore, 

you are informed that other medical colleges and 

hospitals do not come under the jurisdiction of 

Government Medical College and Hospital 

Aurangabad. However, you should contact the 

senior office in this regard. This is submitted for 

your further action. 

SD SD 

Medical Superintendent Dean 

Government Medical Government Medical 

College and Hospital College and Hospital 

Aurangabad Aurangabad
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HIV SK CIE. 

Chemical Spent Wash 1000 Tankers Dumped in Gut No.144, 123 
Causing Air-water Polluation at Pathri, Tg. Fulambri, 

Dist.Aurangabad (Maharashtra). 
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